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9.4.96 | Learned counsel Mr J.L.Sarkar moves
this application on behalf of 76 applicant:

T biia epolication §3 l) who are . Draftsman Grade II under the

xmm and within tipe; ' Director, Survey -of India, N.E.Circle
-: F. of Rs. 50/- : Shillong. Prayer to join in this singl
j”{’(’s‘md vide application has been submitted. This ha

IPO/BAS No 33 Fee l, , ~ L
been considered and: permission is hereb

_Qated or L?) L?‘%/ _ granted. | \\ . o

Perused the contents~_ of th
. | y- ‘ application and the reliefs soul§Prli

application is admitted. Issue notice o

. the respondents by registered post. Writtgl
4 statement within six weeks. "
List on 30.5.96 for written statement
_ and further orders. Steps to be taker
% e - _ " ™~ ‘ within two days. '
g,/séwv:b v no 8§07 ":07:;' o o ' |
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" - 107496 Mr. A.K.Choudhury, addl. C;G.s,c.’_
y for the respondents. Written statement .

; ' has not been submitted. -

List for written statément and
further orders on 9.8496. '

30,.5.96. " S . ;
ﬁrv rylerd m~. . ' Lo Member
9' ;' 7»é ‘; | pere | - ;

L

|

: 9.8.96 Learned counsel Mr M. Chanda
' for the appllcant Mr A K. Choudhury, learned
Addl. C.G.S.C.,for the respondents prays

for four weeks time to file written statement.

-

List on 9.9.96 for written statemént

and further orders. .

o\

- Member
nkm
9.9.96 Mr. J.L.Sarkar for the applicant.
0\ ' ML .- oKoChoudhurY’ Addlc CeGeSeCe foOr

the respondents .rasxxuknixted
' Written statement has been submitted
and a copy of which has been served on
Mr. Sarkar today. -
- List on 4.10.96 “for mn‘:xnuxx rejoin-

. w ' \ der as requested by Mr. Sarkar and further

% Ln orders .

lg*mf \/ ')"7.3 : : ‘ - , ' Member
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4=10-96 . Mr.J.LeSarkar counsel for the appli-
cante. Mr.A.K.Choudhury, Addl.C.G.5.C. for
, ' the respondents. 7
&wcp\quxn,._glﬁk? 0k&xh Mr.Sarkar prays for time for submi-
S Gn ssion of rejoinder to the written statement

.
1\°

submitted by theﬂresmondents. Allowed.
List for rejoinder and further order
~on 17-10- 96g Shattousl

Megl&bk

117.10.96 ©  Mr. M.Chanda for the applicant.

Mr.

A.K.Choudhury, Addl.C.G.S.C. for

the respondents.'

List for hearing on 27.11.96. In the

A/V~’ VJKA (7~4L/ va“““” meantime Mr. Chanda may submit rejoinder with a

Q¢7V0“ copy to the counsel of the opposite partles.

%\“ ! /’ Member
. . . trd e
Iy ¥ [ ' )9/“0 «‘
“ _ v A
B . 27.11.96 Mr. M.Chanda for the applicants.
) Mr. A.K.Choudhury, Addl.C.G.S.C. for
’ the respondents. :
T ' ; : v |
ﬁL%7ﬁJ”ﬂ/él1 KL%é vie?™ g :
: 4 Adjourned for hearing on 17.12.1996. «
. .
LLJLQ‘V\ -QLF 14>cﬂ ’{”LALZ' .
N - - (\
2 '
ﬁh Me '
/4%/’2/" " trd |
17;12;96 Learned * counsel Mr. M.Chanda for the

applicants.

Learned - Addl. C.G.5.C. Mr.

A.K.Choudhyury for the ‘respondents. This métter

relates to Division Bench. The case is ready for

hearing.

List for hearing before Division Bench .

when it is next available.

‘Mr.

Chanda’ may submit rejoindér Cif

desifes, with copy to the counsel of the opposite
party.

Mémber
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o e o L ’10-2:97 Let the case bé Iisted fo;l
/? « . %r&/& o hearing on 10.3.1997. g

v,@ec 194 bl o M"Z‘M‘ , | |
‘ - : ' . . . Meé%er o ) i
!,@ ? ' o o | _ j Vice Chalrmar!l

— . v tfd

6‘3“ o)’-)- 10.3.97 Mr A. Roy, learned counsel has informé

this Tribunal that he has been very recently engage

/ W‘/L"/@"”? ’SV%WJ’/C@’ ‘and he has not been able to go through the brig
Leeen % el properly and he will need sometime .- Mr AIfI

42) &Q/ ST A AAS /&u“" Choudhury, learned Addl. C.G.S.CL, is also ng

W . . _ ' present. Considering the submissions we adjour
‘ the case till 27.3.97.

2)%4%%&%%-’ %/

o . . : MeTnb'er o | Vice-Chairmg:
\ ‘\ O’A.e Lo Lg /h%km x !
N : .

, i)
/! \ ﬂ“\ " ‘
P \\& 6/} . ]4
\ 27 .3.97 Mr M.Chanda, learned counsel fof
. \ s OUnse ,
) \ ‘ the applicant is present. S ¢
F\. N\ \ ' List on 8.4.1997 for hear:mg.
f/ 3 >\” \\
S dh W\U«VJ«J e A
y ,p,,éwy/ Qv . _ Meémber

-

263797 4 L
= - i o
A Jha con= 13 'm&d/;’} Mg 407 Me.

A.Roy, learned counse

%T L\_ﬂ,d«fbl o~ ? M appearing on behalf of the applicant
) |u~ (95 prays for 10 days time to take furthe
N - ; | '
ﬂ/a/? wW-ﬁLj ,3_5—5\ Steps in this matter. Prayer allowed.
w/g//(x_}a/‘ﬂf\ow—( ’ List on 28.4.1997 for hearing.
Member Vice-Chairmar
)‘_
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28.4.,97 On the prayer of Mr M.Chanda,

learned counsel for the applicant
the case is adjourned to 14.5.97.

AL

" Memiber Vice-Chairman
pPg
A
14.5.97 | Heard the learned counsel for th
parties in part. List it for furthe
hearing on 21.5.97 as first item.
| ; A Qe
Member DR Vi‘ce—ehaiffnar‘
nkm '
ST
21-5-97 ket mwex,link Xorx hmxtngxm'
Heard.inhparteList on 27-5-97 for
further hearing. -
Member Vice=Chai
In : (;’"/;
.
233 |
27-5=97 Left Over., List for hearing on
17"6"970
M r
1m " '
25
17=6-97 Bearned counsel Mr.Me.“handa on
behal £ of Mr.A.Roy prays for two weeks
time. Prayer is allowede.
List for hearing ‘as part heard ©
26-6-970 ,
h‘ %
Tt
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26.6.97 ' Heard the learned icounsel ~for the
< parties. Hearing concluded. ,'-,Juéi‘gment reserved. a
Y 5 :r . ‘q. : -
' - . ?gfi’é‘%\iyﬁtiij!;”m‘
, , , Meéblér . .'"’“‘Vice—C\hairm an
nkm ) i
— e 177,97 . Judgment deliveged in open

|
' court and kept in separate shsets. |
The appliecation is alloued. No order \
as to costs.
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. CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH

Origiuﬁl Application No. 52/1996, -

-2

Date of Order ! This the {7 th July, 1997,

HON‘BLEA_ MR. JUSTICE D.N.BARUAH, VICE=CHAIRMAN _
HON'BLE SHRY Golie SANGLYINE, ADMINISTRATIVE MEMBER

1. Shri Tulsiram Sharma & Others,

{Al1l the 76 applicants are working as Drafteman Gr.rr
under the Director, Survey of India, North Eastern
Circle;, Snillong under Kinistry of Science Aand
Teehonology. Govt, of India. New Delhi.)

. e el - I/
By Advocate Mr, As R0y, Mre.JeLe.Sarkar, Hrofﬁxchanda.

o

é

el Y maden it

e e

T e 1T . S e ume
-~ 1e The Secretary, ‘Ministry of Science &,To'chonomgy
. H"I Delhy, - . )
2. The sarveyor General .
. Survey of India, * )
. Block B, Hathibarkala Egtate,
" DRHRADUN,- . - | o
3. The Director, Survey of Inaia -
" Noreh Festors Circle, ’ L
! Snitiong, ;

Yoot oRDER

!

J
s - All the 76 applicants are Drafteman/Dragghte~ }
‘men Grade II under the Director, Survey of 1ndta, ’
Korth Fastern Circle, Shlllong. They have been permi- F
tted vide our order dated 9-4-95 to join in this {
Single application. : J
2e ' The applicants are drawing pay in the scale E
Of pay of M. 1350-2200, In this applicatfon they claim ;
that they are cn_i:;lt.lod_ to draw pay in the scale of
pay of m, 1400-2300 which is squivalent to the Pra= !
Fevised scale of B, 425-700 and for payment of 5
arrear monetary banefits ejther in tems of O.M.Ko.
5(13)=R.111/87 datea 11-9=1987 or B.M.¥0.13(1)-1¢/91

dated 19-10-94. In the Survey of India there are

contd /-
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‘on, the scale of Ry of
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cve 5,3,13?-"-..’.» 4%

4,2 -—"1‘333.4-57 X ; V/}u**ﬂ"-.: 5'— ' ,

ea h t.ho Court of hv agninst
330-560. Ultinatoly 1n Clv.u
ta and othera V8.Union of India).

ure a.uowed the replacement of the
scale ©f pay by the scale of pny of &, 425-700/-.
Consequent * t0 the Judgment Ve

"‘p‘,tq Of '?j_nance’

& ey
SO eriment of | Tndg _
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'dated 13—3-84 to the effect that Drauqhtsuen

prescribed in the case of Draughtemen in the Central

3=

given the scale of R.425-700 notionally from 1-9-1873
and actually from 1-9-87. In the Cmtr.al Public Woﬂ:s o
Department {CPWD) the scale of pay of Draftsman f:ased !
on the 2nd Pay Commission was Rs. 180-380. In the 3rd Pay
Commission the scale of Draftsman Grade II was 2:.330-560.
The Draftsman of C.P.W.D. agicated against this scale of
pay and accorc}!.ng to the Award of the Board of Ax:bitra-

tion the scale of pay was raised from Rs. 330-560 to

R S e e g s e v < -
Ministry.of Fj.nance

B 425-700/-. ‘me Govemene of Ind:l.a.
e L T A T T T RMM
Depart.mem-. of. Btpendittu:e 1ssned .uo.f.slss- o] n/ez £

o

folae Lanvp S dai v q-,.u ‘?.Du

CoPeW.D. provided the recruitment qualifications of Dtauqht-’

et S aged Tdp - e it

saen in these of.ﬁcn or deparuncut.a are :inﬁ.u- to those
T "

Public ‘llox'kl Doparmem'.. The beaafit vas :.“o” be -given ,
notionally with effect from 13-05-82 and Wmt

to be allowed from 1-11-83. The staff side further agitu-
'ted against the cleuse of recruitment q?fa.liifdj.:;@n::phcd
in the above referred to O.M, dated 13-3-84, Thc Govern= *
nent of India conceded and revised this doc:lsion accor-
ding to the office Memorandum No.13(1)-m/91 dated
19-10=1994. As a result, the Draughtsmen Gr.II in the
offices/Department of the Goverrment of m.la other

than CPWD, who were drawing pay in the .cn.e of pay of
2.330-560/~,a180 were granted the rqvuea scale of

. 425=700/- subject to the conditions lﬂd'dom in the
O«M. The condition r;:l;-evant to Draughtsmen Grade II is
th.at. the minimum period of service for placement from __
the post carrying scale of & 1200-20&0/-721:9 post carry-
ing the scale of k. 1400-2300(Pre-revised scale of

contd/-
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PRY B¢330-560 to 425-700) is S years. This benefit
was allowed notionally wit.h effect from 13-5-82 and
actuany from 1-11-83,°

3. Some of the appllcants submitted O.A+N0.135/95

which was disposed of by ‘the Tribunal on™20-7-95 with

ooy ditaction t.oéhe tespo'ﬁdentswto ‘Consider; \and decide
IR, clvg Fie 63 B S TR TENT Y S o
the" benefit of»\the tevised y scales should

’ .a.h B ;'.' g -
‘be extended to. the appucanta. ‘I‘he appncant.s we c e

.. 3 =
g T - )
‘ ol

o ﬂ‘\bﬂj;;
}Egspondenta 18- a ainst them.

—— e e W

Ry

4 m
"{£°the: decis!onggf t.he
The respondents theroafter had 1ssueﬂ the’ otder no.

WSS (S

sn/os/oox;fss dated 31-1-6 which 1 impugned in the

*-«wf A-_-- e ks L
,,,,,

-present Original Appuca}&on 80.52/96. Acoording to :

_,;..%;,g;a_) A

th.ts order tho‘ respondont .had eonsidered the queation
.~.~\, .‘\ﬁwh,.,*.ia m%

vhether the benaﬂt of the revisea pay ccaie mended
v AL s Bevigin o AN .

to “the’ Dtaftsman Govement ofﬁce other - than thc

TR L gan maoe D Frn
. CoPe¥W.De vide Hin.tstry of P.tnanee o.n.uo.zau)-m/sl .
‘3'»“?233’ ES P HI1TS e M-a-\‘a

dated 19-10-1994 referred £O above can be extonied |

té_ the appucanu. 'l'hey had ‘come to the; oonclnsion

that the benefit of the O.M. Qated 1?-10-94 can not .
be extended to the Draughtsmen of the Survey of ‘
Indh on the ground that their qualification ﬁor

recm.lt.ment 18’ not sim{lar with that of the Dranqhts-
meﬂ ;af t.he c.P.w.D.or othor’,depatments . tho seope
of thur pmotmn 18 not similar with that of. the
Drauqhtanen of thé cm + their type and nature c:o:Et

works. duties and mponsibintica are not sinmilar
vit.h those of the Dranqhtanan under the C.P.W.D. °

contd/-
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and their pay structure had not been and is not at per

with the pay structure of Draughtsman in the CPWD or

in other Organisations. i -

4, Mr.A.Roy, learned counsel for the applicant,

submitted that the grounds givm by the respondents in
support:-of ‘their refusal to gram: the benefit provided

in the O.ll.dated 19-1o~1994 to the ‘applicants are untenahlc ’
in view of the stipulations in the’ o.u. and thnt the
applicants are ent.tt.led to’ the hj.gher pay ‘scale of ) ,
B 1400—2300/-(Pro-rw.lsed &cale B, 425-700) in‘terms of "
the aforesaid o.u. dated 19-10-19945 nr.a.x.ciaéu?drhry. :

the learned Mdiuonal Central Government Staﬁdxng Cmnsel.
on the other -hand, vehenently supj‘:ortod ‘the "impugned’

action of the respondents. We have heard counsel of both
sides. We are now to see wvhether the rejection to grant

the benefit provided in the O.M. dated 19-10=1994 to the
applicants .ts at all snltainabln.

5. "At the ontnt. we reject the plea ot tho rupondent:
that the applicants ‘cannot now aqitate against the pay

scale granted to them as they had accepted the scale of

B. 425-600/~ since 1977 and had never earlier sought for

the benefit conferred by the O.M. dated 13-3-.1984. It may

be true that the applicants dld not earlier -seek relief

from the respondents with regax'd to the pay scale. Byt it :ll
clear that the cause of action of the applicants tn this '
Original Application arose after the O.M. dated 19-~10-199¢ by
which the recruitment qualification chnu.u:pniazga in

the O.M. dated 13-3-1984 was substituted by the minimum period

L et

of service clause. This revised order took effect from
13-5-1982 notionally and from 1--11-1983 actually. With
the issue of the O.M. dated 19=10-1994 the applicants

contd/-
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are in a different situation and they were of the ' |
view t.hat they could thereafter get the benefit pro=
G vided f{n the 0.M. from the respondents. They sought’ -
; : for the same but their prayer was rejected by the ‘ _'
respondents as per the impugned order dated 31-1-1996,
It {s this rejection that ha.a ‘given rise to the i

present Orig:lnal ‘\Pplicati‘m’
el was g FEALTLIRD

6¢ < - The O.M, dated 19-10-1994 s concerned wit.h
application of the scales of _pay, of Drauqhtsman .
Grade I,I1I and III 4n tha cm ‘g.o the comspondl.ng

T

Grades of Dranqhtmen m other ofticu/dcpar.ts‘e%m w i
of the Govemment of IndJ.a. The applicants are Draughts-_
man Grade II in the Survey of India, which 13 one of

the officen/depar&nmts of the Government of India. .
They are amung Pay in the pay scale of %.1350-2200 oo

{pre=-raviged i, 425-600). The Question in ‘this O.a.

‘A et o e et

1s whether the applicauta are entit.led to dtav pay
in the scale of pay of h. 1400-2300(9:0-1'“1301!

425-700). The Draughtsman Grade II in the Bumy of
India had the same pay scales as those of Dranghtanan
in other officeg/Departments of the Government- of e
y India. For instance, their scale of pay on the bas.ls T [

Of the 2nd Central Pay Camission was 205-280 as was.
that of Sr.Draughtsman in Ordinance Factory. In the
3rd Pay Commission their scale of pay was 330-560/-
since 1-1-1973 which was same with those of the
Draughtaman II in the CPWD and in the Ordinance

T

Factory in whose cases the scales had been raised

from 330-560 to k. 425700/~ It was only in 1977

contd/= ‘
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;o R 2
f/‘ '
; that the pay scale of the applicants was raiseq
':f 7 to 425-600/-, Therefore, the applicam:e, Grade II

74
T Draughtsman of Survey of India, were in the scale

of pay of ks, 330-560/- initially and were drawing

Pay in the same pay scale as those mentioned in
the 0.M. dated 19-10=1994, The respondehta seem to be
i ' , labouring under a cohception that the Dféﬁghtsmen

of the Survey ‘of . India are .1.n£erior to” or, it iéaet.. :
AL YO We < UIEIBEL oS a ik
o different fron ‘the, ’Dtaughtamen :m other officeo/

: Depattmenta of the Goverment of IndIa. 'I'herefore. N

1 Y e SAe .
.

A acoordinq to thea. the applicam:s.' w'hoiare Dranghts-

- Ran Grade I 1n the Survey of Indj. e not entiued
: : LTeEr Ll PRLIDG g8 > : °'t-" .

to drav pay 1n the pre-revised scale of B. 425~700

Or in the revised scale of B, 1400-2300/~, Hence they !
denied the appi:lcants the benefits granted to Draught- '*}
'.namen Grade II of othez' ofﬁces/Departmentc by the [ K

-O«Medated 19-10«1994, We are hovever, tmahlc to agree

PRy

with the contentions of the respondents in this O.A.
The scales of ‘pay granted by the Award of ‘the Boan!
’ of Arbitration ‘to -the - Draughtsmen -Grade TI,I1 and IIIX
of the CPWMD were uadc applicable to the Draughtsmen

: . o .. T
BTSRRI L4

Grade I,II and III respectively of other offices/

departments of the Govermment of India, other than
the cm by the 0.M. Datea 13-3-1984 on condition
that their recruitment qualifications are similar

to those prescribed in the case of Draughtsmen in

the CPWD, Purther, those who did not fulfil the

.

condition will continue to draw ‘pay in the corres- ;
' : ponding pre-revised .scales, These were the only - f‘.
b A ’ conditions placed in the o.'l_l. dated 13-3-1984 and

| %] contd/=
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these conditions were done away with by the O.M. dated
19-10-1994, Para 2 of this O.M. dated 19-10-1994
reads:

"2, The President is now pleased to decide
. .that the Draughtsmen Grade I,II and IIT in
"offices/Departments of the Government of India
other than in CPWD may also be placed in the

e

' “% % scales of pay mentioned above subject to the

. follow. : :
: m‘!?i"" ?-g- o fng.;i‘ LG . e : ’
. (a) Minimum period of service for place- 7 years

> mént from the post carrying scale of .

cite. Be 975-1540 to k.  1200-2040(Pre-revised

P Boale H7260-430 to B 330-560)s -

~4{0)sKinimum period of service for placement 5 years
-7~ -from the post carrying scale of B,

1200-2040 to . 1400-2300(Pre-revised &, .

330-560 to . 425-700).

{c) Minimum period of service for placement 4 years
-+ .. from the post carrying scale of .

'1400-2300 to R, 1600-2660(Pre-revised s,
52l 425=700 to R 550-750)e%- .. . .

The €terms of the-0:M. above are clear and unahbiguous.

No Aistinetion on any ground whatever is made between

Of the Governmen: of India from those of another ’ofﬂc{ ’

or department or CPWD. The O.M. simply lays dom:’_ f._hat ’
) e
minimum period of service in a particular grade mould

determine the eligibility and entitlementto be placed .

"in'a batttculu pay scale., It is only the respondentes
~ who have brought into the O.M. interprétations extra-

neous to it in their efforts to deprive the applicants

of the benefits granted by the O.M. dated -'1ﬁ‘10-19940

© This is arbitrary and unfair. The Draughtsmen Grade II

in CPWD who were originally placed in the scale of
pay of B, 330-560 were placed in the scale of h.
425+700/- on the basis of the Award, The O.M.

‘contd/~
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states that Draughtsman Gr.II 4n ofﬁces/departm&:ts
of the Government of India other than in CPWD who

-were drawing pay in the scale of pay fs. 330-560 may

also be placed in the scale &s. '425=700/~(Pre-revised)
subject to certain conditions. The Praughtsman Grade 1z
in the Smey of India were 1n1tially in the scale of
pay of IB. 330—560 on the basis of the recommendations
of t.he 3rd Pay Commission til1 1977 when their pay
scale was rafsed to & 425-500/-. In our view under

the fact.s and the circumstances st:ated herein above
" the terms of the aforesaid o.n. dated 19-20-1994 are

applicable to the appucants. lmnungly,
the inpugned order No.SM/06/001/95 dated 31-1-1996.

we set aside

l-‘\u'ther. we d.trect the respondents to place the appli-~
cants in the scale of pay of B. 425-700(Pre-reviged) ]
1000-2300 (teviaed) in the manner stipulated in the
OuM. no.‘:lsu)-tc/sx dated 19-10-1994 and allow them
to draw pay in the scales with effect from the date
applieable in the case of each appueant respeetivny.
This B‘mu be complied with by the respondents within
3(three) months from the date of receipt of this
order by Respondent No.3. The respondents shall also

" allow the consequential benefits provided in para 3

of the O.M. dated 19=10~1994 mentioned above to the
applicants,
The application ies allowed in terns of the above

directions., No order as to costs, ﬂ

Sd/-~ VICE CHAIRMAN
Sd/= mEMBER ()
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IN THE CENTRAL ApMINISTRATIV

i TRIBUNA

GUHAHART BENGH:.

LICHER IRET N oiadel M
I IRRHAT S

§

4 . e ~ ‘
nder Sectiofi” 19 of the Administrative ([ <
Tribunals Act, 1985. i

Q.A_. NOQ — 5;2 /96.

sri Tulsiram Sharma & 77 Ors.

. o e Applicahts.

- Versus -

Union of India & Brs.

. «e.Respondents.

I ND EX
Sle NO Annexure - - . Particulars Page No.
l. Bpplication 1-46
2. Verification 47
3. 1 Comparative chart of 48
pay scale of different
Cent¥al Govt.deptts.
4. 2 O.4. dated 11.9.87 49 _
: .
5. 3 Lr. dtde. 13.11.87 50=52
6. 4 O.M. dtd. 13.3.84 53
7 e 5 De.le dtde. 19010-94 54=55
8. 6 Lr. dtde. 11.11.94 56
9. 7 Representation dtd.
26795 13~ |1t" 94 - 57-58
10. 8 Impugned order dtd.
31 Ol -960 59"60
11 9 Judgment dtd.11.4.91 61=75
12. 10 Director'ts letter 76=-77
dtd. 7.1.88 ~
13. 11 Director's letter 18
dtd. 19.2.88
14. 12 Cartographic Association's 79-81
letter dtd. 11.1.96«
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22,
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Particulars of the Appliéants.
|
Shri Tulsiram Sharma :

Shri Satyajit Kumar Dey :

. Shri Tara Prasad Kharel

Shri L.B.Pradhan

,Shri,Pradip Kumar Neogi ;

Smti. Nandita Das
Smti Neblbora Tiewla

Shri'K.B.Gurung

Smti Pandora Solkhlet
*Smti Maries Nareen Laloo |

Shri Kajal Kumar Bhattacharjee
Shri Arun Kumar Baidya

Smti Joya Adhikari

Smti Shanti Kumari Ghimire
Smti Lawmzuali

Smti Rekha Mech

Shri Pilip Kumar Deka

Smti Mita Desgupta

Smti Subhra Gupta

' Shri Shambuy Singh Solanki

Shri Sudip’Dutia Chowdhury
Shri Donbor Singh Lartang

Shri Ranjit Sukla Baidya ‘
Shri Prabash Paul

Smti Erboline Majaw

Smti., Spirian Kharangi

V2
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27,

28,
29,
30,
31.
32,
33,
34,
35,

364

37,
3g.
39,
40,

41.

42,.

43,

44,

45.
46,

47,

48,
49,
50.
51,
52,

Smti
Smti
Smti
Shri
Shri
Smti
Smti
Smti
Smti
Smti
Smti
Shri
Smti
Smti
Smt4
Shri
Shri
Shri
Smti
Shri

Smti

Smti

Shri
Shri

shri

Shri

Everymai Warjri
Evelynnora Ryngsai
Ritikona Majaw
Chaman Singh Negi
Mustaql;hmed Swer
Bertilla Khyllep
Arunima Dutta
Sofiana Kharkongor
Manjula Bhattécharjee
Hildaline Makhiew
Tapashi‘ﬁishra
Bhubaneshwar Das
Amebha Roy Chowdhury
Caroline Lamo
Fidelis Jyrwa

R,S, Thapa

S.CsRoy

S.A,Rahman

G,.M, Shhten

BeDas

D.Majaw

R.Ces Nongbri

A, Mannan

M.M. Umlong
E,Lartang

Durgesh Purkayastha

Contd...P/4




53,
54,

55,

56,
57.
58,
59,
60,
61,
62.
63,
64,
65.
66.
67.
68.
69,
70.
71.
72,
73,
74,
75.
76,

(All the applicants are working as Draftsman Gr.
. the Pirector,

Km. A Tombi Singha
Smti Santa “hosh
Smti R.Kharbuki
Shri B. Dohkhrut
Smti M.Diengdoh
Smti M.B, Kharbuki
Smti N.Kharbtong
Shri K.C. Das

Smti S,Nongbsap
Smti Margarita Sawian
km.hB. Marbaniang

Smti Pipti Kar

Smti Rita Tarafdar

K. Konta Nongkynrih
Km, A, Bhattacharjee
Smti Junu Sarma

Smti E,L,Nongbri
Shri Asutosh Das
Shri Jeevan Kumar
Smti H.Lyngdoh

éhri T.Lyngdoh

Km, Ritalin Kukhim
Shri S.C.Sabdakar

Shri T.K. Mandal

II under

Survey of India, North Eastern Circle, Shillong

under Ministry of Science and Technology, Govt. of India,
New Delhi), ' "

[ S Sy
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2. - Particulars of the Respondents.

1, The Secretary
Ministry of Science & Technelogy

New Delhi

2. The Survevor CGeneral,
Survey of India,
Block B, Hathibarkala‘Estaﬁe,

DEHRADUN

@ {\/f&&/ NQ”QN&' 3. The Director,

Oyole L .
22/5 ;i o, allow 7o | Survey of India, -
aiav791£ﬁdf> C:; 6} Noxrth Eastern Circle,
/Lao/oowéﬁﬁ 0. Lp. s llLon o av 72 &Lo,eﬂmj

2“12 .7.4/$¢ é‘ﬂ% e,[qui ?
/ég?i/’ ‘ artlculars for which thls appllcatlon is made.

This application is made against the Office
Order dated 31.1.1996 issued by the Joint Secretary,
Govt, Qf india and for implementation of O.M. NO. F.Nol5(13)
-E.III/87 dated the 11th September, 1987 and 0.M No. 13(1)-
I1C/91 dated i9,10.94,in respect of the applicants who are
.serving as Grade II Draftsman‘in the Department of Survey
of India, Shillbng and also for a direction to place the

applicants in the higher revised pPay scale of Rs. 425-700

_~

(rev1sed pay scale Rs. 1400-2300) and also for payment of

arrear monetary benefits either in terms of O. M. dated

PN

—

11.9.87 or O.M, dated 19.10,1994.

Contd...pP/6
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4, Jurisdiction

The applicants declare that the subject mattegr

of the application is within the jurisdiction of this Tribunal.

£ d

Se Limitaﬁion

The applicants declare that the application is within
the limitation prescribed under Section 21 of the Administrative

Tribunals Act, 1985,

6. Faété defhe case

6ele That all the applicants are citizens of India as
such they are entitled to all the rights and privileges
guaragteeq by the Constitution of Ipdia. All the applicants
are presently serving as Draftsman Gr. II under the Director,
Survey of India, N.E. Circle, Shillong in the revised pay

scale of Rs. 1350=2200.

6.1(a) That the applicants pray that since the subject matter
,and reliefs sought for are common in this application therefore
permission be granted to move this application jointly by the

76 applicants.

6462 That the applicants initially entered into the
service under thé respondent No; 2 and 3 as Bopo trainees
Type B (in short T.T.,T.B) Draftsman. The requisite qualifi-
cation for the post of.T.T.T.B. Draftsman was>initially
Matriculation with mathematics, which is now amended and
after amendment the educational qualification is now X
required Pre-University with mathematics. In the department
of Survey of India T.T.T.B. Draftsman required, two years
training, out of twq'years oﬁe year training is imparted‘
in the Circle Office/Regional Office and another one year

is required to be imparted in the Training Institute at

e : \ . Contde.. oP/?
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Hyderabad. The pay scale of the T.T.T.B Draftsman are
fs, 260~-430 per month. After completion of T.7.T.B
Training the applicants are-required to appear for
classification test and after passing the said test
they are treated as Draftsman Gr. IV and used to place
in the scale of Rs, 260-430 (Revised 975-1540) and
thereafter on completion of 3 years service in Draftsman
Gr. IV applicants again appeared theoritical and practical
tests conducted by the department for upgradation to
Draftsman Gr. III and thereafter on completion of 2
"years ,of service as Draftsman GR. III the applicants
are again required to appear in the theoritical test
and supervisory level test conducted by the department
for upgradation to the post of Draftsman Gr. II. Be it £
stated that Or. III Draftsman and Grade II Draftsman
in the Survey of India by IIIrd Pay Commission merged
together and placed in the scale of R, 330-560. However
the Covernment recommended the pay scale of Grade IIX
Draftsman Rs. 330-880 and Grade 1II Draftsman were placed
in the pay scale of R, 425-600 (revised pay scale
m; 1350-2200).

6.3 That the_applicants beg to state that the
Suréey of India after recommendation of the 1Ind Pay
Commission the present applicants were in the pay scale
of Rse 205-280 prior to 1.1.,1973 and they were placed in
the scale of B, 330-560 based on the recommendation of
the 1IIrd Central Pay Commission. Be it stated that the
IIIrd Central Pay Commission merged Category III & II
draftsman in the same pay scale of R, 330-560, However

Government recommended the pay scale of R, 330-480 for

Contd. .. 0P/8



Grade ITII Draftsman and the pay scale of k. 425-600 for
thé Grade II Draftsman although the IIIrd Central Pay
Commission recommendediin para 81 (iii) of Chapter 14

of its report relating to replacement of scale of

Rs. 330-560 to Rs. 425=700. However the Survey of India
granted the aforeséid pay scale of Rs, 330-480 and 425-600
to the categbry III and I1I Draftsman in the Survey of
India respectively. The scale of Rs. 425-600 granted to
the Draftsman Gr. II were placed in the corresponding
revised cale of R, 13502200 by the IVth Central Pay

Commissione.

A comparative chert of pay scale recommended
by various Pay Commissions/Government to the Draftsman of
Survey of India is annexed for perusal of the Hon'ble

Tribunal and the same is marked as Annexure 1,

6.4 That the applicants beg to state that in the
Survey of India Draftsman in the initial grade are known
as T.7.7.B, Draftsman i.e. call initial Gr. having the
scale of Rse 260-430 and after completion of 5 years of
service in the pay scale of R, 260-430 (including two
years'of training) the Draftsman are used to be upgraded
in the cadre of Gr. III Draftsman, in the scale of BRs.330-
480 and treated them as Draftsmen Gr. III. ‘hereafter
again on completion of 2 years of service iﬁ the cadre
of Gr, III Draftsman they are used to be upgraded to the
post of Draftsman Gr. II in the pay scale of Rse 425-600
revised pay scale of R, 1350-2200 and thereafter next

promotion in the cadre of Pivision I (Pivision I) Draftsman

Contd.. .P/9
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used to be considered on the basis of All India combined
seniority list of Draftsman Gr. II, Therefore there is hardly
any chance for all the Gr. II Draftsman in the department of
Survey of India for further promotion. As a result the scope

of promotion/upgradation is very limited for the Draftsman
working in the Survey of India under the Ministry of Science
and Technology. The present applicants being aggrieved for ‘
non-implementatién of the higher revised pay s cale of Rs,425=~
700 which was granted vide Office Memorandum No. F,5(13)E.III/
€7 dated 11.9.87 to the Draftsman who were in the pay scale

~of B, 330~560 were granted higher scale of pay Rs. 425=700 . E
vide Office Memorandum dated 11.9.87 and the present applicants
preferred representation dated. 23.11.94 for extension of
higher pay scale of R, 425«700 but the respondents remain
silent and the present applicants preferred an Original
application which was registered as 0.A. No. 135/95 where

the Hon'ble Tribunal directed to consider the claim of the '
present applicants but the respondents vide their impugned
order dated 31.1.96 rejected the claim of the present applicant
on the ground that the existing system of carrier advancement )
is better for Draftsman of Survey of India which is contrary |
to the faétual position.Therefore statement made in the Office .
Order dated 31.,1.96 by the respondents as regards promotion .M
prospect of the present applicants is false,misleading and ‘
not based on records. Therefore order dated 3t.1.96 is liable
to be set'aside and quashed and the applicants are deserved to A
be placed in the pay scale of Rs. 485-700 (revised 1400-2300). .f

6.5 That in all the Govt. of India's office the prescribed
qualification for recruitment of Draftsman are not similar

although pay scale more or less same.

6.6, That the Draftsman of All Central Govt. offices who
were in the scale of Rs. 330-560 following the recommenda-
tion of IIird Central Pay Commission agitated for a long
time for higher pay scale of Rs. 425=-700 through their

staff repreéentatives in the National Council of Joint
Consultative Machinery. Therefore the IIIrd Central

Pay Commission of Government of India had recormended for
replacement of scales of R, 330-560 to Rs. 425-700. This
recommendation was not initially accepted by-the Government
of India and the matte? went up to the Hon'ble Supreme
Court and was the subject matter in Civil Appreal No. 3121/81
in the Hon'ble Supreme Cou- t for highe; pay scale of

Contd..P/10
oA

")



Bse 425-700 for the Draftsman which was in the scale of
Rse 330-560. The Hon'ble Supreme Court delivered the

judgement and order in the aforesaid Civil Appeal on

1.5.1985, accepted the Appeal and allowed the replasgement

pay scale of Rs. 425-700 to thos draftsman who were
previsously being given the scale of Rs. 330=560 on

the basis of the recommendation of the ITIIrd Central
Pay Commission. Thereafter the Ministry of Finance vide
Office Memorandum No. F.5(13)-E.III/87 dated 11.9.87
extended the benefit of the judgement of the Hon'ble

Supreme Court (P, Sabita and Ors. Vs. Union of India) to

the similarly placed Draftsman in other Ministry/Department

of Govt. of India. The benefit was given notionally

from 1.1.73 and actually from 1.9.87 only to those
Draftsman who were in the pay scale of kyx3389%%&8

Rse 205-280 prior to 1.1.73 and were placed in the pay
scale of Rs. 330-560 on the basis of the recommendation of
the IIIrd Central Pay Commission given the pay scale of
Rse 425-700. The present applicants are totally covered
by the Office Memorandum dated 11.9.87 as the Draftsman
of Survey of India prior to 1.1.73 were placed in the
pay scale of k. 330-560 on t he basis of the 3rd Central
Pay Commission. Therefore the aforesaid Office Memorandum
dated 11.9.87 is ¢ learly applicable to the present
applicants. The survey General of India vide his letter
dated 13.,11.87 endorsedithe said Office Memorandum dated
11.9.87 to all the concerned Directorate of the Survey

of India for information guidance and necessary action.

Contd...P/11
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The present applicants thereafter expected that they would
be given the higher pay scale of Rs. 425-700 following the

Office Memorandum dated 11.9.87 but the Administration of

the Survey of India has been remained silent as regards
implementaion of the Office Memorandum dated 11.9.87. In

this connection it is ought to be mentioned that the

Dra tsman of Survey of India, CPWD and Ordinance Factory
were initially during IInd Central Pay Commission were
placed almost in identitcal pay scale. A comparative chert of
pay scale of Draftsman, Survey of India, CPWD and Ordinance
Factory during IInd Bentral Pay Commission and IIIrd Central

Pay Commission are furnished below for perusal of the Hon'ble

Tribunal s '
2nd Pay Commission 2nd Pay Commission 2nd Pay Commission
C.P.WeD, Ordinance Factory

T.T.T.'B' 110-~180 Tracer - 110-200 Tracer 110-200

D/Man '

Gf. V D/man 110~225

Gr. IV D/Man _ _

Gr.II1I D/Man 150-240 Asstt. D/Man 150-240 D/Man 150-240
///,Gr. II D/Man 205-280\// D/Man 180-380 Sr., D/Man 205-280

3rd Pay Commission
T.T.T.'B! 260-430 D/Man Gde III 260-430 Tracer 260-430
D/Man

Gde IV D/Man

Note : After 3rd pay

Commission Gde V was abolished
and only Gde IV was in existence.

Note :

Gde III and II initially D/Man Cde 11 330-560 D/Man 330-560
merged by the 3rd Pay
Commission and placed
in the scale of Rs. 330~
560. However the Govt./
Department wvide OgqM.
dtd. 19.3.77 placed
. Gde III D/Man in the
scale of k., 330-480 and
Gde I D/Man placed in
the scale of Rse 425~ o
600, o ’
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From above it is quite clear the the present applicants
and the Draftsman of Ordinance Factory and CPWD almost
having identical pay scale. Therefore denial of the
benefit of revised pay scale of R, 425=700 to the present
applicants is arbitrary and violative of Article 14 and
16 of the Constitution. In the Survey of India although
the applicants approached to the authorities for ikplemen-
tation of tthe s said Office Memorandum dated 11.9.87 but to

no result.,

* A copy of the 0O.M. dated 11.9.87 and letter
of the Surveyor Ceneral dated 13.11.87 are enclosed
herewith and the same are marked as Annexure 2 and 3

respectiﬁely.

647 That the present applicants submitted thier
representations on 23.11.1994 to the Sureyor General,
Survey of India, Dehradun through proper channel vide
‘representation dated 23.11.1994 wherein it is stated
that the Office Memorandum dated 11.9.87 of the Ministry
of Finance received under Surveyor General's letter '
dated 13.11.87 and it is further stated that as per the
recommendation of the IXdn Central Pay Commission the
§af’scale of Draftsman Gr. II of Survey of India was

Rss 205-280 and as per the recommendation of the IIrd
Central Pay Commission was initially given as Rs. 330-560
and after recommendation of the Govt. of India Draftsman
in Survey of India was later on'granted Rse 425-600

to the grade iI Draftsman in the Survey of India.

|
Contd....P/13
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Therefore this has resulted disparity in the maximum
because this pay scale in all other offices/departments
havé been given Bse 425-=700 ‘and as per the Office Memorandum
No. F; 5(13)-E.III/87 dated 11,9,87 issued by the Ministry!
of Finance,"'granted the pay scale of R, 425=700 notionally
£rom 1.1.73 and actually'from 1.9.87 for the Draftsman

who ixgxxxx weré in the pay scale of Rse 205-280 prior

to 1.1.73 and were later on granted to &. 330.560
following'fhe recommendation of 3rd Central Pay Commission.
The applicants submitted th?s? represen?ations individually
addressed to the Respondent No. 2 a?d requested for

implementation of the O.M., dated 11.9.87.

6.8 ' That the applicants beg to state that the

. Govt. of India agreed to revise the scale of pay of

the:braftsman Gr. I, II and III of the Central Public
Works DPepartment following an award of Board of

Arbitrétion as follows .z

Original Scale " Revised Scale
Draftsman B, 425=700 B. 550-750
Grade I - -
Draftsman , Rse 330-560 Rs, 425=700
Grade IX :
Draftsman / Rse 260-830 Rse 330-560

Grade III

rd

This benefit of revision of pay scale was given
notionally with effect from 13.5.82 and actual benefit
being allowed with effect from 1.11.83. The staff side

in the National Council of Joint Consultative Machinery ¢

Contd..P/14
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requested for pay parity and similar benefit which

was granted to the CPWD Draftsman for extension of tthe
same to the Praftsman of other Central Offices, and on
the basis'ofhfﬁat request Govt. set up a committee of
National Council (Joint ConsultatiQe Machinery) to
cohsider the request of the staff side and finally

agreed and recommendéd to extend the similar benefit

of :éviéed pay scale to the Draftsman Gr. I, II, and IIf
under all Govt. of India Offices vide Office Memorandum
No. F.E(SQ;AE.III/BZ dated 13.3.84 issued by the Ministry
of Finance, ovt. of India, Department of Expenditure and

granted the benefit notionally with effect from'13.5.82

and actually benefit was allowed with effect from 1.11,.83.

However, this benefit is extended only to the
Draftsman in other Central Govt. offices provided their
recruitment qualification are similar to those prescribed
in the case of braftsman in ¢,P,w.D, Therefore the benefit

of Office Memorandum dated 13.3.84 was not extended to the

pPresent applicants,

A copy of the Office Memorandum dated 13.3.82

is annexed - s Annexure-4.

6.9 ‘That after the.issuance of the Office Memorandum
dated 13.3.84 Draftsman working in many Central Sovt.
offices were excluded from the benefit of the Office
Memorandum dated 13,.3.84. Therefore staff side of the

National Council (Joint Consultative Machinery) further

Contd. oo .P/16
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requested the Government of India to extend the benefit
of révised pay scale which was extended through Office
Memorandum dated 13,3.84 in the other Central Govt., Offices

itrespéctive of £heir,recruitment qualification and also

demanded to extendl the benefit with retrospective effect

notionally from 13.5.82 and actually from 1.11.83,

- The Sovt. of India vide Office Memorandum No.
13(1)-IC/91 dated 19.10.94 issued by the Covernment of India
Miniétry of Finance, Deptt., of Expenditure whereby Govt. of
India extenaed the benefit of revised pay scale which
was ;nitially granted through Office Memorandum dated
13.3;84 to all the Draftsman Grade I, II and ITT and in
all Govt. of India Offices irrespective of their recruitment
qualification. The relevant porti&n of the Office Memordanudm
dated 19,10.94 is reproduced below & '

"2, The President is now pleased to dedide
that the Draughtsmen, Grade I, II and III in
Offices/Departments of the Government of India
other‘than in CPWD may aléo be placed in the
scales of pay mentioned above subject to the

following

Q. Minimum period of service for | 7 years
placement from the post carrying
scale of 975-1540 to Rs. 1200-2040

(pre-revised B, 260-430 to Rse 330-560)

be Minimum period of service for 5 years
placement from the post carrying
scale of R. 1200-2040 to Rs.1400-
2300 (pre-revised Rs.330-560 to
Rse 425-700), .

o
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4,
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Minimum period of service for 4 Years
plaéeﬁent from the post éarrying

scale of Rs. 1400-2300 to K. 1600-

2660 (pre-revised Rs, 425-700 to
m..550-750).

Once the Draughtsmen are placed in the

regual scéles, further promotions could

bé‘made against available vacancies in

highér grade and in_accordance with the

normal éligibility criteria laid down

in the recruitment rules.

The benefit of this revision of scales
of pay would be given with effect froﬁ
13.5.1982 notionally and actually from
1.1.,1983, |

The above scheme and revision of pay scale laid down in

para'2 of the Office Memorandum dated 19.10.94 formulated

to place)the working Draftsman of other Central Govt.

offices other than the Draftsman working in C.P.W.D.

with the intention to replace them in a better pay scale

and better service condition 1ike'the Draftsman of C.P,w.D,

Therefore condition of particular working period is also

laid down in paragraph 2 of the said O.M. to replace

the Draftsman in higher pay scale on expiry of prescribed

working period such as 7 years, 5 years and 4 years

vre3pectively in the respective grade., After publication

Contde..e
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Oof this O.M. dated 19.10.94 the Govt. of India, Ministry
of Science & Technology, Peptt. of Science and Technology
vide their letter No. 1-12/93 Cdn dtd. 11.11,94 issued
the same addressing the Surveyor.General of India
Hathibarkala Estate, DPehradun wherein it is stated that
the O0.M., dated 19.,10.,94 is forwarded on the subject of
revision of pay scales of Draftsman of Grade I, II, and
III in all Govt. of India Offices on the basis of the
award of the Board of Arbitration in the case of C.P,W.D,
for information, guidance and necessary action. But
surprisingly the Surveyor ®eneral of India did not take
any action as regard implementdtion of O.M. dated 11.9.87
and also dated 19.,10.94, As such the present applicants
are being deprived of their legitimate claim for pay
parity with the Draftsman working in other Central Sovt,
Offices, the non~implementation of the 0.M, dated

11,9,87 as well as 19.10.94 resulted indiscrimination and

the action of the respondents are violative of Article

14 and 16 of the Constitution of India.

A copy of the O.M, dated 19.10.94 and letter
dated 11.11.94 are enclosed as Annexures S and 6

-

respectively.

6.10 That the Draftsman working in the Survey of
India are entrusted withwery high standagrd of drawing
works, and compilation of Maps and Bartography scribing
and they are required to carry out éopoqraphical drawing
on various skills covering the whole country. The topogra-

phicXal maps, topographical thematic maps, guide maps,

Céntd...
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tourist maps, state maps, three dimensional plastic
relief maps and other projéct maps are generally
prepafed by the Draftsman of Survey of India. These
maps are‘important and useful for defence and all
other Ministries State Covt. as well as for Ammmakimm
educaﬁionél purposes and for map users/readers in
geheral; All the above maps are prepared by the fair
drawing‘or cartographic scribing techniques. The fair
mapping in both the méthods used are mainly carried
out by the Draftsman in the Deptt. after completion
the field.wérk. The fair mappigg is allotted to the
Circle drawing offices of the Deptt. hence right from
the compilation, drawihg to final proof stage of any
map, the main job of preparing originalf for printing
and publishing is carried out by the Dra tsman
of.?urvey-offlndia. The map under preparation is to
gndérgo the followiné various stages in the hands of |

the,Draftsman.:

1. Projection
2, Plotting of Control points
. . 3, Compilation (where necessary)
e 4 -Mosaicing

5. Drawing/Cartographic scribing/plastic
. : relief mappinge.
6. Drafting of technical correspondence
with the local Governments, the Deputy
. [
Director .General of Military Survey

~ s
(G.S.G.S,) Ministry of Defence and
Ministry of External Affairs and Other |,

indentors,.

Contdo . op/lg
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Preparation of History Sheets and
Publication Instructions.

v ,
Examination of Preliminary proofs and
preparation of ancillary originals etce

. (€3 .
(i.e. Grid, Qolour separation Guides,

~

Shade Originéls etc.etCe)e

Examination/preparation of Final p.o.
Ps; ascertaining the correctness of the -—
External/International Boundaries and

- the Coast line with the availablerecords

1

and Circulars etc.

.Preparatidn of Area Statement, and

submission of area figures of Indian

- States/Union territories for each

Census of India.

Scrutiny of all such maps containing
Exte#rnal/International Boundaries and

and coast line published by the private N

agenciess -

Besides the above a Draughtsman has to
prepare the Publications uded in the
Department including all cherts, Indexes,
Hand Books etc. '

'AADraughtsman has to have a very high

standard of technical knowledge also of
printing & publishing of all kinds of
maps and basic knowledge of field work.
This is being confirmed by the Circle
Offices by means of Trade Tests periodi-
cally. : ‘ :

A DPraughtsman has. to prepare and supply

data for gazetteers published by the
Govt. of India. '

Contd...P/20
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At the time of recruitment the basic quali-
fication for a Draughtsman is Intermediate with

Mathematics. After recruitment the Draughtsman are
subjecﬁ to two years of a very high regular standard
course of training at Survey Training Institute, Survey
of India, Hyderabad encompassing all the duties required
of a Draughtsman enumerated above., They are practically
trained in the use of 11 the instruﬁents required of a
Draughtsman. The scribing instruments used by the
1-3:'augh\‘.:sman are spphisticated., Its blades/needless
ére to'be prepared by Draughtsmén concerned according
to line weights. For this, specified training is being
given at Survey Traingng Institute, Hyderabad. Draughtsman
not only-from other departments of our States & Central
Govt. are sent for training/courses to Survey Training
Institute, Survey of India, Hyderabad but also'from
abroad, e.g. Sri Lanka, &epal. Bhutan, Afirica ahd Iran
- ete. -

" For systematic proceééing of the job
mentioned in paragraphs 1 to 13 above, the draftsman

of the following grades are employed :

1. Draughtsman (Cartographic) Grade IV (After
- completion of the training) of fwo'years and

after passing the prescribed tests,

2. . Draughtsman Srade ITI (After completion of

3 years by trade test & subject to qualify),

3¢ Draughtsman Grade II (after completion of

two years by trade test and subject to

qualify)
€ontd.. op/zl
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4, Draughtsman (Cartogfaphic) Pivision I (By D.P.C.
on vacant posts)e. The only éromotion one gets
after 30-33 years of service. Trade Tests are
not promotion as per Govt. of India's letter

No. F. No. 10(1)/E-IT1/88 Govt. of India,
Ministry of Finance, Deptt, of &xpenditure,

New Delhi dated 13th September, 1991 in para
2(c).

It is, further to say that the Draughtsman of
Survey-of India employed in various kinds of map making,
in which fair drawing/cartographic, scribing requires a
high class of accuracy, consistency, uniformity and

achieving the highest standard of precision mapping®.

Therefore it appears that the Draftsman of Survey
of India. the present applicants not only performing the
similar nature of work like Draftsman of CPWD of the
corresponding grade rather discharging the very high
standard of drawing work which cannot be equated with
the Draftsman of any other department of the Central
Govt. Offices. Therefore the present applicants deserves
rather a higher pay scale than the other Central Govt.
Offices Draftsman working in the corresponding grades,
But unfortunately the present applicants has been
deprived of the revised scale of pay which was granted
to the CPWP Draftsman long back following the award of
Board of Arbitration. The non-extension of revised pay
scale tothe present applicant has violated the principles

laid down in Article 14 and 16 of the Constitution of India.

Contd...P/22

fawn



22

\

6.11 That the present applicants declare that they
are performing similar nature of work which are being
performed by the Draftsman Gr. II in the CPWD: Therefore
they aré also entitled to the benefit of reviseé pay
scale granted under O.M. dated 19,10.94 issued by the
Ministry of~Finénce. Govt. of India, Department of

-

Expenditure.,

6.12, That the Survey of India is the National Survey
and Mapping Organisation of our country under the Ministry
of Science & Technology and is the oldest Scilentific
Department of the Govt. of India. It was set up in the
year 1967. This is the only organisation for preparing
the maps of land surveys of India .and abroad. Therefore
the presentAapplicants who are working as Drafisman Gr., II
should not be deprived from the benefit of extension of
revised pay scales which was granted to other similarly

situated Draftsman working in other Central Govt, Offices,

6.13 That the applicants beg to state O.M, dated
19,10,94 issued by the Sovt. of India, Ministry of

Finance during the Pendency of their representations
——— .

which were addressed to the Surveyof General, survey of
India, Dehradun, Therefore it appears that appiicants

as regard their eﬁtitlement for placing them in the scale
of R, 425=700 is covered vide Sovt. of India's letter
dated 11.9.87 as well as also covered under the OM dated
19.10.94 issued by the Ministry of Finance, Govt. of India

to provide the better service career. The applicants

Contd...P/23
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further beg to state that the O.M. dated 19,10.94
provided better future prospects to the applicants

who are similarly situated like Draftsman CPWD as

well as Draftsman of Ordinance Factory althouth they
are a lso covered under the O.M, dated 11.9.87 but for
further advacnement in the service career of Draftsman
Grade II O.M dated 19.10.94 should be implémented in
respect of the present applieants with immediate effect

with all consequential BEMEf£ixxx monetary benefits,

6.14 That the case of the present applicants is
covered by the judgement of the Hon'ble Supreme Court
delivered in the case of P. Sabita and Ors. Vg. Union
of India and Ors. in Civil Appeal No. 3121/81. Similar
case also decided by the Hon'ble CAT, Calcutta Bench in
the case of 0.A, No. 458/86 (Sunil Kumar Bhowmick Vs,
Union of India & rs) whereby the Hon'ble Tribunal was
directed to extend the benefit of 0.M dated 13.3.2% 4
issued by the Ministry of Finance to the Draftsman Gr.I,
II, and III of the Director General, Supply & §isposal

Govt. of India.

| Refairetatsn dobad 23-11791,
A copy of the judgement—of Caleutta—Bench

is enclosed as Annexure-=7.

6.15 That the applicants beg to state that in
Survey of India the pay scale of different grade of

Draftsman are as follows 3

Pay scale Revised Pay Scale
Grade IV  Rs. 260-430 Rse 975=1540
Grade III Rs. 330-560(,?0. RBe 1200-1800
Grade II R, 825-600 Rs. 1350-2200
Diwrie I B, 425=700 Rse 1400-2600
cbntd. .p/24
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From the above, pay scale, it appears that the Gr. IT
Draftsman of Survey of India are placed in the scale of

Rse 425=600 whéreas in all other Central Covt. Deptts.
including'C.P.W.D.'Gr. II Draftsman are placed in the
scale of Rs. 425-700. This is highly discriminatory and the
same is violative of Article 14 and 16 of the Constitution

of India. _ i '

6.16 That by the Office Memorandum dated 19,10.94
issued by the Govt. of India, Ministry of Finance, Department

of Expenditure to provide a better, uniform future prospect

to all the Draftsman Crade I, II and II ef all Central

Govt. Offices,irrespective of their RECRUITMENT QUALIFICATION.

That the O.M. dated 19.10.94 which is subsequently
modifiedjand similar recruitment gealification which was
earlier prescribed by the O.M. dated 13.3.84 is now waived
in the 0.M. dated 19.,10.94 with the sole object to cover
the left out Draftsman serving in other Central Govetnment
Offices and therefore the Central Sovernment have take a
more liberalised policy to grant higher revised pay scale in
a%% on uniform rate to the Draftsman working in various
Central CGovernment Offices although the present applicants
already covered under the 0.M, déﬁed.11.9.87 but the present
0.M. dated 19.10.94 provides a better future prospects to
the Draftsman Grade II serving under Government of India and
particularly this O.M. is also beneficial to the present
applicants who are serving in the cadre of Grade II DraftSman
in the Survey of India, under the the Ministry of Science

and Technology.

LGW*.“@/
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Therefore the present applicants are also entitled to the
benefit or reviéed pay sscale granted under O.M. dt. 19.,10.94
as the same provided better promotional avenue to the Gzmdde

II Draftsman.

6.17 That the applicants beg to state that the respondents
ought to have been implemented the benefit of higher revised
pav scale‘in terms of O.M. dated 11.9.87 in the long back.

The recent O.M. dated 19.10.94 is the improvement over the
Office Memo. andum dated 13.3.84 to extend the benefit of
revised pay s cale i.e. Bs. 425-700 to all the Draftsman of
Grade II of different Central Government DPepartments by
further relaxing and waiving the recruitment qualification

and the 0.M. dated 19.10.94 is issued for career advancement
system and the present applicants categorically deny the
statement made in baragraph 3 of the letter dated 31.1.96
issued by the Joing Secretary, Govt. of India wherein it is
stated that the existing career advancement systém is better
than the CPWD. In this connection it may also be stated that
following the Office Memorandum dated 13.3.84 Grade II Dra&ts-
man of CPWD were already granted higher revised pay scale of
Rs. 425-700 in the year 1984 with retrospective benefit whereas
even in the gear 1996 the present applicants are'still in the
scale of Bs. 425-700. Therefore the statement made in the
letter dated 31.1.96 is false, misleading and not bast on
factual positi n. Therefore it is deserved that the letter
dated 31.1.96 issued by the Joint Secretary, Government of
India is liable to be set aside and quashed.

But the 0.M. dated 19.10.94 has taken care of for
further advancement in service career of Draftsman Grade IT.
T-herefore implementation of the Office Memorandum dated

19.10.94 is essential in respect of the Draftsman Gr. II of Sur-
’ ’ vey
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of India, for further advanmmement of service career

of the present applicants. Be it stated that if the

O.M, datéd 11.9.87 would have been implemented in time
in that event ihe present applicants would have readily
fitted in‘the present scheme of revised pay sscale issued

under g.M. dated 19,10.94,

6.18 That the'apblicants beg to state that being
highly aggrieved ¥or non-extension of the benefit of

higher revised scale of- R, 425-700 to the present applicants!
they have filed’an-appiicahion under Section 19 of the
Administrative Tribunals Act, 1985 before this Hon'ble
Tribunal. The Hon'ble Tribunal after perusal of

thesaid application, disposed of the same on 20.7.95

with the following directions :

"4m1n view of the Office Memoranda mentioned
 above and as no other controversial question
arises we think it proper in order to secure
“the ends of justice to direct the concerned
authorities of the respondents 1 to 3 to
apply their mind to the grievance of the
applicants and take a decision if it is not
so far taken as to whether the benefit of the
" revised payscales should be eéxtended to the
applicants. If the authorities are satisfied
that the applicants are eligible to get the
benefit the respondents to implement the

decision at the eérliest.

Contd..P/27
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5. In the event of the rgspondents finding that
any of the applicants are not eligible to be
extended the benefit of revised pay scale that
decision shall be communicated to the applicants

indivitually by the respondents.

6. 1In the event of applicants of any of them
being informed that the benefit cannot be
extended to him thesaid applicant will be at
liberty to approach the Tribunal if so advised
for appropriate relief. The respondenté are
directed to take their decision as far as

. practicdble within a period of three months from
the adte of receipt of tthe order. The 0.A, is

disposed of accordingly. No order as to costs.”

But the fespondents thereafter bommunicated their decision
through order dated 31.1.96 issued by the Joint Secretary,
Govt. of India whereby respondents haﬁe rejected the claims
of higher revised pay scale of Rs. 425~700 without application
of mind thereby forced the applicants for further litigation,
hence this present application. The applicants deny the
correctness of the statement made in the order dated 31.1.96
that the promotion prospect of Dra:tsman in the Survey of
India is better than the prospect in CPWB. In this connection
the applicants bég to state that for improving the service
condition of pav scale and promotion, the Govt. of India has
brought Draftsman all other Govt. of India's department

other than CPWD at par with the position of scale and promotior
as prevalent in CPWD. The Apex Court and different Benches

of the Central Administra ive Tribunal have also granted
reliefs by allowing applications bfinging the employees at
par with the CPUD Draftsman. It is therefoge norborrect and
also not just and fair to deny the benefit of pPajjity tq the

Present applicants on the plea that the applican —

enjoying better promotion prospect which is not £5
fa%ﬁ%afgpositiogz Bexﬁkxaf%&xé%xxxxbmxxxmn X¥2REK %mxmgx
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;9«&, stateéthat the O.M. dated 19.10.94 provides a better

promotional avenue to the Grade II Draftsman.

In this connection it is ought to be mentioned
that the present applicants who 'were enjoying pay scale

205-280 whereas counter part in C.P.W.D, during IInd Pay

Commission were granted 180-380 but in the IIIrd Pay

Commission Grade III Draftsman of Survey of India, initially
granted BRs, 330-560 and Grade II Draftsman although initially
granted 330-560 but subsequently Govt./Department recommended
and accepted the scale of ks, 425-600 but after award of

the CPWD Draftsman Grade IT who were enjoying the pay scale
of B, 330-560 equivalent to Survey of India's Grade III
Draftsman how after 13th March 1984 placed above the Grade IT
Draftsman of Survey of India in the scale of ByX22800x
425-~700 and thereby superseded in the matter of pay scale.
Therefore, the point of better promotional prospect in the
existing procedure in Survey of India for Grade IT Draftsman
cannot be treated better as stated in paragraphs 3 and 4

of the orddr dated 31,1.96 issued by the Joint Secretary,
Ministry of Seience & Technology, New Delhi. Therefore the
order dated 31.1.96 be set aside and quashed and the appli-
cants be placed in the scale of Rse 425-700 in terms of O.M.

dated 19.10.94,

A copy of the letter dt. 31.1.96 is enclosed herewith
and the same is marked as Annexure-8,
6.19 That the similar question of pay parity of Draftsman
of Ordinance Factory with C.P.W.D. also dealt with by the

Hon'ble Supreme Court in Civil Appeal No. 1433 of 1995

decided on 20.7.95. It is quite glear from the Hon'ble Apex

Court decision dated 20.7.95 that the present RERKALREREXE

applicants who are having similar historical background
)

o>
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of‘paf scale‘éré~entitled to higher revised pay scale

of Bs. 425-700 (revised 1400-2300) in terms of OmM,

datéd 19,10.94. The relevant protign of the Supreme

Court Judgement dated 20.7.95 is qﬁoted from paragraph 15,16
Bnd 17 and 18 below

| 15, Shri N.N.Goswami, the learned senior
counsel appearing in support of the appeals as
well as-theASpecialgeave Petitions and the
Review Petitions has urged that the channel of
promotion in Ordinance Facfories is different
from the channel of promotion in CPWD inasmuchas
_ in CPWD. there is no further promotion after
| 1a person reaches the scale of Praughtsman Grade I
while in Ordinance Factories avDrahghtsman is
entitled to be promoted as Chargeman Grade TI and
thereafter as Chargeman Crade I and pxamekxsdxax
Shaxgemanx@xadexI¥ as Foreman and that the post
of Chargeman Grade II which is the promotional
post for draughtsman was in the pay scale of
Bs, 425-700 and that placement of Draughtsman ,
BESMEX in the said pay scale of B, 425-=700
Qduld result in Draughtsman being placed at
the same-level as the prémétional post of
Chargeman Grade II and, therefore, the benefit
of the revision of pPay scales under Office
Memorandum dated March 13, 1984 cannot be
‘extended to the Draughtsmén in Ordinance

Factories. On behalf of the respondents it

Contd. . .B/30
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is disputed that there are no promotional

chances for Praughtsman Grade I in CPWD.

‘This question was not agitated in any of the

hatters before the Tribunal and we are, there-
fére, unable to entertain this plea urged by

Shri Goswami on behalf of the appellants/petition.
efs. As regards the post of Chargement Grade IzI
being a promotional post of Draftsman in
Ordinance Factories was in the scale of N
R 425-700 mmxkhexkrgigxefxkhexQELierxMemarandun
at the relevant time, we are of the view that
merely becéuse of promotional post for Draughts =
men in Ordinance Factories was in the scale of

RSe 425-700 on the basis of the Office Memorandum

‘dated March 13, 1984 if such Draughtsmen are

otherwise entitled to such revision in the pay
scale on the basis of the said Iy‘emorandum.
Moregwer, the provisions regarding promotion

of Draughtsman as Chargeman ®rade II in Ordinance

Factories was introduced by the Indian Ordinance

Factories Group C supervisory and Non-Gazetted
Cadre (Recruitment and Conditions of Service),
Ruleé.“1989 issued vide Notification dated

May 13, 1982 on the basis of the Office
Memorandum dated Marvh 13, 1984 and, at that
'éime, the said'RuleS‘were‘not operative,Therefore,

on the basis of t he = foresaid Rules Draughtsmen

Contd. .p/31
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in 8rdinance Factories cannot bedenied the
bengfit of revision of pay scales on the basis
of the Office Memorandnm dated Marcﬁ 13, 19¢e4,
The appeals and the SLPs as well as Review
Petitions relating to draughtsmen in Ordinance

Factories are, therefore, liable to be dismissed.

16, Dealing with draughtsmen in the Army Base
WOrksﬂops in the E,M.E., the Principal Bench

of the Tribunal has observed that in the E.M.E;
for the post of draughtsman, fhe qualifications
that are preséribed are "Matriculation or its
equivalent". The Tribunal has referred to the
Report of the Third Pay Commission wherein, while
dealing with drafightsmen who were in the pay
scale of Bs. 1 50=-240 (as per report of Second

Pay Commission) it is stated

(1]

(ii) for the next higher grade of k. 150~-240

the requirement is gnherally a Diploma in
Draughtsmanship or an equivalent qualification in
Architecture (both of 2 years' duration after

Matriculation)®.

17. The Tribuhal has observed that Tracer in
the E.M.E. could not be treated in any other
manner but at par kiw with Grade III Draughtsman
of CPWD keeping in view their recruitment
qualifications. The Tribunal held that the
benefit of Office memorandum dated March,13,
1984‘had been rightly extended to Draughtsmen

in E.M.E. and that its withdrawal was illogical
)
Contd...p/32
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and irrational. The learned counsel for the
appellants has been unable to show that is the
said view of the Tribunal suffers from an
infirmity which would justify interference by

this Conrt.

18, civil Appeal No. 1433 of 1986, 2125-33 of
1993 as well as S.L.Pe.s (Civil) Nos. 8593-94 of
1987, 22016 of 1993 and Review RppXizakisnExBekix
kexwitkxNusx Petitions (Civil) Nos. 857-58 of
1991 are accordingly dismissed but in the facts
~and circumstances of the case, the parties are

left to bear their own costs".

~From the above it is quite clear that the pay scale of

pr?sent applicants are similar to.that of Draughtsman of
Orfdinance Factory and CPWD therefore presént applicants
are entitled to the payscale of k. 425-700 in terms of

0.M. dated 19.10.94 and especially as the requirement of

similér recruitment qualification is now waived.

6.20 A That the applicants beg to state that they are

similarly situated like the other Draughtsmen Grade II of

different Central Sovt. Offices including the Draughtsmen
Grade II‘of.CPWD and Draughtsmen Ordinance Factory.Therefore,
in view of the facts and circumstances stated above the
present applicants are entitled'to.be placed in the pay scale
of-&. 425-700 either in terms of O.M. dated 1{£9:87 or in
terms of O.M. dtd. 19.10:94.'It appears that the latest O.M.

dtd. 19.10.94 is applicable considering the same have privided

Contd.. .P/33
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better promotional aspects and moreover as the present
applicants of Survey of India rather entrusted with more
complicated nature of works thah the Draughtsmen Grade II
workiﬁg in any other organisation oflthe Central Govt, as
Draftsman having same status. Therefore the Respondents be
directed to place the present applicants in the revised
pay scale of Rs, 425~700 per month in terms of O.M. dated
19.10.94, It would be evident from the Judgement and Order
dated 11.4,1991 passed in 0.2, No. 66 of 1989 (K.N. Chary
& Ors. Vs. Union of India & Ors) that scribing work which is
a very important and more complicated and pain taking work

in addition to drawing work are being entrusted to the

- applicants *as one of the major part of work, in addition to

- their drawing Work. Tt is clear from the following observation
. of the Hon'ble Tribunal of Hyderabad that the scribing work

: is more complicated, sophisticated énd pain taking work than
~the ordinary duty entrusted to the Draftsman of other
idepartmeht, the relevant portion is quoted from para 8 13

'of the Judgement dated 11.4.91.

" 13, In this case, the Government, at the inception
placéd the Scribers in higher grade than the Draftsmen.
After recognising the skill and the ardousness
involved in the work, the Government has fixed higher
scales of pay and the Drafésmen were given the lower
scalés of pay. i‘he &overnment itslef has not gone into
the details of the respedtive duties and works of the
two éaﬁegories of people by appointing a committee on
their own accord and they merely based on the Awards

given in this respect. They increased the pay scales
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of the Draftsmen firstly, equalised their pay with
‘the Scribers and immediately thereafter they further
increased the pay scales of the Draftsmen. The
"petitioners contended that their Qork is superior
and involved great skill. They also contended that
the departient deputed some Draftsmen to undergo
‘training under the Scribing work is more difficult,
‘pains taking. For that reason alone the Scribers
were put on hicher pav scale than the Draftsmen and
they are entitled to get the equal pay scale on
par with the Draftsmen at least. The Department
ifself who is eompetent authority to assess the
relative merits and demirits of the work involved
in thetwo categories of people, made a recommendation
' stating that the Scribers are discharging important
~ duties and they are taking a lot of risk in dischar-
ging their duties and sometimes it is also injurious
 XExXhEXEZEyEsXbYXLBERER kg Arkk EXRXAT XXX g x A REBX LhEXEXEYEXR .,
SExxxhggxxxxnmmenﬁsﬂxthxxxxh to their eyes by focussing
artificial light 1nto their eyes. So, they recommen-
ded that their pay scale should be equated with the
pay scele of the Draftsmen; The Departmental Offi-
cers are the compeéent authofities to assess the
werk of these categorities of employees. They
themselves efter going through the nature of the‘
work of the Scrlbers and the Draftsmen, recommended
that the pay scales of the Scribers should be
-1ncreased on par with the Draftsmen. When the

-

Government increased the pay scale of the Draftsmen

o>
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‘basiné on the Awards, whaﬁ prevented the Government
to act upon the recommendatioQ made by the officers
of‘the‘Géological Survey of India who knows the
work of;the petitioners, who'knows the risk involved
'in their work intimately and recommended to increase
their pay scales on par with the Draftsmen. The
Government Has not shown any reasbn for not

accepting the recommendation of the Department,"

In the light of the above observation it may be further
mentioned that the.Director of Western Circle, office,
Jaipur Vide its letter dated 7.1.988, referred the O,.M.
dated 11,9.87 strongly recommended for grént of benefit
of the revised pay scale in terms of O.M. dated 11.9.87,

the relevant protionis quoted below

"Now théé witﬁ_issue of Gq§t. of India orders
‘,ﬁide O.,M. dated 11.9.87 (quoted in reference above),
.it is felt that‘our Draftsmen Gde. II who prior to
1.1.73 were in Pay Scale of Rs. 205-280 and were
initially granted replacing Scale of Rs.330~560
on the basis of recommendaéions of 3rd Pay Commi-
ssion wee.f. 1.1,73 (although were eventually
granted revised scale of Rs. 425-600), it may not be
in fitness of things if they are deprived of the
<!benéfit of revised pay scale of Rse 425-700

by the Govt. of India.
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It is, therefore, requested and recommended
_that the case may kindly be considered in the
correct perspective and given sympathetic consi-
deration to allow the benefit of the current Govt,
orders to the Draftsmen Gde. II of Survey of India.
rIf need be, Govt., of India may be approached
aoproprlately for favourable consideration of the ,
case, 80 that unlformlty in bay scale of Draftsmen,
employed: in various Departments of Govt. of India
1s maintained.". . |

o ) . S ] ‘

Therefore it is quite clear that the present applicants
entltled to the benefit of O.M, dated 11.9.87. It would be
further evident from the letter dated 19 2.1988 issued by
the Director PF (Survey) (AIR), New Delhi addressed to the
Survey General of India, Dehradun wherein a doubt has been
expressed as regard application of 0., dated 11,9.87

and réquested for.clarificatién. The relevant portion of the

letter dated 19.2.19e2 is quoted below 3

"In ecoordance with 0.M, No. F,5(13)-E. II1/87 dated
11.9.87 of the Ministry of Finance received unger .
your above cited endorsement, all Draftsman who

were in £Bé'§;y ;cele Of Rse 905-286 prior to 1.1,73
and were blaced indthe Pay scale of Rs, 330~560 baseqd
on the recommendations of the 3rad Pay Commission may

be given the“pay scale of Rs, 425-700 notionally
from 1. 10730

o
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A doubt has ariseh whether these orders would be
applicable to our D'Man Gde. II who were in the
pay scale of R, 205-280 prior to 1.1.73 and were
recommended the scale of Rs. 330-560 by IIIrd Pay
Commission}but were actually given the scale of
Rs. 425-600 vide your No. E2;18114/19o4-pc dated

2.5:. 3~. 77 *

7 Kindly adw¥lse."

But theusuf§eyor Generél of India remain silent although
ciarifiqétion_sought; as regard the application of 0.M.
dated i1.9.87, and the séme is also strongly recommended
for Extension of higher revised pay scale to the Draftsmen
Grade II of Survey of Indié.

The present applicants are being denied the
revised pay 5c§ie either in éerms of O.M. dated 11.9.87 or

: +
in terms of O.M. dated 19.10,94 in a very arbitrary manner,

1

by the respondents and the rejection of the prayer of

revised pay scale vide order dt. 31.1.96 is highly illegal, -

i

unfair, and the same is violative of Article 14 and 16

of the Constitution of India and the same is liable to be

set aside and quashed.

Copy of the Judgement and-‘Order dated 11.4.91 passed-
in 0.A. 66 of 1989 and letter dated 7.1.1988 and 19.2.88 . .

are annexed herewith as Annexure 9,10, and 11 respectively, 5

6.21 That the applicants beg to state that the Drafssman .
(Cartographic) Association of Survey of India at Heaquarter .

at Dehradun also submitted representation to the Secretary

o
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Department of Science and Technoioéy, New Delhi for
demanding a}higher pay scale of Rs. 1600-2660 for the
Draftsman Grede II of the éurvey of India ana5in5£he
said reprgsentatibn dated 11.1.96'tﬁe Association stated
interalia, about the IVth PayACSmmission's specific
recommendation fdr tﬁé'Draf£smenxin theif report on Page

No. 196 pard 11,15 which is quoted below :

"After'féking ihtb ¢consideration all the relevant

* factors and the revisions of pay scales of
Draughtsmen‘Which WOuld have been carried out in
éifferent‘MinistriespDepartments in pursuances of

- Govér,nment orders of March 1984, We recommended
that Draughtsmen in the existing scale of R, 330-
560, Rs, 425=700, Rs, 550=750 and Rs. 700~-900 may be
given theAapprépriate repiécement'scales proposed in
Chapter 8. The few posts of Draughtsmen in the scale

of Rs,240-1040 and all posts on other scale of pay may be

similarlylplaced in the scales -proposed in chapter

. ‘8. Draughtemen who are not at present in the above
scales of\pay may be given the revised scales

. suggested in chapter € in the first instance and
then refitted by the Ministries/Departments into oﬁe

.. of the four appropriate scales given above,"

After abbve recommendation now the ‘demand for grant of
higher pay scale im conceeded by the Union Govt. and the
same is now liable to be implemented in favour of the

Draftsmen of Survey of India but the respondent are reluctant
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to grant the benefit of higher revised pay scale.

A copy of the Association representation

dafed 11.1.96 is annexed as Annexure—lZ.

6.22 That the applicants beg to state that the

respondents had adopted a delaying tactics in the case of

the applicants forAgranting higher revised pay scale

which would be evicent from the fact that the order dated
20.7.95 passed in O.A. 135/95 whereby the respondents

were directed to communicate their decision regarding

‘grant of higher revised paysscale within a period of 3

months but the same was communicated after a lapse of 7 -
months on 31.1.96. Therefore it &s réﬁuested that the
matter be decided expeditiously, for the benefit of the
applicants as the revised higher pay scale is already

granted to all the Draftsmen of other Central Government

-QOrganisations.

6,23 That the order dated 31.1.96 rejects the claim
of the applicants on the ground that the Survey of India
does not regquired diploma or qualification of certificates
for the Draftsman serving in the Survey of India but the
Govt. of India's letter dateé 19.10.94 very clearly waiﬁed
recruitment qualification with the intention to cover all
the similarly situated Draftsmen serving in oﬁher Central
Government Departments for granting the benefit of hicher .
pay scale, as it is already stated above that the |

Draftsmen of Survey of India is entrusted with more

(W

)
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Complicated nature and sophisticated nature of work than

the Draftsmen of C.P.W.D, and of other Central Government
Organisation rather deserves a higher revised pay scale
as-the Draftsmen of Survey of India particularly Grade II
Draftsmen are also entruséed with the scribing works, which
would be evident from the observation made in Judgement

and Order dated 11.4.91 passed in O/ 66 of 198%. Moreover
Draftsmen of othef departments were imparted training at
Hyderabad, whére from the present applicants also received
tréiﬁing. Moreover ihé recruitment mxidr qualification is
further waived and A&,in the 0.M, dated 19.10.94 to
cover more Draftsmen in the higher pay scale (revised), but
the present réspondents failed to understand the object
of'médificatioh.and liberalisation of O.M. dated 19.10.94
hence the coﬁtention raised in para 3,4,5 and 6 of thé
order déted 31,1.96 and further beg to state that the
initial grant of higher pay scale to the Draftsmen of Sﬁrvey
of India during Ist and 2nd Pand 3rd Pay Commissions also
indicate the recognition of higher status of the Draftsmen of
Survey of India. Be it stated that the Draftsmen of Survey
of India érg required to work with more sophisticate
instrumehts. than the Dragtsmen of any other organisation of
Central Govt., Govt. of India,therefor allegation made in
para 4-tﬁat the Draftsmen of Survey of India, none donfined
themself¥es only with respect to survey im misleading,
incorrect, and the same is categorically denied by the

present applicants. Moreover, because of the higher skillness,

)V&H‘”‘/’
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“the pay scale of B, 425=700 (revised 1400-2300) be paid to
the applicants'either in the terms of 0.M. dated 11.9.87
_or 0.M, dated 19,1094, as the applicants are covered for (

grant of higher pay scale interms of O.M. dated 11.9.87 and@J

A
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e#per£ise of the drawing work, as well as of computation/
preparation of varioué maps the Draftsmen of Survey of
Tndia used to be deputed to other Central Government
Orgaﬁisations and also abroad which have no link with
survey as for exemple the Draftsmen of Survey of India
used to be sent on deputation to the Geelogical Survey of

India, Subsidiary,lh_telligence Bureau, ONGC, and STI,

‘Hyderabad in the scale of R, 1640-2900 as Inspructors

therefore the Draftsmen of Survey of India deserves a higher

revised pay scale than those are granted to CPWD Draftsmen
followihg the award of Board of Arbitration and the letter
dated 31.1.96 is liable to be set aside and quashed and the
applidanﬁs be placdd in the higher revised pay scale of | ﬁ
Rse 425=700 (revised 1400-2300) and theréafter they be |

fitted with the scale of 19.,10.94 for further advancement

t

in their service career and the monetary benefit of arrear inks

by

‘Jl
]

f

19. 10.94.

6.24 That this application made bonafide and for the

cause of justice.

I B

7 Reliefs sought,fof s

Pl

‘Under the facts and circumstances stated above the

“ g

applicants pray for the following reliefs :




1. That the respondents be directed to replace
the applicants in the pay scale of Rs. 425=700

(Revised scale of Rse 1400=2300).

2, That the réspoﬁdents be directed to grant
arrear monetary benefits in the revised higher
péy écale of Rs, 425-~700 (Revised 1400-2300)

either in terms of O.M. dated 11.9.87 of O.M. dated

19.10,94,

3e That the\respondents be directed to cover the
épplicants nder the scheme of d.M. dated
. 19.10.94 issued by the Ministry of PFinance,
Govt. of India, New Delhi for pfoviding better
promotional avenues for career advancement of

the. applicants.

4, To pass any other'brder/orderé regarding
placement of the‘xm§25m§ﬁxxxan applicants in
the higher revised higher pay scale of Rs, 425-
700 (Revised 14000-2300) in the light of various
Judgements, decision§ of the Supreme Court,
Central Administrative Tribunal and also in
éhe_light of the different Circulars/Office
Memorandums issued by the Govt; of India from
timé/to time and any other order as deemed fit
and proper under the facts and circumstances

Fxxgkstated above,

S5« To set aside the letter Bearing No. SM/06/001/95 .

dated 31.1.96 issued by the Joint Serwetary,
Govt. of India, Ministry of Science & Technology,

. . Deptt. of Science & Technology, New Delhi.,

6.  Costs of the case
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The above reliefs are prayed on the following

amongst other-~

2.

4.

i

=

5’!' Fov A" T~ FM""’”"‘??}»MA mgontd;%ym;
1 e

-=G ROUND S~ ;

For that the O.M. dated 13.3.84 is further libera-
lised by the Govt. of India through 0.M., dated 19.10.
1994 by waiving the recruitment qualification to
cover up all the Draftsmen Grade II of Central Govt,
offices for‘extending the revised higher pay scale

of Rs, 425-700 (Revised 1400-2300).

For that the applicants also totally covered by

. the Office Memorandum dated 11.9.87 issued by the
Govt. of India, Ministry of Finance, Department of
Expenditure as the pay scale of the present gka

applicants werd initially recommended by the IIIrd

Central Pay Commission Rs, 330~560.

For that the Apex Court décision in Civil Appeal

No. 3121/81 (P.Savita & Others Vs. Union of India
?‘\

& Ors) also squarely cover the case of the present

applicants as they are similarly placed.

For that the statement made in the order dated
31.1.1996 is contrary to the factual position of

the present épplicants and does not reveal the actual
position of Ehe Draftsman Grade II of Survey of India
and there prombtion avenues and it is also contzary
to the objects laiddown in the O.M. dated 11,9.87

and 19,10.94.

fer

e Leov il U W e Fronde 1 dndipn—ns 8,

D e ovdinnnce Yecdovny o jﬂW N
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For that the IPRXXEENE statement made in paragraph

4 of the ofder dated 31.1.96 (Annexure-2) is

incorrect as similar recruitment qualification isg
already waived by O0.M. dated 19.10.94 therefore
order dated 31.1.96 liable to set aside and

. * 4

quashed,

'For that the statement as regard promotional

brospect of Grade II Draftsman of Survey of India
stated in the order dated 31.1.96 is incorrect
misleading and the same is-liable to be set aside

and_qﬁashed.

For that thelorder of rejection for revised higher
pay écale in respect of Gr.- 1T Draftsman of Survey
of India passed under letter No. SM/06/001/95

dated 31.1.96 (Annexure-g) is violative of Article
14 and 16 of the Constitution and the same is diable

to be set asidé ang quashed.

F?r that the case of the applicants is also covered
by the Judgement and order passed in 0.A. 66/89

by the Hon'ble Hyderabad Bench of the Centra}l
Administrative Tribunal, dated 11.4.1991 asScribing
is the major dﬁty of the Draftsman Grade IT along
with'Drawing as well as Mapping work and as the
Scribing work is ajusimsts more sophisticategd

than the Drawing work therefore the applicants are

similarly Pladed like the applicants of 0.A. 66/€9,

Contd.. -

: !Ju»J:ELa/
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11.

12,

13.

14,

to : .
aradl all Central Govt. Offices therefore the present
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For that the Director, Western Circle, Survey of
6f India, strongly recommended the case of the
apﬁlicants for their placement in the pay scale
of Rs, 425~700 in terms of Office Memorandum dated

11.9.87.

For that the Director Survey (AIR), New Delhi also
pointed out for placement of the applicants in the
scale of k. 425-700 in terms of Office Memorandum

dated 11.9.870

For that similarly placed other Draftsman Gr. II

in different Central Govt. Offices who were serving
.in the lower scale also brought under the higher
revised pay scale of B, 425-700 (Revised 1400-2300)
whereas the claim of the present applicants has been

1

rejected -by the respondents vide order dt. 31.1.96.

1
(Annexure=-8) . &
For that O.M. dated 19.10.94 proviédes better
promotional avenues to the applicants from the E
existing promotional facilities which is very

limited.

For that the benefit of higher pay scale as we#ll

as arrear monetary benefits to the applicants

is violative of Article 14 and 16 of the Constitutionf®
of TIndia.
For that the Govt. of India already extended the

higher revised pay scale to the Grade II Draftsman

applicants who are similarly situated are entitled

Contdeeeso
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to the revised higher pav scale of Rs. 425-700 -
(Revised Rs. 1400¢2300) with arrear monetary

benefit,

o

e, Interim Reliefs prayed for :

That the applicants are pgot praving any interim

relief in-this apﬁlication but pray for speedy disposal

of this application.

9. Thét the applicants declare that they have not

filed any other application/case in any other Court or

Tribunal.

10. That the. applicants declare that there is no
remedy -under any rule and the Hon'ble Tribunal is the

only remedy.

11, - Particulars of I.P.O.

Postal Order No. .

33300

Date of Issue : B2,
. Issued from : G.P.0.,Guwahati
Payable at ¢ G.P.0., Guwahati
12. An Index showing particulars of the enclosures

is enclosed.

13. . Documents

As pef Index.



&

< 4t-

VERIFICATION

I, sri Tulsiram Sharma, working as Draftsman
Gr. II, Survey of India, North Pastern Circle, Shillong
do hereby solemnly affirm and déclare that the statements
made in this application are true to my knowledge and
belief and am competent to sign this verification on
behalf of all the @pplicaﬁts in this application.
I have not suppressend ahy material fact and I sign

thés verification on this the ;Léﬁ:day of March, 1996,

at Guwahati
|
| <7J&‘W°/ZWW5
Place : Guwahati '  SIGNATURE
Date %\ 3 Q'l/’o
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annexiire-1

Comparative Chart of PAY SCALES recommended by various Pay Commissions/Govt. to the Draughtsmen of"Survey of India.

Vet

Grade IInd Pay Commission ' ITI Pay Commission Recommended by IVth Pay Commission Recommended'by ~ @ Placement according to the
: - the Govt. Deptt. the Govt.Deptt. No. 13(1)-IC/91 dt. 19.10.94 from
Ministry of Finance.

v . 110-180 ,
. 260-430 260-430 975-1540 . _ 1200-2049
v 110-225 , - " : ' A (To b2 Femained in this.
- : : vay scale,for 7 years
) for furhter :
" e promotion
TIT 150-240 230-480 1200-11300 To be remained in this  1400-2300
: ' pay scale for 5 yrs.
for finrther preomotion
IT 205-280 . 330-560 : A *
425-600 1350-2200 Revised as per S.G.'s 1600-2660
Letter No. E-2-45276/ (To be remained in this ray scle for 4 vears for
O.M. No. F'42(5)/74_IC 1904-PC/1V dt. 13.11.87 fuzthef pmomotiogr sub éé

- n 425- + -
dt. 19.03.77 ~ izggeéazngogobi4gg—zggo_ availability of vacancies)
. e @ Recruitment "Rules and
gualifications is waived cff
vide this letter.

, © - (N.P.S. Ahuja) o
/}k Genl. Secy D/Mens' (C) Asso. . .
Y Survey of India Lo

i
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Annexure=2

‘FoNo.5(13)~-E.II1/87

Government of India

'Ministry of Finance
Department of Expendlture

New Delhi the 11th Sept. 1987

OFFICE MEMORANDUM

Subject : Recommendation of the Third Céntral Pay Commission.
- Pay Scale of Draughtsmen-Revision thereof.

The undersigned is directed to state that the
Government had accepted the recommendation of the Third
Central Pay Commission contained in para 81 (iii) of
Chapter 14 of its Report relating to replacement scales
of B, 330-560 and ke 425-700 to be prescribediin' the given
ratio to the Draughtsmen in the pre-revised scale of
m. 205-280.

o s —————

2.,  The above decision was challenged by a section of
employees of the Ordinance Factories Organisation, Ministry
of Defence, in the Supreme Court of India. The Hon'ble

Court in its judgement delivered on Ist May, 1985, in the
Civil Appeal No. 3121 of 1981 P, Savita and Others verus
Union of India - accepted the appeal and allowed the
replacement scale of R, 425=-700 to those Draughtmen also
who had previously been given the scale of R, 330-580 on

the basis of the above recommendation of the Pay Commission. .
Action has been taken separately to 1mplement the Judgement
of the Hon'ble Court. —

b
3. The question of extension of the benefit of the
judgement of the Supreme Court to the simllarly placed s
Draughtsmen in other Ministries/Departments of the Govern=-
ment of India has been under consideration of the Government.
SPresident is now pleased to decide that the Draughtsmen as
were in the pay scale of Rss 330=-560 based on the recommen-
ddations of the Third Central Pay Commission as referred to

/in para 1 above, may be given the scale of R, 425=700

\potionally from 1.1.1973 and actually from 1.9.87. ~

Sd/- B. KUMAR
UNICON SECRETARY TO THE GOVT. OF INDIA

To . ,
all Ministries/Departments etce

Vvﬂ> |
g&\*“g‘%v;«
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Copy tos— 1. The Chairman, Class T Civilian Officers’

Associatione
. 2. The Gencral Secrctary, Class II.
3. The Gencral Secratary, Surveyors
Associatione ' : '
4. The Secratary General, Class III
Service Associatione

N

5, The Sccretary General, Ministerial Stefl’

Associatione ‘
6., The General Socretary, Survey of ‘India.
Karamchari Class IV.Union.

/)'\,\ \/\, Lovvs

( XK.G. BE4L ) LT.COL.,
ASSISTANT SURVEYOR GENERAL,
for SURVEYOR ‘GENERAL OF INDIA.

PHONE$ 27051/35. |

I

3 T

K : L l
PAPER FORWARDED _ fo

-

Al

Copy toi- Gﬁard»Filc.

-

0.M.No. 7(21)=E.III/87 dt.17.8,1987 and (11) o.M.

Ho. Fu5(13)=E.III/87 dt.11,9.1987 £rdm Ministry of Finance

/i\

(Depaptment of Expenditure) koth (receivad under DST's
No o 120/37-Cdn dt.17.9.1987 and dated 19,10.1987).
\ :

Q.Melo.7 (21) ~E.TIT/B7

e et s o+

1te17.8.1987

hd
- — et - - — ot Pt '

ubjecti- Central Civil 5..:vices (Revised Pay) Bules,1986-

grant of increm:nt in the rovisced scales to

versons drawing pary at the maximum of the pre-—
revig.d scales Of PAVe

6 e 0

The undersigned is dirccted to refer to third and

Fourth proviso to Rule 8 of the Central Ccivil Scrvices(Revise
Pay) Rulcs,1986, which road s followsi-

"pProvided also that in the casc of nursons who had buooer
draving nmaximum of the ¢y¥listing scale for more than 4
year as on the lst day of January, 1986 next increment

in the roevised scale shall he allpwed on the 1st Jday <.

January,1986;

Provided .also that in the case of Government scrvant.

who were in receipt of an adhoc increment on their
stagnating for mor: than two years at the maxtmum- 0¥

eyvisting scale of pay as on thc 1lst day of January,“\@‘
onc more increment in the reviscd scale_shall be LR

;

M
to them on the lst d~y of January,1966, in additicn'tp

ok

the increment alraady allowed under the preceding ;;ovwgi'

. e v o s .
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Annexure=3

Copy to :
1. The Chairman, Class I Civilian Officers Associatdon.
2. The General Secretary, Class II.
3e The General Secretary, Surveyors Association.
4, The Secretary General, Class III Service Association.
56 The Secretary General, Ministerial Staff Association.
6. The General Secretary, Survey of India, Karamchari

Class IV Union.
Copy to :- Guard File.

84/~ K.G.BEHL, LT.COL.
ASSISTNAT SURVEY GENERAL
for SURVEYOR GENERAL OF INDIA
Phone ¢ 27051/35

PAPER FORWARDED

(1) O.M. No. 7(21)=E.III/87 dt. 17.8.1987 and (ii) O.M,
No. F 5(13)-E.III/87 dt. 11.9.87 from Ministry of Finance
(Department of Expenditure) both (received under DST's No.
1=-9/87=Cdn dt. 17.9.87 and dated 19.10.1987),

(1) OeM. NO. 7(21)=E.DII/87 dt. 17.8.87

Subject :- Central Civil Services (Revised Pay) Rules, 1986~
grant of increment in the revised scale to persons
drawing pay .t the maximum of the pre-revised
scales of paye.

The undersigned is directed to refer to third and

Fourth proviso to Ryle & of the Central Civil Services

(Revised Pay) Rules, 1986, which read as follows :
“provided also that in the case of persons who had
been drawing maximum of the existing scale for more
than a year as on the Ist day of January, 1986 next
increment in the revised scale shall be allowed on
the Ist day of January, 1986;

A
i}‘*w

Contd. - oP/40
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Annexure-3 (Contd.)

Provided also that in the case of Government servants
who were in receipt of an adhoc increment on their,
stagnatiﬁg for more than two years at the maximum of
existing scale of pay as on the Ist day of January
1986 one more increment in the revised scale- shall
be allowed to them on the Ist day of January, 1986
in addition to the increment already @llowed under

L

the preceding proviso."

A‘question whether in cases where Government servants
stagnate in the pre-revised scale of pay exactly for one/
two years as on 1.1.86, additional increment(s) can be
granted on i.1.86 under the aforesaid proviso to Rule &
of the CCS(RP) Rules, 1986 has been under consideration of
the Government of India. The President is now pleased to
decide that in such cases where a Government servant had
stagnated exactly for one/two years at the maximum of the
pre-revised scale of pay as on 1.1,1986, he shall‘be granted
additional inérement(s) on 1.1.86 under the Third/Fourth

proviso to Rule 8 of the CCS (RP) Rules, 1986, Action to

amend the CCS(RP) Rules, 1986 is beingtaken separately.

3.' ‘ - ’ .
(ii) OeM. NO. Fo 5(13) .E.III/S7 dt. 11.9.87~

Subject : Recommendation of the Third Central Pay Commission-
' pay scale of Draftsmen - Revision of.

The undersigned is directed to state that the
Government had accepted the recommendation of the Third
Central Pay Commission contained in para €1 (iii) of Chapter
14 of its Report relating to replacement scale of Bs. 330-560,
énd Rse 425=700 to be prescribed in the giveg ration to the

Draftsmen in the pre-revised scale of Rs. 205=-280,

»
@%%. .
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Annexure=3 (Contd.)
2.  The above decision was challenged by a section of

employees of the Ordinance Factories Organisationk Ministry

‘of Defence, in the Supreme Court of India. The Hon'ble

C-ourt, in its Judgement delivered on Ist May, 1985, in

the Civil Appeal No. 3121 of 1981 P, Savita and Others

‘versus Union of India - accepted the A'ppea_l and allowed the

replacement scale of R, 425-=700 to th;s Draftsmen alsoc who
had previously been given the scale of Rs. 330-560 on the ‘
basis of the -above recommendation of the Pay Commission.
Action Nas been taken separately to implement the

Judgement of the Hon'ble Court.

3.  The question of extension of the benefit of the
Judgement of the Supreme Court to the similarly placed
praftsmen in other Ministries/Departments of the Government
of India has been under consideration of the Government.
Presiaent is now Pleased to decide that the Draftsmen as
were in the pay scale of R, 205-280 prior to 1.1.1973

and were pPlaced in the scale of R, 330-560 based on the
fecémﬁehdatidné of the Third‘Centralléay Commission as

referred to para 1 above may .be given the scale of

~ Rse 425=700 notionally from 1.1.1973 and actually from

1.9.876
// 3. In so far as persons serving in the Indian Audit
and Accounts Department are concerned, these orders

issue after consultation with the Comptroller and Auditor

W
W N‘%' |

General of India,
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No. F.6(59)~-E.III/82
GOVERNMENT OF INDIA
MINISTRY OF FINANCE

(Department of Expenditure)
New Delhi the 13th March 'e4

OFFICE MEMORANDUM

Subject :- Revision of Pay Scale of Draftsmen II,11
and I in all Government of India Offices on
the basis of the Award of Board of Arbitration
in the case of Central Public Works Department.

to the Draughtsmen Grade I, IT and 111 working in Central
Public Works Department on the basis of the Award of

Board of Arbitration may to extend to Draughtmen Grade 117,
II, I in all “overnment of India offices :=- .

—

ORIGINAL REVISED SCALES ON
SCALES ~ THE BASIS OF AWARD
Draughtsman Grade T Rse 425-700 Rse 550~750 ‘
vDraughtsman Grade TT Bs. 330=560 Rse 425-700 v
Draughtsman Grade III Rse 260-430 Rse 330-560
2, The President is now pleased to decide that the

scales of pay of Draughtsman Grade 111, II and I in offices/
Department of the Government of India, other than the
Central Puyblic Works Department, may be revised as above

those prescribed in the case of Draughtsman in Central
Public Works Department. Those who dodnot fulful the above
qualification will continue in the pre-revised scales, The

_ d be given
notionally with effect from 13.05.82, and the actual

—_T—
3. Hindi version will follow.

‘ Sd/- Illegible
Deputy Secretary to the Govt., of India
To

i ' ber
All Ministries/Departments of Bhe Govt., of India(as
standard list with (copies).
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ANNEXURE=-5

No. 13(1)-1C/91

Government of India
. Ministry of Finance
Department of Expenditure

New Delhi the 19th Oct.1994

OFFICE MEMORANDUM

Subject s Revision of pay s cales of Draughtsmen Grade I,II
and III in all Covernment of India Offices on the
basis of the Award of Board of Arbitration in the
scae of Central Public Works Department,

The undersigned is directed to refer to this
Department's O.M. No. F(59)-E.III/82 dated 13.3.84 on the
subject mentioned above and tosay that a Committee of the

- National Council (JCM) was set up to consider the request

of the staff side that the following scales of pay allowed to
the Draughtsmen ®rade I, II and III working in CPWD on the
basis of the Award of Board of Arbitration may be extended

to Draughtsmen Grade I, II, & III ireespective of their

recruitment qualification, in all Government of India Offices,

Original ‘Revised scale on the
Scale (Rs,) basis of the Award
Draughtsmen Grade I 425~700 550-750
\/ﬁ;aughtsmen Grade II 330~560 425-700

Draughtsmen Grade III 260=430 330-560
;;;;ﬁf;. The President is now pleased to decide that the

- Draughtsmen Grade I, II and III in offices/Departments of
‘ the Government of India othern than in CPWD may also be

placed in the scales of pay mentioned above subject to the
following _
‘ AN
(a) Minimum period of service for Placement .. 7 years
from the post carrying scale of Rs. 97541,
1540 to Rs. 1200~2040 (pre-revised scale
Rse 260-430 to Rs. 330-560),

. . AP S
(b) Minimum period of service for placement 'ﬁF'S years
from the post carrying scale of &, 1200-1“%
2040 to Rs. 1400-2300 prerevised 5. 330~ |4
560 to Rse 425-700). ‘
(c) Minimum period of service for placement @.i' 4 years
from the post carrying scale of Rs. 1400- 7
2300 to Rs. 1600-~2660 (Pre-revised Rs. 282547
700 to R, 550-750). | /

1

R
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3,  Once the Draughtsmen are placed in the regular

scales, further promotions would be made against-available

vacancies in higher grade and in accordance with the
normal eligibility criteria laid down in the recruitment
rules,

4. The benefit of this revision of scale of pay scale
be given with effect from 13.5.82 notionally and actually .
from 1.11.88,

S3/v SHYAM SUNDER
Under Sedtetary to the “overnment of India

To ‘ ' o .

0 All Ministries/ Bepartments of the Government of
India YAs per standard list with usual number of spare
copies.) o

-
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ANNEXURE~6

GOVERNMENT OF INDIA
MINISTRY OF SCIENCE & TECHNOLOGY
Department of Science & Technology
Technology Bhawan, New Delhi

No. 1~12/93~Cdn Date 11th November, 94
To | '

1. Suyveyor General of India
SoOoIo' ‘
Block B, Hathibarkala Estate
Dehraduh (UP) - 248001

2. The Director General of Meterology
I.M.D., Lodhi Roagd,
New Delhi-110003

3. The Director,
' NATMO ”
MSO Bldg. DF Block
" 7th Floor, Salt *ake
Calcutta=700064

Subject :~ Revision of pay scales of Draughtsmen Grade ‘_T
- I,II and III in all Government of India Offices 3
on he basis of the aAward of Board of Arbitration
in the case of Central Public Works Department,

Sir,

I am directed to forward herewith a copy of
Ministry of Finance (Deptt. of Expenditure)'s O.M. No.

13(1)~1C/91 dated the 19th October, 94 on the above
subject for information, guidance and necessary action.

Yours faithfully,

S34/- KAMAL PRAKASH
Section Officer

>
e
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To

The Surveyor CGeneral
Survey of India
Dehradun 240 001

(Through Proper Channel)

Sub : REVISION OF PAY SCALES.
Sir,

With reference to O.M. No. 5(13)-E.III/€7 dated
11.8.87 from Ministry of Finance (Deptt. of Expenditure)
received under S.G.'s No. E.2-45276/1904-P &C/IV dated
13.11.87 it is requested that as per the recommendations
of Second Central Pay Commissions the pay scale of D/Man
Gde. iI was 205~280. This pay scale as per the recommen-
dations of Third Central Pay Commission was initially
given ad 330,560 and keeping in view of the appeal of
the employees working as Draftsmen was latter on granted
as 425-600, This still keeps some more disparity in the
maximum because this pay scale should have been given
as 425-700.

2. As per Finance Ministry's O.M. quoted above,
Hon'ble President is now pleased to decide that the
Draftsman Gde. II as were in the pay scale of 205-280
prior to 1.1.73 may be given the scale of R, 425=700
notionally from 1.1.,73 and actually from 1.9.87.Inspite
of 8.G.'s letter quoted above, thed ecision of gevision.
of pay scale of Draftsmen by Hon'ble President of India,
has not been implemented for Draftsman Gde. II.

3.  Sirk in this respect I request that I am working &s
Draftsman Gde., II w.e.f. 1.1.1986, Hence, in view of
Ministry of Finance O.M. referred above and Hon'ble
President of ‘India's decision I mmy be given the pay
scale of 425-700 notionally from 1.1.73 and actually

from 1.9.87 and in Fourth Central Pay Commission be fixed
knxiderkax identicel to this scale i.e. 1400-2300 and be
given all finaneial benefits from the resrospective dates.

V)(;> <
pre



4, Further, since the Fifth Central Pay Commission

has been constituted, it is requested to fix this

Draftsman Gde., II pay scale to that, pay scale where, the

1400~2300 is to be upgrades.

An early action is requested, please,

Yours faithfully,

84/~ Tulsiram Sharma
D/man Gde.

Place : Sbillbng' NOe D.0. (NEC)
L Shillong
- Date : 23311.94 -
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Government of India :
Ministry of Science & Technology - -
Department of Sgciemee & Technology

Technology Bhavan, New Mohrauli Road, New Delhi 110016

No. SM/06/001/95 Dated 31st January, 1996

- ww we e e

‘ The Central Administrative Tribunal, Guwahati Bench,

Guwahati, on an application filed by Sshri Tulsi Sarma,
- Draugtsman Grade II in Survey of India, North Eastern Circle,
Shillong and seventyseven other Draughtsmen in Survey of

India, pass an order directing the Government to consider the
grievance of the applicants and to take a decision as to
whether the benefit of the revised pay scales extended to

Dra tsmen in Government offices other then CPWD vide Ministry
of Finance Office Memorandum No. 13(i)~IC/91 dated 19th ‘
October, 1994 can be extended to the applicants. The Government
‘after careful consideration of the matter observes and makes
the following order,

2. The épplicants have requested for implementation of

the Ministry of Finance, Government of India Office Memorandum

No. 13(1)~IC/91 dated 19th October, 1994 extending the benefit

of revised pay scales for Draughtsmen in Government offices and
Departments other than C.P.W.D.

3. The Department has considered the existing pay structure
of Draughtsman in Survey of India (SOI). Draughtsman in Survey
of India is a part of the topographical cadee whach includes
other employees like planetablers, topo-auxilliary, air-survey
draughtsman, Survey Assistants, Topo=Computers, etc. The
! qualification for recruitment is kept as Inter-mediate with
Mathematics as one of the subjects. No candidate in the )
Draughtsman cadre at any level is regquired to have the 5
qualification of Certificate/diploma in Draughtsmanship. Further
2 the promotions in the Survey of India from the level of -
Rse 260-350, Rs, 260-430, 330-480 upto the level of Rs, 425-=600
are flexible whereas in C,P.W.D, the promotions are based on
functional basis against sanctioned strength at each level.
In Survey of India, the Draughtsmen get promotion on passing
departmental examination after completion of fixed tenure of
service and get promotion without linkage to vacancies at
?EEESE*ESX?l' -

4. It would thus be seen on the one hand the Draughtsmen '
in Survey of India are not required to possess the qualification:
of Draughtsman for appointment to any level and on the other +
hand they get their promotion after fixed periodicaty on '
passing departmental examination without linkage to vacancies.
Accordingly, there is no comparisaon between Draughtsman in
CEWD and other organisd¥ions vis-a-vis Draughtsman in SOT.
' a Again whereas the Draughtsman in CPWD and other organisations
are required to handle varied types of draughtsmanship related
G?uﬂ9v°’jobs XEZSRRRAXKkBXBUXHEY whereas the Draughtsman in SOI have
%0 confined themselves only with respect to survey. The requirement
J?Sﬁ:v*" in their case is knowledg@ of drawing/zaxtzmris cartography
i a8s against draughtsmanship in other organisations. Thus, any
order issued in respect of Draughtsman in CPWD or Draughtsman
in other Ministries/Departments or Orgaqisation cannot attoma-
tically be made applicable to Draughtsmen in Survey of India.

gL
ﬂ/\ Contdo e s e
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Annexure-8 (contd.)
5. The pay structure of Draughtsman in Survey of India
had not been and at present also is not at par with pay

structure for Draughtsman existing in other Organisations. At
one stage, the employees have got higher pay scale through
the Joint Consultative Machinery and Arbitration Award. In
case the present Office Memorandum is considered for imple-
mentation, this will infringe upon the benefits already
accrued to the employees of SOI which may not hold good.

6. The above issues have been considered carefiully in the
Government and it has not been found possible to agree with

the request of the Draughtsmen in Survey of India for revision
of their pay scales based on the Office Memorandum of Ministry
of Finance, Govt. of India dated $® 19.10.94. All the applicants
in the O.A. No. 135/95 dated 20.7.95 filed in the Central
Administrative Tribunal, Guwahati ~ench, Guwahati are hereby
informed of the above decision of the Government.

Sd/~ M.M.K,Sardana
Joint Secretary to the Government of India.

=)

Shri Tulsiram ﬂarma,

‘Draughtsman Grade-II

North Eastern Circle,Survey of India,
SHILLONG . '

Copy to the Hon'ble Central Administrative Tribunal,
Guwahati Bench, Guwahati, Assam with reference to their
order in the original application No. 135/95 dated 20th July,
1995,

Copy to the Surveyor Ceneral of India, Survey of India,
Dehra Dun =248 001. :

Copy to Brig. P.K.Cupta, Director, North Eastern
Circle, Survey of India, Survey of India Estate, Shillong
793001 with a request to kind deliver the copies of this
order to all the applicants individually in the above case.

Sd/~ M.M.K,Sardana
Joint Secretary to the Covernment of India.

\
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AR HYDERABAD

. 7 ) ’
' ORIGINAL APPLICATIIN NO. 66 of 1989

DATE. OF « JUDGEMENT : 11.4.1991

‘BETWEEN :

1, ° Mr, K.N.Chary

2.  Mr. M.Ganesh Rao

. 3. Mr. T.C. Norbert Dominic

4.  Mr.-G. Sailu o d
5. Mr, V. Prablakaran

6o Smt., Taiyaba Asgar , . eeeesee Applicants
afp
1. Union of India represented by

the Secretary, Ministry of Steel & Mines,
Deptt. of Mines, .

New Delhi. ,
-2+  The Director General |
) Geologlcal Survey of India
alcutta.
3. The Deputy Director General, ‘

Geological Survey' of India,
» Southern Regional Office

Mukaramjahi Road, ‘ . :
Hyderabad-500001 ecse.ee Respondents

For APPLICANTS : Mr. V. Venkateswara Rao, advocate
 For RESPONDENTS: Mr. Naram Bhaskar Rao, addl., ¢.G.S.C,
CORAM

Hon'ble Shri J. Narasimha Murthy, Member (Judl.) -
Hon'ble Shri R. Balasubramanian, Member (Admn.)

JUDGEMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE

SHRI J. NARASEMHA MURTHY, MEMBER (JUDICIAL)

;} Contd:..
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. This is a pétition filed by the petitioners for
a_relief to revise their pay scales of Rs. 330-~560 as
Junior Scribers to that of R, 485-700 with effect from
13.5.1985 notidnally,agd?to-declafe that the petitioners

are entitled to the actual benefit of pay fixation in the

said séale with effect from 1.11.1983 and further revision

- B .

to the scale of Rs. 1400-2300 (RSRP) with effect from 1.1.19€6

ot the date’of option in individual cases, as was done in
the case:of:the Draftsmen in the grade of Rs. 330-560 and
quash the. letter No. J-11011/11/87M.2 dated €.12.19€8€ and
.1etter No. J. 11011/11/87/M.2 dated 19-8-1987 issued by the
Minisﬁry of Steel & Mines, Department of Mines, New Delhi,
directihg‘the respondents to grant the pay scales of

Rse 425<700 RRS)ﬂand m; 1400~23QO (RSRP) with effect from
fhe respective‘dates to the applicants herein, with all
consequential benefits such as‘arrears of pay and allow=-
‘ances and fixation of pay etc. Brief facts of the case

are as follows

Thé petiﬁioners herein are workiﬁ§ as Scribers in
the Map Printing Division of the Geological Survey of
India at Hyderabad, The first applicant was initially
appointed as Junior Scriber in the pay scale of R, 330-560
on 2546.,1977. Thereafter, he was promoted as Senior Scriber
in the'pay>sca1e of Rs. 425-640 and he was further promoted
as Head Scriber in the pay scale of Rs. 550-750. The 2nd
applicant was”inifially appointed as Junior Scriber in the
pay scale of Rss 330-560 with effect from 6.,4.1976 and was

promoted as Senior Scriber in the pay scale of Rs, 425-640,

Cpntd. iee

A
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Annexure-9 (contd.)

fhe applicants Nos. 3,4,5 and 5 have been appointed as
Junlor Scrlbers in the pay scale of Rss 330-560 with
effect from Se7. 1979, 18.7.79, 31.10.1979 and March
1976 respectively. The Map Printing Press of Geological
Su}vey of India, Hyderabad has 3 grades of Scribers viz.
Head Scriber, Senior Scriber and Junior Scriber with
recruitment rules similar ta'Sénior Technical Assistant
(Drawing 6ffice2) Junior Technical Assistant (Drawing |
Office) and Dfaftsman under Drawing Office stream of the
Geological Survey of India. The job perfofmed by the
Scriber is similaf and’identical £o the job performed
by the Dfaftsman,‘Theeexisting recruitment rules for
the Scribing stream and the Drawing Office séream p8sts
hof the Geologicallsurvey of India are almost identical
at the entry points.of both the streams i.e.,‘Draftsman
in Drawing Office stream and Junior Scriber in the
: Scrlblng stream. The only dlfference being in tthe case of
Draftsman is. Diploma in Draftsmanshlp with 2/3 years
course while practical knowledge in Map drawing is a
must for Junior Scriber. The fest of the posts of Drawing
Office stream i.e, Junior Technical Assistant and Senior
Technical Assistant are promotion posts. Similarly, the
posts of Seniof Scriber and Head Scriber are also promotion
posts. The posts of Draftsman Junior Technical Assistant
and Senior Technical Assistant carry the pay scale of Bs.
260;400, 330~560 and 425-700 respectively which were
subsequently revised. The poats Of Junior Scriber and
Senior Scriber and Head Scriber carry the scales of

Rse 330-560, 425-640 and 550-750 respectively. Thus, the

' Contd...
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Ls

post of JUnlor Scrlber 1n'the Scrlblng stream carries a
higher pcale of pay i.e., Rse 330-560 than that of the
Draftsman of the Drawing Office stream which was only

RSe 260-400. Whlle the basic functions of both the Scrlber'
and Draftsman are similar i.e, map making, there is some
difference in the.actual process adopted by each. Scribing
is a modern and modified verision of Drafsmanship employed
for the reproduction of high quality maps in print which
requires additiinal skills. The Draftsman in Geological
Survey of Endia is;being imparted a spec¢ial training in
Survey of India to enable him fo underfake the scribinge.

In fact, scribing can be done by a braftsman, only affer

a speciallsed tralnlng. On the other hand, a Scriber if
posted to.Drawing Section will be-abme to perf;rm the
duties of a Draftsman, without any trainihg. Dfaftsmen from
Survey. of India are brought te Geeiogical Survey of India :

on deputatlon to work as- Scribers. One such example is

Mr. Phoolchand, who was subsequently repatrlated.

2. 'lRecaginsin§°the fact that Scribing is a most sophis-
tieaﬁédjfuncti?f, fhe initial recruitment to the Scribing
stream is made in the pay scale of Rs. 330-560 with the
de51gnatlon ofﬁJUnlor Scriber ‘whereas the initial recruitment
to the post of Draftsman in the Draw1ng Office stream - -
carries the pay scale of Rs. 260-400 only. The pay scale of
Draftsman has been upgraded from ks, 260-400 to R. 330-560
following ah arbitration award with effect from 13.5.1982

and further’ revised to Rs. 425<700 with effect.from 1.11.1983

Y Contd...
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on the basis of the Central Publlc Works Department
award V1de Mlnlstry of Steel & Mines, Department of
‘Mines, letter dated 1 7 1985 and it was implemented by
the Dlrector General, Geological burvey of India, Calcutta
v1de his 1etter dated 15. 10,1985 on the basms of the
;Government of India Office hemo dated 13.3.%984. As a
result, the Draftsman who joined originally in the grade
of Rse 260-400 is placed in the grade of Rs. 425-700

(%, 1400~2300 RSRP) whereas the Seribers (Junior) who
joined 1n a hlgher scale of . 330-560 {(now Rs. 1200-2040
RSRP) remalned in lower scale even after 7 to 10 years
of service. Thus, a superior post once is now being

treated as inferior post.

“ . ‘
3. Aggrieved by the denial of revised pay scale of
Rse 425=-700, the Scribers submited a representation on
25.3.1986 to the Director Ceneral, Geological Survey of
"India, Calcutta, requesting for .grant of revised pay
"scale on par with the Draftsman stream of the CGeological
Survey of India on the basis of the CPWD Award, followed
fby’a reminder dated 12,6.%986. Thereafter, the Director
Generel, Geoloéical Survey of India, Calcutta, addressed
a letter dated 15.1.1987 to the Mir;istry of Steel & Mines,
Department ofuMines, New Deihi, requesting to consider the
case of pay disparity between brawing Office stream and
Scribing stream and convey apefoval at‘an early date, Since,
there was no reply from the Minietry eo_the Directog

General, the Scribers of Geological Survey of India

submitted a representation to the Ministry of Steel &

2
| .
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Mines on 16.7.1987 followed by reminders dated 16.11,1987
and~3.3;1988 seeking redressal of their grievance regarding
disparity of pdy scale of Scriber (Junior) and Draftsman
(Junior). No.action was rtaken by the Ministry in the

matters In the meeting held on 15.4.1988 with the Geological
Survey of India Employees ' Association, a recognised Union,

a point was raised regarding non-implementation of the

. CPWy Award for Scribers. The officials informed that the

Ministry clarified vide their letter dated 19.8.1987
that the Scribing stream is not covered under the CPWD
Award for Draftsman. Thesaid letter dated 19.£,1987 was

not communicated to the applicants so far.

4, The Director General, Geological Survey of India,
Calcutta, once agéin wroté a letter on 25.4.,1988 to the
Ministry of Steel & Mines to reconsider their stand on

the guestiog of extending the bénefits of CPWD Award for
Draftsman to Scribing stream also-but the same was rejected
by the Ministry V1de thelr letter dated 8.12.19€8. Two
Draftsmen from Calcutta were sent for training in the
scrlblng work vide Office Order dated 21.9.19€7.. One
Draftsman from Lucknow was sent, for training in scribing
work at Map Printing Division, Hyderabad, vide letter

dated 16.6,1988, Though the scribing is considered to be
more sophisticated and strenuous,work than that of the
Draftsmanship, the scribers of Geological Survey of India
in the matter of grant of pay scales. Though the Scribers’
discharge the duties of almost similar and identical to that

of the Draftsmen of Geological gurvey of India, just because

they are not désignated as Draftsmen, the Scribers are

)
Contd..




Py o4

¢
A
\,-/""

AT 3

Annexure-9 (Contd. )

'discriminateé in the matter of pay scales. In fact,

. £

there were proposals to merge the cadres of Draftsman

and Scriber by the Department.

5. The rejection of the Ministry to grant the pay

scale of the Draftsman to the Scribers is not on the

-ground that they are not entitled to the said pay scales

but on the ground that tﬁe 4th Central Pay Commission did
not recommend. In fact, the required information was
furnished to the 4th Pay Commisédon by the authorities

in this regard, but it appears that the mattef ﬁas been

ignored by the Commission on the ground that the information

was belated.fTherefore, the' denial. of the saigd pay scéles
to the Scribers of Geological Survey 6f India is violative
of Articles 14, 16 and 39(d) of the Constitution of India
being arbitrary and discriminatory, Hence, the petitioners

filed this petition for the above said relief,

6. _The respondents filed a counter with the following

contentions s=

The Applicant No. 1 was appointed as Head Scriber
in Geological Survey of India in the pay scale of Rs.550-750.
with effect from 23.11.1977 while the Applicant No., 2 was
appointed as Scriber (Senior) in the Pay scale of Rs,425-640
with effect from 1.4.1976. The other applicants hage been

appointed as Scribers (Junior) as claimed. The Geological

Survey of India is having three grades in its Map Printing

Press, Hyderabad viz., Head Scriber, Senior Scriber and
Junior Scriber and in its Drawing Stream three grades vigz.
Senior Technical Assistant (Drawing Offic%), Junior Technical

| 2
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Assistant (Drawing Office) and Draftsman. The pay scales

and the recruitment rules for each of thege cadres are

"shown in the statement enclosed to the counter. Though

there is some similarity in the recruitment rules, in

so far as the minimum educational qualifications are

toncerned, there is significant difference in technical

gualifications and experience. The esstntial technical

qualifications for the various grades in the Drawing

" stream as mentioned in the recruitment rules is sine guanon

for recruitment againt any post'in the stream, whereas

thefe is no such Stipulationfinfthe recruitment rules of

"~ the Scribing ‘stream., Thus, the Draftsman is more qualified

’ technically than the Scriber ab-initio.

H . P

the jobs performed by the Scribers and

~ Draftsmen, it is stated that the job contents of both the

streams belong to different sppcialities and cannot be
equated. TheAScribinq jobvrequires for reproduction of

maps by printing while the Draftsmén's job fequires drawing
‘and pfeparation of all'types of méps'tb given ‘specifications.
Regarding training of Draftsmen in scribing by deputing

them to the Survey of India, it is stated that this had

“become necessary totcopg up with the workload in the Map

Printing Division ,and due to shortage of Scribers. As per

the recommendations of the IIIrd Pay Commission, the pay

scales of. Draftsman Grades II and III were fixed at

Rse 260-430 but not fs. 240-400 and ‘the pay scales of

. Draftsman Grade I was fixed at R. 330-560. Subsequently, as

per the recommendations of the Review Committee, the pay
sCales of the Draftsman Grade-I, II and III were merged

into single scale of Rss 330-560 and designated as
.

| @\%W/,é%i ( Contd....
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Draftsman With effect from 20.12.198C. From 1.1.1873,

the pay scalé of Draftsman has been revised from Rs. 330-560
té gs. 425-700 as per the orders oi the Ministty of Steel &
Mines in letter dated 5.5.1988. Hence, the said order has

no relevance to the case of Scriberse.

e On the'basis of the repfesentation, the case was
referred to the Ministry of Stéel & Mines, New Delhi but

the same was not accepﬁed by the Ministry. I1f the individuals
have had the access to official correspondeﬁce, and have
succeeded in obtaining copies of the correspondence by

unfair means, they are not expected ﬁo make use of the same
in support of their case. The information aéked for by the
IVth Pay Commissioﬁ was furnished by the office in June

1984. Normally matters relating to edquating of different
posts and their pay scales have to be left to the Judgement
of the expert bodies like Pay Commission. No discrimination
has beeni made to the Scribers as the revision of pay scales
of Dra tsman was maae on thé basis of a special award
contained in ﬁhe‘Ministry of Steel & Mineé, Department of
Mines letter dated 5.5.1986. There was however no proposal
for merger of the cadre of.Draftéman with bhat of the Scriber.
The petitioners failed to make out a case for grant of the
relief claimed by them and there are no merits in the

petition and the petition is liable to be dismissed.

9. Shri V.Venkateswara Rao, learned counsel for the
applicant and Shri Naram Bhaskar Rao, learned Addl. CGSC

on behalf of the respéndents, argued the matter.

10 The petitioners have been working as Scribers in
P

the Map Printing Division of ®eological Survey of India,
' | )

COntd. L
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Hyderabad, There are three grades in the category of
Sdribers viz., (1) Junior Scribers (2) Senior Scribers

and (3) Head Scribers. The initial pay scale of the Junior
Scribers is Bs. 330-560. The pay scale of the Senior Scriber

is Bs. 425-640 and the Head Scriber is B, 550-750,

11, There are three categories of Draftsmen in the same
Department Vviz., Survey of India. They are, Draftsmen
Grade-III, Draftsmen Grade~II and Draftsmen Grade-I. Their
pay scales are, ﬁraftsmen Grade~III were drawing pay in

the pay scale of Bs, 260-400, Draftsmen Grade~IT were drawing
Pay in the pay scale of Rs. 330-560 and the Draftsmen Grade-I

were drawing pay in.the pay scale of Rs.425~700,

12. In so far as the péy scales are concerned initially
the scribers were drawing higher scales of pay whereas
the Draftsmen were drawing the lower scales of Pay. Basing
on an Award of Board of Arbitration, the Pay scale of the
Draftsmen Grade-III was raised from Rse 260~-400 to Rs. 330-560,
Draftsmen Grade-IT was.raised from Rs. 380-560 to Rs.425-700,
and the Draftsmen Grade-T was raised from R, 425-700 to

Rse 550-750. Very recently, the pay scales of Praftsmen
were further incréésed on the basis of the Central Public
Works Department Award with effect from 13,5.1982 raising
the pay scale of the Draftsmen Grade~II from Rs. 330-560

to Rs. 425-700 whereas the Scribers who were getting pay

in the pay scale of Rs. 330-560 were originally remained as

it is. The Draftsmen were initially drawing lesser pay scales

‘than the Scribers because the Government has recognised that

the Scribers, are more skillful and pains-taking, so they

were given higher scales of pay for a petfy long time whereas

. g’g\%\gjg)i"}fs |
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the Draftsmen who are diploma holders, they were given
lesser scales of pay. The Government_recbgnised the Scribers
as superior gfade because of'the relative merits ih the work
for them. But all of a sudden, basing on an award, the pay
scales of the Draftsmen were made equal to the Scribers andg
they further raised their pay scales more than the pay scales
of the Scribers within a short spén of time basing on the
CPWD Award. The CGovernment very well knew that the Scriberé
are higher category, so they were givén higher scales of pay
in the beginning. When the Draftsmen scales were'increased
basing on some Awards, the duty ows on the Government to
care@ully-examiﬁe the disparity between the Scribers and

the Draftsmen. At least, the Scribers can be put on egual
grade along with the Draftsmen but the Government did not
give higher scales of pay to the Scribers. The & ribers

made representation to the Department and the Government did
not consider the same. “he Sovernment itself did not take a
decision to increase the pay scales of the Draftsmen. Only
basing on the Awards, they increased-the pay scales of the
Draftsmen and the very Department made a recommendation to
the Government about the inequalities in the pay scales of
the Draftsmen and the Scribers and they stated that the
Scribers are discharging more pains-taking work. They stated
while recommending to the Government about the pay scales of
the Scribers, that, the Scribing can be done by a Draftsman, '
only after a specialised training and they also stated that
the scribing job is pains-taking one and it reequires
additional skills to work with special tools and hard plastici
materials and with constantly focussed artificial light into
the scriber's eyes from beneath their working sheets. They
also stated that "it needs no special gmphasis that these
working conditions continued for long period may tell upon

the eyesight of the individuals involved in the scribing work"

\~ , ' Contd.... .
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They further stated that they very small
number (4 Juniors, 2 Senior and 1 Head Scriber) in the
Department vis-a-vig the heavy work load, the Scribers kmsn
tend to be overburdened with work. S0, according to the
Department, the Scribers reghdre equal treatment on par with
the Draftsmen. The petitioners themselves also contended
in'their representation to the Secretary to the Government,
Department Xéxmaxx of Mines, New'Delhi that their work in

the Department is more pains-taking involving long hours of
work every day, looking over a power light sourcd below the
Scribe sheets. They also contended that the s ¢ribing work
requires add;tional skills is corroborated by the fact that
Draftsmen in %eelogical ?ﬁrvey of India are being imparted
special training in Survey of India &0 enable them to undertake
the scribing. Hence, the Scribers deserve, if not higher
benefits, atleast parity with the Draftsmen. In fact Scribers
are treated as a step lower than that of the Drattsmen.
Recognising the fact that the scribing is a more sophisticated
function, the Scribers were orginally recruited in the higher
pay scale of Rs, 330=-560 whereas the lowest scale of Bs. 260-400
was given to the Draftsmen. According to the petltloners, the
pay scale of Draftsmen wed increased to Rs. 425~700. So, they

requested the Government to treat them on Par with the Draftsmen,

13, In this case, the Government, at the inception placed
the Scribers in higher grade than the Draftsmen. After recog-
nising the skiil and ardousness involved in the work, the
Government has fixed higher scales of pay and the Draftsmen
were given the lower scales of pay. The Government itslef has
not gone into the details of the respective duties and works
of the two categorles of people by app01nt1nc & committee

on their own accord and they merely based on the Awards given

Contd....
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in this'respect. They increased the pay scales of the

Drafﬁémen firstly, equalised their pay with the Scribers and
tmmediately thereafter they further increased the pay scales
of the Draftsmen. The petitiohers contended that their work )
is superior and involved great skill. They also contended

that the department deputed some Draftsmen to undergo training
under the Scribers to learn scribing work. So, they stated
that the Scribing work is more difficult, pains taking. For
that reason alone the Scribers were put on higher pay scale

than the Praftsmen and they are entitled to get the equal

pay scale on par with the Draftsmen at least. The Department

- itself who is competent authority ta assess the relative

merits ané demirits of the work involved in the two categories;
of people, made a'recommendation Stating fhat the Seribers .
are discharging important duties and they are taking a lot of
risk in discharging their duties and xhesy arexkakixgx someti-
mes it is also injurious to their eYes by focussing artificial-
light into their eyes. So, they recommend that their pay scalg'
should be egquated with the pay scale of the Draftsmen. The

Departmental officers are the competent authorities to assess 4

the work of these cagegories of employees. They themselves

B -

agter going through the nature of the work of the Scribers
and the Dfaftsmen, recommended that the pay scales of the ;
Scribers should be increased on par with the Draftsmen.When i
the Government increased the pay scales of the Draftsmen -
basing on the Awards, what prevented the Covernment to act
upon the recommendation made by the officers of the Geological!
Survey of India who knows the work of the petitioners, who {
knows the risk involved in their work intimately and recomm-
ended to increase their pay scales on par with the Draftsmen.

The Government has not shown any reason for not accepting

Contd...
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the recommendation of the Department.

14. In this case, the Scribers are very limited in
number, say about half a dozen and their grievance cannot

be effedtively agitated and only thing they can do is that
they can make an appeal to their higher authorities. If

the authorities apply their mind as to how the Scribers

were placed above the Dfaftsmen at the first instance, how

the Draftsmen were came up basing on the Awards, and what

is tﬁe weight they have given to the Draftsmen while upgrading
their pay scales etc., they must also consider sympathetically
the recommendation ﬁade by the Department. Once the Government
acted upon the observations made in the Awards and acted upon
it and increased the pay scales of the Draftsmen, the same
Government'ought to have given weight to the recommendations
of the departmental officers who are comipetent to recommend

to increase the pay scales on.par with the Draftsmen and they
ought to have implemented the same. $there are no proper
grounds shown for not placing the petitioners on par with

the Draftsmen. The claim of the petitioners is that their

pay écales shall be fixed on par with the Draftsmen. The same
was recommended by the Department also. There are no grounds
to reject the recommendation of the Department. The Government
ought to have appreciated the recommendationg of the Departmentm
as they have done in the case of the recommendations made.in
the Awards with regard to the Draftsmen. Se, it is a fit

case to equalise £he pay scales of the Scribers on par with
the Draftsmen. We accordingly gquash the impugned order

Nge. J=11011/11/87-M.I1I dated 8.12.1988 and letter No. J.11011/
11/87/M.2 dated 19.8.1987 issued by the Ministry of Steel

and Mines, Department of Mines, New Delhi. We direct the

/)/\/,ﬂ? . Coz;td. ces
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respondenté to fix the pay scales of the Scribers on par
with the Draftsmen notionally from 13.5.1982 and pay the
arrears to the Scribers from the date the Departmeﬁt
recomﬁended the case of the Scribers i.e., from 15.1.2987,
The petitioners are entitled to be treated on par with the
Draftsmen and thévpay scales of the Draftsmen. We direct
the respondents to implement this order within a period of

two months from the date of receipt of this order.

15 The application is accordingly allowed. There is no

order as to costs.

Certified to be true copy

Court Officer,

Central Administrative Tribunal
Hyderabad Bench '
Hyderabad.
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GOVERNMENT OF INDIA
SURVEY OF INDIA

WESTERN CIRCLE OFFICE
CHHJgarh House, -Civil Lines

72, Post Bos No. 72
Jaipur-402001 (RAJ)

/Vol.2,
Dated the 7th January, 1988
To
The Survey of General of India
Dehradun.

Sub : Recommendation of 3rd Pay Commission - Pay Scale of
Draftsman - Revision of,

Ref : Ministry of Finance (Deptt. of Exp.) O.M. No. F.5(13)
E.III/87 dated 11.9.87 endoresed under your No. E2/
45276/1904~PC/1IV dated 13.11.87.

Accdrding to para 3 of Govt. of India orders gquoted
in reference on the éubject cited above, the Draftsman
as were in the Pay Scale of Rs. 205-280 prior to 1.1.73
and were placed in the pay scale of Rs. 330-560 based on the
recommendations of the Third Pay Commission, are to be
given the Scale of Rs. 425-700 notionally from 1.1.73 and
actually from 1.9.87. -

In the above context, it is submitted that vide

Govt. of India, Ministry of Finance (Department of Expenditure)

O«M. No. F.42(5)/74-IC dated 19.3.77, the Draftsman Gde.II
of Survey of India who prior to 1.1.73 were in the Pay Scale
of Rs. 205-580 were granted revised Pay Scale of Rs. 425-600
w.eofs 141,23, The said Ministry, under O.M. No. F.5(59)
E.III/GB'dated 13.3.1984 (Copy enclosed) ordered that the
Scale of Pay of Draftsmen Gde. III, IT and T in offices/
departments of the Govt. of India, where recruitment quali-
fications are similar to those prescribed in the case of
Draftsman in C.P.W.D. may be granted revised Pay Scale of

Rse 550~750, 425~700 and 330-560 tedpectively notionally we.e,f

13.5.82 but actual benefit to be allowed w.e.f. l1.11.83
while those Draftsmen who do not fulfil the said recruitment

qualifications will continue in the Pre-revised Scales. Since

the Draftsmen in Survey of India did not fulfil the saigd
condition, the benefit of said Govt. orders was not extended
to them.

/(/l/pcl * Contdea..
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Now that with issue of Govt. of India orders vide
O.M. dated 11.9.87 (quoted in reference above), it is
felt that our Draftsmen Gde. II who prior to 1.1.73 were
in Pay scale of Is. 205-280 and were initially granted
replacing/Scale of Rse 330-560 on the basis of recommen-
dations of 3rd Pay Commission with effect from 1.1.73
(although were eventually granted revised scales Of Rs,425-
660), it may not be in fitness things if they are deployed
of the .benefit of reviseg pay scale of . 425-700 ordered
by the Govt. of India.| '

It is therefore, requested and recommended that
the case may kindly be considered in the correct perspective
and given sympathetic'COhsideration to allow the benefit
of the current Govt. orders to the Draftsmen Gde. IT of
Survey of "India.’ If need be, Govt. of India may be approached
appropriately for favourable consideration of the case, so
that uniformity in Pay Scale of Draftsmen, mfxthsz employed
in various Departments of Govt. of India is maintained.

Sd/~ BxK.Illegible
Dpputy Pirector
for Director, Western Circle

Copy to ¢ 0.C. No. 3 D.0. (WC) for information with reference
to his letter No. 2267/17-Y-18 dated 16.12,1987,
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To . .
' The Surveyor General of India, -
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, - SURVEY OF INDIA

~DIRECTORATE PF SURVEY (AIR)

- WEST BLOCK NO. IV, WING NO., IV
R.K.PURAM, NEW DELHT

L

/18-a=~13 (PC-1IV)
Dated 19 Feb, 1988

P

DEHRADUN

Sub : RECOMMENDATDEN ‘OF THE THIRD CENTRAL PAY COMMTSSION-
PAY SCALE OF DRAFTSMAN ~ REVISION OF ,

REF : Your No. EZ-4587/1904-PC/IV dated 13.11.87

* -

' In accordance with O.M. No. F.5(13)-E.III/87
dated 11.9.87 of the Ministry of Finance received under
your above cited endorsement, all Draftsman who were -in

- the pay scale of Rs. 205-280 prior to 1.1.73 and were

placed in the pay scale of Rs. 330-560 based on the
recommendations of the 3rd Pay Commission may be given the
pay scale of Rs, 425-~700 notionally from 1.1.73.

A doubt has arisen whérthér these orders would be
applicable to our D'Man Gde., IT who were in the pay scale

- of Rse 205-880 prior to.l.1.73 and were recommended the

scale of Rs, 330<560 by III # 3rd Pay Commission but were
actually given the scale of Rs. 425-600 vide your No. E2-
18114/1904-PC dated 25.3.87. ‘

Kindly advise
Yours faithfully,
Sd/- K.C.KHERA

OFFICER SURVEYOR
FOR DIRECTOR ASURVEY (AIR)

Copy to 0.C. No. 73 (APFES) party with reference to his

No. 95-18~-a-1(A) PC dated 8.2.88,

Copy to 0.C. No. 94 (aM) Party with reference to his No.
73/18~A<12 ®Bg® (a) /PC dated 10.2.88,

2t
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DRAUGHTSMENS ' (CARTOGRAPHIC) ASSOCIATION
SURVEY OF INDIA
HEAD QUARTERS - DEHRA DUN=-248001

* * ’

No. DA 115/S0I/HQ Date 11.1.96

To

The Secretary,

Dept. of Science & Technology, . ’
New Delhi

Sir,

It is brought to your kind notice that Draughtsmen
working in Survey of India are passing through mental
agony especially when comparing the pay and porks of their
counterparts working in other Central Coverfment offices.

Ministfies of this Cadre were started f£¥om the IIIRA
Pav Commission may be due to poor representation of the
importange,of the job and duties..In its finding the
Commission has admitted that the Pay scales of the
Draughtsmen are rather low aﬁd.dd not match with their
duties or qualification pska 79 Page No: 153 Vol I of
the IIIrd P.C. report). While dealing with Survey of India,
Pay Commission merged the Draughtsmen Grade IIT (Rs.150-240)
and Grade II (R, 205-280) and recommended the ?ay scale of
Rse 330-560 (para 22 page No. 126 Vol. I of IIIrd P.C.) but
the identity of thesetwo grades were restored vide Govt.
of India's No. F-42(5)/74-10 dated 19.3.1977 and placed
in the Pay Scales of Rse 330-480 & Rs. 425=600 respectively.

In Ordnance Factory 50% strength of the Draughtsmen
whose scale were Rs. 205-280 were placed in 330-560 and 50% iﬂ
the scale of R, 425-700 (para €1 Vol I of IIIrd F.C.).

These recommendations were challenged and contested before
the Supreme Court. The Honourable Court has accepted the
éppeal and allowed the Pay Scaie of Rs, 425¢700 to all who
were recommended the Pay Scale of Bs. 330-560 by the IIIrd
Pay Commission.

-

- " A Presidential Order No. F.5(13)-E.III/87 dated
11.9.87 was issued to extend this benefit to thos Draughtsmen
who were similarly placed in the Pay scale of k. 205-280 ky
prior to the IIIrd Pay Commission and were recommended the
pay scale of Rss 330~560 by the III rd Pay Commission.

Contdo e s 0
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To implement the same your good office has
endorsed the above Presidential 9rder under letter No.
T-9/87-Cdr dated 19.10.1987 to the Surveyor General,

It is clarified here that similarly placed
Draughtsmen means placement of scales, as is clearly
stated in the 4th line of 3rd para of the letter
which reads here :- |

"President is now pleased to decide that the
Draughtsmen as were in the Pay Scale of Rs. 205-280 prio
o 1.1.73 and were placed in the scale of Rs. 330-560
based on the recommendation of the Third Central Pay
Commission, as referred to in para 1 above may be given
the scale of Rs, 425-700 notionally from 1,1,1973 & actu
from 1.79. 1987,.%

Sir this letter was endoresed to subordinate Off:
for impiementation but in practice neither the benefit
of the revised scale i.e. Bs. 425-700 was given nor it
was withdrawn or cancelled. Some Directors asked the
Surveyor General for some clairications but were never
replied. In the eantime recommendation of the TV th Pay
ommission were out and the matter went in Hush-Hush,

The IVth Pay Commission also made a specific reco
endation for the Draughtsmen in his report on Page No.19
para 11.15 which reads :-~

"After taking into consideration all the relevant
factors and the revisions of bay scales of Draughtsmen
which would have been carried out in different Ministries
Departments in purauance of Government Orders of March
1984. We recommend that Draughtsmen in the existing scale
of B, 330-560, Rs4425-700, Rs. 550~750 and Rs« 700-900 may be
given the appropriate replacement scales proposed in
chapter €. The few posts of Draughtsmen in the scale of
Rse £40-1040 and all POsts on other scale of bPay may be
éimilarly placed in the scales broposed in chapter g,
Draughtsmen who are not at bresent in the above scale of ;
may be given the revised scales suggested in chapter & in

QL&«<ZQ} Contd....




India may be placed as under

2. TITrd BC Report para 22

6. IVth P.C, Report para 11.15 page 196,
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ITow the Govt. of India has cenceded to the demand of
Draughtsmen working in the Union Govt, Offices (after long
discussion at the National Council) and issued the orders

(endorsed to the Surveyor Ceneral of India vide your letter

No. 1-12/93-Cdn dated 1.11.1994) for revision of the pay
scales of the Draughtsmen.,

In the light of above orders Draughtsmen of Survey of

1. Draughtsmen Grade IV - Rse. 1200~2040 } For ready
]
0 _ - - reference a
2. | Grade II; | Rss 1400-2300 | Chart is enc.
3.7 " ‘ Grade II = Rs. 1600-2660 |} sed herewith.
]

. and Govt. may please be approached to revise the pay scale of

Draughtsmen -Pivision I which is a promotional post as mention
in 3rd para of the letter referred above.

It has come to our knowledge that our officers are
adopting the attitude of recaloitrant for one or the other

"reason and making their own suggestions which are totally

‘against the true spirit of the Govt. letter and on sacrificin

the interest of the Draughtsmen cadre by equating with other
cadres. Sir, this &ssociation is not against of any other
cadre but cartainly will be pained if they will be deprived o

the benefit or gevised scales or wrongly placed.

: Trust you being in the high position are sufficiently
empowered to accord your approval and will remove the grievan-
ces of the Draughtsmen Cadre.

Thanking you,

Yours faithfully,

Sd/- N.P.S.Ahuja

_ . Sn
Enclo : ©ix | General Secretary,

.11 _IIIrd P.C.Report ¥Braudhtsmen's (Cartographlc)Assoc1atlon,

para 79 page 153 Survey of India No. 1 L,0,
. Hathibarkala, DPehradun-248001

page 126.

3, Govt. of India, Min. of Finance letter No. F.42(5)/
74-IC dt. 19.3'779

8, DST's letter No. T-=9/87/0dn dt. 17.9.87

5. President of India's letter No. F.S5(13)-E.ITI/87
. Gt. 11.9.87

A
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IN THE CENTRAL ADMINISTRATIVE TRIBUNALS: GUUAHATT BENCH

s

§ued in Court
on... 3.9k,

Court Master .

..
~ GUWAHAT

v

'Rs.330-480, Residency period in Grade-III is 2 years, At the

In the matter of &=

0.A., No,52 of 1996

Tulsi Ram Sharma & others

«seo Applicants
- \lersus -

Union of Indla & others
y ’ ' cpee Respondents
Uritten statémeht for and on behalf on the
'Respondents‘Nos.1,2 & 3,

s .

1, Brig. P.K. Gupta, Director, N.E. Circle,
Survey of India, Shillong, de hereby solemnly

affirm and say as follous i~

4

1) | That: I_am the Director, N.E. Circle,'Survey of India,
Shillong and Respondent No.3 in the above case.

2) That- at- the outset the Respondents beg to narrate the
brief history of %he case- before ansuwering the statements and
contentions df.the5applibénts that in Survey of India, candidate:
possessing Matriculation (changed to intermediate since 1991) wit!
Mathematics are recruited in the Class~III (Group 'C' - Since
1986) service, Division II Establishment and designated as_Topo

Trainee Type- 'B' on a pay scale of Rs,260-~350 w.e.f. 1-1-73.

fhey are~ thereafter rigorously trained for one year in "fair
drawing" and "Scribingﬁi 0On completion of one year training,
their productive work is again assgssed for one year., On complet
ion of satisfactory training and productive work for two years
as above, they are eligible for classification as Draftsmen
Grade~IV in the pay scale of Rs,260~430, Residency period in th

s RN

grade of Draftsmen IV is 3 years. At the end of third year the

are tested for further*classification} On passing ths test
they are classified as Draftemen Gradd-III in the pay scale'of‘

end of tuo years they are again test for further classification
as Grade-II, On passing the test, they are classifisd as
Draftsmen “Grade-II1 in the pay ecale.of Rs, 425-600,

——
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Residency period for further promotion aS'DraFtsmen Division
I is 5 years and is by senlorlty cum fitness subject to the

\ aVallabillty of vacancies in the Draftsmen Grade~1 cadre, For

further promotiocn by selection to- proup '8! service, Draftsmen
Grade-I are combined with sister service viz., Surveyors, Survey
Assistants, Geodetic Computer'and Scientific ﬁ581stants with .
respect to the date of comlng over to DlVl ion 1.

In a nutshell, the grades and pay scale available as

on 1—1—73 was as under.

T.T.T. 'B'" Rs , 260350

Grade-IV Rs., 260-430
Grade-IIT " Rs.330-480
Grade~II. RS 425-600

Divisien I (Gr.I) -Rs.425-700

Evolution of .the above écales has a*h@sfory of its oun,
Third Pay Commission . had recommended the Fbllouing'pay scales as
under uhichzuere’rsvisedﬂaﬁter.deliberations.in the Anomaly

~

Committees ¢

' L/// o Recommended by qrd ﬁay ( ‘;~Spalés peviéed wee.f.
Commissig-n " 1=1=73 vide Ministry of
- . . Finance letter dated
) . oL 19-3—_770
CT.T.T. 'B' Re.260-350 . T T T T 260-350
N 'I 'd— “—-“wl* V , . o . ' X . i ' .
Grade-V g R8.260-430 - ' Grade IV, 260-430
Grade=1V] S ' -
Grade-I1IT§ Grade=IIT 330~480
Division I Rs,425-700 -~ .  Division I . 425~700

Before we go further, the history of the case, is also

to be submitted., For CPUD Draftsmen, the scales recommended by

the Third Fay Comm1081on and accepted by the ﬁbut. is as under =

Draftsmen Grade~IIT ' RS, 260~430
Draftsmen Grade=-IT Rs.330-560
Draftsmen Grade-¥° ' Rs.425-700

CPWD Draftsmen disputed the above scales and culminated
in ﬁrbltratlon. As per Arbitration Award; the following
replacement ‘scales were accepted and implemented for CPWD Draftsme
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Praftsmen Grade-~IIT- Rs.330=560
Draftsmen Grade=IT : ' Rs.425-700
B Rs ., 550750

Draftsmen Grade~I

By impugned order dated 19~10-94, replacement scales
for the Arbitration Award scales were given. Beside the
benefits of these scales uere extended to 81mllarly placed

Draftsmen of other Central Govt. organisation irrespective of

\

their recrditment‘quélificetipéﬁ.

Few words on CPWD Draftsmen are also required to
comprehend the case., In CPWD, the entry point is Grade~III.
Methods of entry are through‘Direct recruitment of qualified
Diploma holders/tertlflcate in Draughtsmen and also by promotion
from 'Ferro Prinser' with 8 yearS service in the grade subject
to ‘passing of a Departmental qualifying test,

- Job requirement is also relevent for consideration.
CPUD Draftsmen have to conceptualise and produce: various
drawvings viz, plan, elevation and section from mathematical

design data, They.have to work out quantities and cost. of
the projects. ‘

Survey of India Draftsmen are'eseentially‘to prquce
Feir Drawing viz. produce neat drawvings over the imppessions/
guides given. Ih a way the work resembles tracing., They are
required to examine the fair draun work of bthers, Scribing is, ‘
essentlally the sama but the modium of paper and ink ise replaced

by film and needlese/knlves. : :

For con81deratlon of the appllcablllty of the impugned
orders, basic Features of recru1tment, quallflcatlon, training
and job requirements are to- be kept in visw., Pepusal of above
aspects bring out inherent and material‘diFFerences viz,

- . ‘A‘ . . “
a) Pre recruitment qualifications are not same.
b) cPWD Draughtsmen are trained in their profession
~ before: recru1tment. 901 Draffsmen are to be trained
for. the job -after recruitment,

c) Availability of grades and pay scales for cases
Rdvancement are not identical, '

' d) Residency periode prescrlbed for gach grades are
dlfferent in SO0T & CPWD.
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e) CBUD Draughtsmenk dlSputSBd the scales of ThirdR Pey
commission and went for Arbitration, 'SOY Draftsmen
wsre not a party to the Arbitration, Besides they
have opted Without protest scales revised in 1977,

f£) Draftsmen of s0T never pressed for exBencing the-
.Arbitration Award for CPUD Draftsmen implemented vide
orders dtd.43-3-84, then or with the Fourth Pay
Commission in 1986, - They have accepted the scales.
awarded by Fourth Pay Commission till the issue of
impugned order dtd;19—10a94i

é) Job reqﬁirements,'functions.and responsibilities |
are not identical. =

~In spite cf the substantial dlfFerences as above the .

'reSpondents have ‘been actively considering the applicability of
the 1mpugned order dtd, 19~10 .94 as sarly as 16-2-95, The points

.involved in d801SlGn meklng were to have substantlal repurcussior

'and hence consultatlons ulth varlous nodel mlnlstrles viz. Deptt,
of Personnel and Trelnlng, Ministry, 6f Lau, Ministry of Finance
etc, were requ1red Simply by going through the nomenclaturs

‘of Draftsmen the appllcablllty could not have been,

Shri Tulsi Rem, Draftsmen Grade-1I in North Fastern
‘Circle, Survey of .India, Shlllong and Seventy Seven other,
Draftsmen in Survey of Indla filed a case in the 0. ﬂ. No.135/95

- in the CJA.T. Guuahati Bench, Guwahati and the an'ble Tribunal

passed an order dated 20-7-95 dlrectlng the Govt. to consider
the grievance of the applicants and to take a decision as to
‘whether the benefit df the revised pay -scale axtanded to

Draftsmen in Government Offices other then C.P.W.D., vide

Ministry of Finance 0.M. No.13(i}-1c/91, dated 19-10-94 can be

- extended to the appﬂleants. The Government after careful

consideration of the matters made ezder-certain observations
and passed a reasoned; eelf explanatory speaking order dated
39-1-96 {copy enclosed) condluding it that it has naot been
found possible to agree with the request of the Draughtsmen in.
Survey of India for revision of thelr pay scales ‘based on the
efflce Memorandum of M1nlstry of Finance, Government of Indla
dated 19-18-94, o

Aggfieved by the order, Shri Tulsl Ram Sharma and
seventyfive other"Dfaughtsmen have filed 0,8, Nb.§2/96 in
Hon'ble C.A.T. Guwahati Bench, Guwahati.

. Contd..p/5=
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Tt is also worthwhile t6 note here that the claims of
Draughtsmen of DhDO for éktehding thelbenefits of the orders
dated 13-3-84 have been rejected by the Hon ble.C.A.T. . Ernakulan
Bench by their reasoned order dated 1-7-94 in 0.A.s No. 943, 976
and 1459 of 1993, :

) That the respondents have no comments to the statements
made in paragraph 1 to 5 of the applicatian, N

o - / A ' | ‘

&) That the statements made in paragraph 6.1 of the

application are admitted being matters of record,

5) " That the'respondeﬁts~havé no comments to the statements

made in paragraph 6(7(&) of the applibation.

6) That: with reference to the statements made in paragraph
6;2‘0F the -application the respondents begs to state that these
are mﬁtﬁers of record, Houever for prdpﬁr'analysis of the case
it is added thaf'even under training they are paid pay and
allowances in the regular scale of Rs,260~350 (Revised Rs,950-<
1400} and are entitled for all facilities as entitled for all
the Central Govt, Servants and in addition all the exﬁenses for

imparting training are borne by the Govt,
/

7) - That the statements made in paragraph 6.3 of the
application are admitted being matters of record,

8) That the respondents deng the correctences of the
statements made in paragraph 6.4 of the application & begs to
state that the contention of the applicants that inpugned order
dated 31-1-96 rejecting the claim of present applicants is

~contrary to the factual position is not correct as the speaking

order is_sdpported by the\convincing reasons and is self
explanatory qutifiihg its conclusion as to how it has not been
found possible to agree with the request of the Draftsmen in
Survey of India for revision of their Pay Secales based on the
office memorandum oF Ministry of Flnance, Govt., of India dated
19~1D 94 copy of order dated 31- 1 86 is enclosed for perusal

4
9) That the respondents.have no comments to offér to the
statements madein paragraph 6.5 of the applicatio-n as the

contention of the applicants is based on their presumption

onlys Presumption is rather vaque.
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10) . That' the statements made in paragraph 6.6 of the’
application are denied,- The respondents beg to state that.the
facts are merely repetition-of the facts stated in 0.A. No.135/95.
The issue has been reconsidered by the Govt. on directions of the

Hon'ble C.A.T. and in the order dated 31=1-96 it has been made

amply clear that thers is no comparison betueen Draftsmen in
C.P.W.D. and other organisations ¥X® vis-a~vis Draftsmen in
Survey of India, Again whereas the Draftsmen in- C,P,W.D. and"
other organisation are required to handle varied types bf V
Draftsmenship related jobs the Draffsmen in Survey of India

have conflned themselves only with respect of Survey, Englneerlng
Draftsmen in C.P.W.D. and other Govt, Organisation have to
conceptualize the draving from design particulars or data and
produce the drawings., They have to produce various sectional and
detailed drawing wiz plan, elevation, cross Section also from the
design data, be-it buildings, roads, dams etc, Survey of India
Draftsmen have to produce only drawing over the blue prints or
scribe guides. Thus they produce fine copy work of definition,
clarity amd uniformity., Therefore denial of. the benefits of
revised pay.scale of RS;425:7UQ to the applicants-is neither
arbitrary nor’vidlative of article 14 and 16 of the constitution

-as alleged by the applitants.

11) That with reference to paragraph 6.7 of the abpiicatioh’

beg to state that the request of the applicanﬁs'for implementation
of 0.M, Dated 11=8-87 could not be accepted as it was not appli-

cable to Draftsmen of Survey of Ihdia:

12) - That' the respondenﬁs have no comments to the statements

made in paragraph 6.8 of the applicetio-n.

13) - 'That‘the statements'made in paragraph 6;9 of the
application the respondents begs to state that the reasons due to
which the benefit of O.M, dated 19-10-94 could not be extended

to Draftsmen oF_Survey of India have already beén explained in
paragraph 6.6 above and also in speaking order dated 31=-1-96 (copy
enclosed) The basic point is that content of job ought_to have

similarity. Ehglneerlng Draftsmen poss&ss various quallflcatlon

———

viz, Draftsmen in Ehglneerlng (Polytechnic) Certificate in
Draftsmenship (Industrial Training Institute/Schools). Possessing
minimum qualffication in trade 6f Draftsmen is essential” for

.recruitment as engineering Draftsmen., Recruitment rules alsag may

vary according to the type of organisation, strength of the cadre

and carear prospects, In Survey of India, there is no fixed
- .
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strength 1n Grade IU,III and I, BecaUSe of this unfixed scheme

, Draftsmen in Survey of Indla get’ promotlon on pa531ng Trade Test,

In C. P W.D. and. other organlsatlon, the strength of Grade II1, II ‘
and I are. flxed Hence for promotlon a clear regular vacancy
should be avallable. Hence the words "Irrespectlve of their
recru1tment, ouallflcatlon in all Govt. of Indla GFFlces" in 0.M,
dated 19-10-94 must be read in proper perSpectlve.

14) That the statements made in paragraph 6, 10 of the appllcat
, tL__Ju:uui_ b
ion the reSpondents beg to state that the d BDQ~I8§p0nSl 111t1e

of” Draftsmen of C.P.U. D. and other organlsatlons vls-a—v1s the

Draftsmen. of the’ Survey of Indla are qu1te different as explalned

in para 6, 6 above. Simpiy by nomenclature, the orders of Govt. of
India can not be 1mplemented om Dated 19-10-94 is ba81cally for
C.P.W.D. Draftemen ‘who &re englneerlng Draftsmen and similar
Draftsmen employed in other Govt, Urganlsatlons uhat exactly 1s
1mplled by the 1mpugned order ofg G D I Dated 19 10 94 1is that
the englneerlng Draftsmen worklng in all other Organlsatlons may
also be given the beneflts. It does not mean that, simply by
nomenclature, one can R get the scale. Content of Jjob ought to
have SJmllarlty. IrreSpeotlve of the long list of JObS furnished
by the appllcants, Survey oF India Draftsmen have to produce only
drawing over the blue prints or scribe gu1des Thus they produce
flne copy. uork of definition clarlty and unlformlty whereas
Englneerlng Draftsmen in C, P W.D. and other Govt, - Organisations
have. to conceptuailze~the drawing from. design particulars and data
and produce the drawing. They have to produce various Sectional
and detailed drawing .viz, Plan, elevation, cross section alsc from
the design data, be it buildinge, roads, dams etc, Thereafter
they have to uork‘out estimate of quantities of material, lebour
and7oost'of'the project. Thus there is a substantial difference

in the réoruitmenthqualiFication, nature of duties a job and

caregr advanoement of engineering DraFt°men mentioned in the

impugned G.0.I. 6rder and the appllcants Draftsmen of Surgsy of

india,

15) That' the statements made in paragraph 6,11 of the
application the respondents beg to state that the contention of

,the applicants that they are performing 81m11ar nature of work

which are belng performed by Draftsmen Grade—II in €C.P.U.D. is not

correct as the nature of f_work ‘of Draftsmen Grade-IT in C,P.U.D..
m

vis—a-yis Survey of India it quite deFFerent as explained in

comments against para 6,90 above.

* | ' ' : ) Contd, .D/B"‘
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. 16) .. . Thatithe statemente made in paragraph 6,12 and 6,13 of
-the appllcatlon the . respondents beg_ to state that the reasons due

to uhich Draftsmen of Survey of Indla could not' be granted such

. .scales as mentloned 1an M dated 19-1U~94 have been furnished

- in order dated 31=1-98% uhlch is self - explanatory supported by
.cogent reasof. . There is substantial dlfference in the recruitmen:

U.quallflcatlon career. prospects and nature of .duties of the

Draftsmen of Survey of India and that of other departments quoted
by the appllcants.

17y That- the statements. made in paragraph 6.14 of the
appllcatlon the reSpondents beg to state that the contentlon
made by the appllcants that they are covered by the Judgement of

‘the Hon'ble Supreme Court in Civil Appeal No? 3121/81 and the -

Judgement of Hon'ble C.A.T. Calcutta Bench in 0.A, No 458/ 86

'cannot be commented upon in the absence of meterial of the case.
The CaSe for grant of scales vide 0.M. dated 19-10-94 has already

been considered, in depth, after taking 1nto account. all the
facts such as essentlal minimum quallfloatlon required for
app01ntment of Draftsmen in Survey of India and: other Departments

'and thelr hature of duties and responsibilities,

18) That.the statements made in paragraph 6.15 of the

'appliCation the reepondents'beg to state that the fourth Pay
Cammission had examined the case of Braftemen in Survey of India

%‘per with sister trades Beparatelyf These applicants uwere -

: ‘not considered at: par with the Engineering staff in the report:

of the Commission imply becau°e, the nature: of the duties and
JDb performed are dlfFerent. Accordlngly, different scales were
prescribed and 1mplemented with effect from 9= 1-86 and Draftsmen
Grade=I1 in Survey of India granted pay scale of Rs 1350-2200
(Pre.revised Rs., 4 25-600) there is no discrimination and no
violation of article 14 and 16 of the Constltutlon of India as
alleged by the appllcant .

’

‘19) That the statements made in paragraph 6.16 of the

application ths respondents beqg to state that at the same time
it is submitted that the content of job ought to have similarity,
Slmoly by nomenclature, one can.not kk get  the scale," Enginsering

_DraFtsmen working in all other organisation possess various

qualifications viz Dlploma in Engineering (Polytechnlc), certifica-

~te in Draftsmenship (Industrial Training Ins¢itute School).

Possessing minimum qualification‘in trade of Draftsmen,
Recruitment rules also may vary according to the type of Organisats

ion, strength of cadre the cadre and career prospects. Hence

the words, "Irrespective of their recruitment qballflcatlogstlghall
r
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211 Govt. of India oeffices "The word irrespective  implies.any
Dlpioma/CertiFicate related to the trade and does not include
uhere no certlflcate/Dlploma is required for recru1tment 1t
is to be noted here that ferro-printer become eliglble for

promotion as Draftsmen. ' A

20). That the statemsnts made in paragraph 6,17 of the
application the respondents beg to state'that’pay scales in

terms of 0,M. dated 13-3-84,.i1-9¥87‘usre not applicable to
Draftsmen of Survey of Inaia. " Hence there: were not implemented,
It is submitted k thaﬁ'reViéion of Pay Scalss of Draftsmen in all
other organisations were-made in ﬂaréh, 1984 on the basis of
award given by.the Board of ﬁfbitration.ih respect of Draftsmen
of C.P.W.D, Even at that time Govt, of India had rejected the
demand of Oraftsmen working in other organisations of the -
Ministry of Defence. This fact is borne in para 11-13 page 196,

Fourth Pay Commission report Volume-I,

In para 11.14 ibid, it has been clarifisd that "the
remaining posts of. Draftsmen are distributed in:other scales of
pay also and the instruction issued by the Govt, in March;1984

do not cover them",

As regards'o;m. Dated 19-10-94, is has been clarified

. in foregoing paragraphs as to why the Govt, did not agree to

extend the benefit of O0,M, to the Draftsmen of Survey of India.
It- is strongly denied that order dated 31-1-96 is false,
misleading and not based on factual position, 1In fact, the Govt.

‘has viewed the whole Pay structure & service conditions of the
cadre of Draftsmen of Survey of India in totallty.

21) That the statéments made in paragraph 6,18 of the
application the rQSpondents beg to state that the respondents

‘had communicated their decision through order dated 34=1-96 in

persuance of the @irection of the Hon'ble C.A.,T. Guuwahati passed

on 20-7-95 in 0,A. filed by the applicants in this connection.

So far as adherence of time limit fixed by the Ham'ble C.A.T.
for dispasal of representations was . concerned, the reasons for
administrative delay were furnished before Hon'ble C.A.T. and
Hon'ble C.A.T. had also dismissed the contempt petition filed by
Fhe applicants., Hon'ble C.A.T. may kindly uphold the order

Contd..p/ 10~
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dated 31-1~96 and reject the applicationm of the petitioner on

the grounds aswexpiained in forgoing paragraphs,

22)" : That the respondents have no comments to the statements
madse- in. paragraph 6. 19 of the appllcatlona for want of total
facts similarily of pay ‘scales cannot be adduced as reason,
Functlonal JuStlflcatlon ought to be established,

////23)' ‘ Fhat,tbe~étatements_madeqin;panagraph 6.20 of the
a

pplication the respdndents beg to state that the contention

the applicants that. they are 81m11ar1ty situated like the other -
Draftsmen Grade-I1 of dlfferent Central Govt. offlces including
the Draftsmen Grade-II of C.P.W.D. and Draftsmen,grdnance factory
is. not correct as explained in foregoind paragraphs, There is
substantial dlfference not only in recruitment qualifications

but also nature of their duties and.responsibilities. DBraftsmen
in Survey of India enther the Govt., service without any

training in their trade and they are appointed'training for 2

‘years in the Department at Govt. expenses. They get regular

pay scales of Rs,950-1400 (Rs,260-350 pre-revised) during their
training for 2 years which is not granted by any of the
Department’ quoted. by them in their application, Even nature

of duties and responsibilities are not identical., Survey of

India Draftsmen are essentlaly to produce fair drawing viz
produce neat drawing over the inpres 81on/gu1des given. 1In a way

" the work resembles tracing whereas C. P.U.D, Draftsmen and

Draftsmen of other Govt, offices have to conceptulise and proéucs

various draulng viz plan, elevation and SBCtlon from mathematical

design data, They have to work out quantltles and cost of the

project, As such they are “not 81mllarlly 81tuated as contended,

24) That-tHE?reSpondénfs deny the correctence of the statem-
ents made in paragraph 6.21 of the application & begs to state
that the relevant paragraph quoted from thé FourtH-Pay Commission
report is relevant only in such cases uhere revision of pay

scales of Draftsmen uaé to be carried out in persuance of the Govt

orders of Mafch, 1984 were not applicable to the Draftsmen of
- Survey of India, Even at that time, Govt. of India had rejected

the demand of Draftsmen working in other organisaﬁions off Ministry
of Defence. This fact is borne in para 11.13; Fage 196, Fourth
Pay Commissionm Volume-T,

¢ Contd, op/ 11~
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n para 11 14 ibid, it has been clarified® that "the

remalnlng posts of Draftsmen are dlstrlbuted in other scales of

pay also and the instructions issued bysthe Govt. in March, 1984

do not cover them",

25) . That the statements made 1n paragraph 6,22 of the
'appllcatlon the reSpondents beg to state that it is denied that

any delaying tactics were adopted 1n the case of applicants.

The respondents have bean conslderlng the various aspects as
regards applloablllty of order dated 19-10-94 as early as

16- 2»95 The pOlﬂtS involved in decision making were to haver
substantial repercuss1ons and hence consultation with various
nodal Ministries are involved. ~After. oareful con81deratlon it
was concluded that the scales’ notlfled under 0.M, dated 19-10-94
can not' bé 1mplemented in case of Draftsmen of Survey of India,
.All the applicants in 0.A4. Nq;135/95"uerE‘inFormed accordingly;
'ifn compliance of the order dated‘20h7495'mas9ed:by Hon 'ble
C.A.T. The oonv1n01ng reasons were also’ submitted before the
Hon'ble C.A.T. and the contempt petltlon filed by the appldicants
in this regard was dlsmlssed by the Hon'ble C.A.T.

- 26) That the statements made in paragraph 6.23 of the

appllcatlon the respondents ‘beg to state that the contention
of the applicants as regards waiver of recruitment qualification
is based on musconception, .since thegcases‘covered by‘D;M. dated
19-40-94 is for othernGovt; offices/agencies having their oun
engineering and construction wings, Eﬁploying engineering
Drafitsmen, | |

The applicants were only matribulate or ‘Intermedite
at’ the time of their recruitment in Survey of India and need %o
be given through tralnlng as cartographlo Draftsmen for tuwo
years at: Govt, Expenssas whereas: C.P.W.D., & other Englneerlng
Draftsmen are trained at their expenses and posseesed prescribed
qualification such as Diploma in Englneerlng (Polotecnic)
certificate in DraFtsmenshlp (1.T.1./School) etc. stc. before

”entry in service. Hence the words "Irrdspective of their

recruitment’ qualification®, It certainly does not mean that it

includes such entrants who had no such quallflratlon/Dlploma

are- also covered by the a. Mo -
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- 273‘ That the statements made in paragraph 6. ,24 of the
‘:appllcatlon the reSpondents beg to state that the appllcatlon
" is based only on the ‘presumptions.of the applicants ignoring

the spirit of 0.M, dated 19-10-94,

28) That the statemente made in paragraph &, 7 and 8 of
the application the respondents beg to kkek state that no
relief/Interim Relief is admis ible in view of the replies
above and the abplication is liable to be rejected,

29) That the applicant is not entitled to any releif
sought for in the application and the same is liable to be

dismissed with gtosts,

v

VERIFXICATIIGOHN

I, Brig. P.K. Gupta, Direétor, N.E. Circle,
Survey of India, Shillong, do hereby solomnly declare and
affirm that the statements made in this written statement are

true to my knowledge derived from the records of the cacse.

I sign this Uerlflcat10n~on this the daon/ /

HUZ 1996 at: Shlllong.

Ty f,n{,:v
¢
Sarvey of India, Shillor? |

DEPONENT

-000~
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they getbt  their promutiéh afte 1ived periocdicity  on pe

yEE:0Q
departmental e:;raminaticn without linkage tu vacXysiec.
Accordingly., there is no compariscnrn betwen Draughtsman i1 ZFWD
and  olher crgenigaticems vit-a—vis Draughleman dn 501, Again

vlher ot the  Draaghboman in CHWD and olher crganisations  are
required to handle varied types of draughtsmdn:hwp related jobhs
whercas thie Drauvgktemen in S0 have confissd themcplve& only with

respect to survey. The requirement in their case is knowledge of

drawing/cartography &< against draughtsmanehip in other organisa-
tions Thus, any order issued in reepzct of Dfmughtcman in CFWD
or Draughtcman in cther Ministries, Departments or DOrganisation
cannot asutomatically bLe madez applicable to Draughtsmen in  Survey
of India.

b The pay sbructure of Uradgnosmas in Sereey of India bad rot
been and at present aleo je nebt abt par with pay =structure o
Draughteman eisting in olher Drganisations. At one stage, the
emplovees  have golt higher pay scale through the;Joint Censul ta-

tive Machirery and frbilration dward. Tn case the present Office,

Memorandum - is considered for implementation, this will infringe
upon  the berefits already acorusd to the employees of 801 wnich
mav not hold good.

-

& Tlhie above isszupe have been coneidered carefully in the’

Govermmenlt and it has nobt been found peoecsible to agree with the
request  of  the Draughtemen in Burvey of India for revision of
Lheir pay scales based on the Office Mencrandum of  Ministry of
Finance, Govit. of India daled 197.10.1994. A1l the applicants im
the O.f. Mo.13%9/65% dalted 20.7.7% filed in the Central fidministra-
tive Tribunal, BGuwahati Bench, Guuwabati are heréby informed of

the above decisicn of bthe Goverronerb. i

. X } AAL LA

’ M. —— e A :
(M.rl.l. Sardana)

scretary to the Goverdment of India.

i3

Joint

Shri Totoleoam Sarma,
Draugliteman Grade -11,
Mortlh Exstesrn Circle, Survey of India
R inP ORI

Copy to  bthle Hon'ble Cenirsal Adiministratise Tribunat,
Cuwahali Hench, Guuahati, fAszcaam with reference te their order fin
bhe criginal application Mo.1Z5/95 dat=d 20th July, 199€. ne

Copy to  the Suwwveyor Cereral of India, SUrwéy o f Indla
Detira DLn - 248 Q01. ‘ | | T’
. ‘ ‘
Copy to Brig. F.K. Supta, Director, Morth Eastern Circle,

Survey of India, Survey of India Estate, Shillochg— 723001 with a
requiest  to  kindly deliver the copfles of this order {to all the

applicants individusally in the aboye case.

{M.M.K. Sardana) I e
Joint Secretary to the Gavernment of Iﬁdld.
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\//GOpy tot~ Shri Anup Kumer Choudhury,Addl CGsC, CAT Guwahati

A alongwith a copy of DST's order quoted abdve. |
Copy to:- The Surveyor Genersl of Indis, Dehra Dll’!t' i
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|

.0
!



o b

/222,. '

. To

» L] *

s "o

o NN AOAWRW F W
L]

.

O
L

10.
1.

12,

13,

(L
15.
16.
17
18.
19.
20,
21.
22.
23,
2L,
25.
26.
27.
28.
29,
30.
31.
32,
33.
3.
35.

360

37.
38.
39+«
L0,
W1 .
L2,
3,

W,

2\

No.C- '7g /17-¥-9 | SULVEY OF INDIA

NORTH EASTERN CIRCLE OFFICE
POST BOX NO.£9
SHILLONG-763 001 (MEGHALAYA)

Deted, the O6& Feb., 1996
A\

W\
Shri Tulsiram:Sharme
Shri Satyajit Kumer Dey
Shri Tsravrassd Kharel
Shri Sriksnta Daggupte
Shri Pradip Kumar Neogil
Smti. Nandita Des
Smti Mebibora Tilewls
Shri K.B.GCurung
Smti. Pandora Sohkhlet
Smti. Kuries Nareen Laloo
Shri Kazjel Kr. Bhattecharjee
Shri Arun Kr. Baidye
Smti. Joyn Adhikori
Smti., Shanti Kumari Chimire
Snti. Lawmzuell |
Smti. Rekha Mech
Shri Lilip Kumar Deke
Smti. Mita Llesguptas
Smti. Subhra Gupta
Shri Debesis Dutta.
Shri Sudip lutta Chowdhury
Shri Donbor Singh Lartang
Shri DNenjit Suklabaidya
Shri Prabash Peul ' )
Smti., Erholine Majaw .
Smti. Spirian Kharsngl |
Smti. Everymei Warjiri i
Smti.Evelynnora hyngsal
Smti. Ritikona Mujaw
Shri Charen Singh Negil
Shri Mustagq Ahmed Swer
Smti. Bertilla Khyllep |
Smti. Arunima Duttla. |
Smti. Sofians Khorkongor
Smti. Menjule Bhattacharjee i
Smti. Mildnline Makhiew | N
Smti. Teposhi Mishrs N
Shri Bhubsneshwar Dss
Smti. Anubha Roy Choudhury

Smt4, Caroline Lemo

L}
i

Smti. I'tdelis Jyrwa B | ot
Shri R.S.Thapa . .

Shrt S.C.Roy *

Shri S« Adlahmen ot



R L v
L | g F;. A
I~ L5, Smti. G.M.Sohsten o | ‘“(!l IR
46, 'Shri B.Des o o iff 3 i [qj
47, Smti. D.Majaw Co L EEETE
48, ‘Smti, R.C.Nongbri - S L
49, Shri A.Mennsn . - Vo ‘;,f. | f3f' -
50. Shri. M.M.Umlong = * R l N ?jffé L
51. Stiri E.Lertang - AR O
52. Shri Durgesh Purquastha : : f |
53. Km. &,Tombi Singha |
5W. Smti. Senta Ghosh - ‘ i
55. Smti. R.Kharbuld | ; |
56. Shri B.Dohkhrut | o
57. Smti. M,Diengdoh ! P
58. Smti. M.A,Kharbuki -
59. Smti. N.Kharbteng ‘ ;
60. Shri K.C.Dag , !
61. Smti. S. Nongbsap I
62. Smti. Mergerita Sewisn i
63. Smti. B.Marbsnieng !
6%, Smti, Dipti Kar
65. Smti, Rite Tarafdsr '
66. Km, Kanta Nongkynrih
67, ﬂﬁylA.Bhattacharjee A - .
68. Smti. Junu Shkarma Ly g { ; L
69. Smti. E,L.Nongbri A
- 70. ‘Shri Ashutosh Dss | R T L
-"71. Shri Jeevan Kumer. o ;:§§;€ i ‘.ﬁfbﬂﬁjjili
72, smti. M.Lyngdoh , | - ;f‘;yq ! ':;”jf"}; H
. 73. Shri T.Lyngdoh L :é?:ﬁ,;’l j '{jtgﬁf$ !ﬁ
74. Km. Ritalin Mukhim z{"éAi | §§V%$ ?:;Q
75, Shri S.C.Sabdoker’ 0 F by
76. Shri T.K.Mondel ? B TR
77. Shri L.B.Pradnen. 0 op e L
78.thr1 Shamboo StngH Solenki SR E I I
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Subxt: C.P. N0O.26/95 ON Q4 1?9,13519‘5 ; ] % ' !, :,',;'i.!}i
' 'S gopypof order bearing No.SM/06/001/95!df.31IJéﬁ;'??ﬁ!m
on the subject cese recelved from Govt. of Indie,Miptstry of = "'k
Science & Technology,Department of Science & Technol £y, ;Néw Delhi '
'1s sent herewlthsfor informotion. Receiph- « ~4hm=k%”jﬁrﬂﬁﬂ'k%¥”ﬁiTﬁ
beo acknocslodged Shvorgl 0.0 .W?z./zfzc 13D 0s. L L %
and 7.0., NBCo . : B \((‘; . O@Eﬂ 7 ‘ i‘
: ( MAJOR 8 BURI)ENGRS, |1 | |
| | DEPUTY BIRECTOR, | B
Boclo:- As abore” for DIéEggggEﬁgﬂggTﬁAggggggéIRCLE;?!ﬁ
. - SRR T B R O
\_©0py toi- ShrilAnup Kumer Choudhury,Addl. CGSC, CiT,Guwehsty |
alongwith & copy of D8T's order quoted apove. ! - f
Copy to:- The Surveyor Genersl of Indis. Dehrs Teew: 5 5 & 1 . s
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No. 52 of 19%6
Shri Tulsi Ram Sharma & Ors.
-versus-

Union of India & Ors.

—Andé

In the matter of :-

Rejoinder submitted by the

applicants.

‘-fhe’ébove named applicants most‘humbly and
respectfully beg to state as under :

.

REPLY TO_THE BRIEF HISTRRY OF WRITTEN
STATEMENT

Théﬁ the applicants catégoriéally deny the
statement made in paragréph 3 of the written staterfent
"where an attemﬁt is made to make distihction between
Draftsman of Surveynéf India and the Draftsman of

CPWD in respect of recruitment, gualification, procedure

,of_recruitment, Pay scale and also with- nature of works

and the respondents also relied upon on thé grounds-
stated in the impugned order dated 31;1,96 whereby the
‘pfayer‘of the present applicahts was réjected. But
suppris;ngly the same authority also made a strong
recommendation for grant of higher pay scale\to the'f
Draftsman of Sﬁrvey 5f Indié and also particularly to

the Grade II Draftsman of Survey of India vide Surveyor

] -
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Surveyor General of India's letter No. J-7162/2158-
Arbltratlon dated 16 2.1995 wherein it was reguested
for grant of higher pay scale of B&s. 425—700/— (ReVised
Rs. 1400-2300) in terms of»Office Memorandum dated 19.10.

1994 with effect from 1.11.19€3. Therefore ground of

o

. dlstlnctlon shown in the written statement in paragraph

2 are categorlcally denied by the present applicants.
Be 1t stated that the recommendation of the Surveyor
General.of India has been made to the Secretary to the
Govt. of India, Mlnlstry of Sc1ence and Technology,
Deptt. of Science and Technology vide letter dated
16.2. 1995 It is also appears from the Ist paragraph of
pPara 2 of the written statement where it is admitted
that the qualification of Draftsman at the initial

V“" [T TUP VUG PN S PI < ot lganotlic
recruitment is Matftea%ataog with Sg;ence and it is also

',admltted that after initial recruitment they are "rigoro-

usly trained" and it is further admitted that "on comple-
tion of satisfactory training" and productive work for

2 years as above they are eligible for classification

~as Draftsman Grade IV in the pay scale of R. 260-430.

It is also admitted that they are rigoriously trained
for "fair drawing and scribing". The respondents also

admitted the following facts in the TIst paragraph of

"para 2 of the written statement.

"Residency periodvin the grade of Draftsman IV
is three yeare. At the end of ‘third year they
are tested for further classification. On passing
the test they are classified as Draftsman Grade
IIT in the pay scale of ks, 330~2§§i Residencyg
period in Grade III is 2 years. At the end of

« Contd...



two years they are again tested for further classifi~
cation as Grade Ii. On‘passinu thi: {lest, they are
classified as braLtsman Grade II in the pay Slee of

R¢e 425~ 600 "

From above it is quite clear that the Draftsman of Survey

of India require to undergo a rigorous and sophisticated
Grmd A,.Wl_oucg Carcde tontbn

trainlng before they are being classified as Draftsman &muu)L

iherefore the quality of work as admleted in the written

statement are hlgher/suuerlor than those draftsman of

CPWD. Hence they deserve rather higher pay scale than

 those of CEFWD Draftsman. In this connection it may be

stated that the Draftsman of Survey of India Grade IIT

anc II even after recommendation of the 3rd Central Fay

Commission was granted higher pay scale by the Ministry of

Finance vide their letter No. ?. 42 (5)/74-IC dated 19.3.1977
with effect from 1.1.1973 althou@h initial recemmendation

of the 3rd Central Pay Lomm1351on almost 1dent1cal to that
of CPwD pay scale recommended by the 3rd Central Pay Commi-
ssion. Although Ministry of flnance subsequently granted

higher pay scale to the present dppllcants vidé Finance

. Ministry's letter dated 19 3.1977 but the same granted

with effect‘from 1.1.1973. Therefore it is quite Clear
that Draftsman of Survey of India was granted all along

higﬁer bPay scale then those Draftsman of CFwD.

A mere reading of the recommendation of the 3rd

Central'Pay Commission and 4th Central Pay Commission both

Draftsman scale for Survey of India and CrWD are almost

identical. However, it appears from the statement of the
. -

Contd...
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reSpohdénts that Draftsman of CPWD were granted

hiéher pay scale following an award of arbitration
vide Office Mémorandum dated 13,3.1984, whereby the |
.CEWD Draftsman Grade III and IIﬁ and I were granted the

following scale

Original Scale(Rs.) Revised scale on
. the basis of the
Award

Draughtsman Grade I ~  R.425-700  Rs.550-750
Draughtsman Grade II _%.330—560, Rs4 425-700

Draughtsman Grade III Rs.260-430 RS« 330~560

Howéver this discrimination which arises between the
Draftsman of CPWD and the present applicants follow1ng
the ‘grant of arbltratlon award to CPWD Draftsman which
was sought to be removed by the Government of India,
Ministry of Finance‘viae the O.M. dated 19.10.94 wherein

it is observed as follows :

"The undersigned is'directea to refer to this
Department’s O.M.. No. F(59)-E.III/82 aated
13.3.84 on the subject mentioned above and
to say tha a Committee of the National Council
(JCM) was set ﬁp to consider the reguest of
fhe staff side that the following scales of
pray allowed to the Dfaughtsmen Grade I, II and
II1 wofking in CPWD on the basis of the award

of Board of Arbltratlon may be extended to

Draughtsmen Grade, I,IT & III irrespective of

‘their recruitment Jualification, in all Govern-

ment of India Offices. . .

Contd.....
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" Original Scale (Rs.) Revised scale on the
basis of the award

Draughtsmen 425—700 - 550-750
Grade I s : '
Draughtsmen 330-560 425-700
Grade II .
Draughtsmen . 260-430 330-560
Grade III : '
2. ° The President is now pleased to decide that the

Draughtsmen Grade I, II and III in offices/Departments
— - e ———

of the Government of India other than in CEwD may also

be placed in the scales of pay mentioned above subject

to the following :

(@) 'Minimum period of service for
placement from the post carrying 7 years

scale of Rs. 975-1540 to %,1200-
2040 (Pre revised scale B5.260-430
to Bs. 330~560)

(b) Minimum period of service for
plécemgnt from the post carrying 5 years
scale of R, 1200-2040 to Rs. 1400~
2300 (Pre revised K.330-~560 to
Rs. 425-700).

(c) - Minimum period of service for
placement from the post carrying 4 years
scale of Rs. 1400-2300 to Rs, 1600~
2660 (Pre revised R, 425-700 to
Rs. 550-750).
3. Once the Draugtsmen are placed in the regular
scales, fufther promotions wouldvbe made against available

vacancies' in higher grade and in accordance with the normal

eligibility criteria laid down in the recruitment rules.

4. ‘The benefit of this revision of scale of pay

.scale be given with efiect from 13.5.83 notionally and

actually from 1.11,1983."



I’

-From the above QOffice Memorandum it is quite clear

that the intention of Lhe Government of India to
grant the higher pay scale (rev1sed) to all the Drafts~

men serv1ng in other offlces of the Government of

- India s6 that there should not be any discremination

in the matter of pay scaie. Therefore in the Office
Memorandum dated 19.10.94 the tremendous 1mprovement

has been made by saying that "1rrespect1ve of recruitment

gpallflcat%on“‘ and therefore the attempt of the respon-

Gléfifteﬁtteﬁ in between the Draftsmen of CEWD and

'Draftsmen of Survey of Indla with a deliberate attempt.

to deny the legltlmate clalm of the appllcants for
orantlng of a higher pay scale in terms of Office

Memorandum dated 19.10.94.

The attempt of the respondents to make a

further distinction‘in respect of job, it is nothing

only an arbitrary exercise of bower. In this connection

‘@

it may be stated that the respondents nave categorically
admitted that the.present applicants are rigoriously
trained in fair drawing‘ans scribing nature of work of .
the present. appllcants which is elabordtely stated in
paracraph 6.10 of the Orlglnal Application and the same
is not denled by the respondents rather admltted the
rigorious training in “"fair draw1no and Scrlblng‘ Be it
stdted that “scrlblng" is a more sophisticated work,

it woudd-be evident from the~bUdgement and Order dated
11.4.91 passed in 0.A. No. 66 of 1989 (K.N.Chary & Ors.
Vg U.0.I. & Ors.) by the Hon'ble Hygderabud Bench of

the Bentral Administrative Tribunal. The relevant portion

[ ]
L]
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of the said Judgement and Order dated 11.4.91 is quoted

belew

" 13.° In £his case, the Gove:nmeﬁt,lat the
iincepﬁion, placed the Scribers in higher grade
than the Draftémen.AAfter fedognising the skill
'aﬁd the ardousness involved in the work, the
Gﬁvernment has fixed higher scale,of ray and
the D?éftsmen were given the lower scale of pay.
fhe Government'itself ﬂas not gone inﬁo the
details of the respectlve dutles and works of
‘the two categorles of people by. appointing a
committee on their own accord and they merely
based on the awards given'in this respect. They
increased the pay scales‘oﬁltheADraftsmen firstly
-equalised their pay with the Sciibers and immedia-
tely ﬁhereaftér they fu:ther increased the pay
scaie of the Draftsmen., The petitioners contended
that their work is supefior and involved great
skill. They also contended that the department
‘deputed some Draftsmen to undergo training under
.thé scribers work is moré difficult, pains taking.
For that reasoﬁ alone thé Séfibers were put on
higher pay scale than the Draftsmen and they are
entitléd‘to get thehequai pay scale on par with |
,the Draftsmen at least. TherDepartﬁent itself
who is éompetent authority to assess the relative
merits and demeritsrof the work involved in the
two categories of pesple, made a recémmendation
“stéting that the 3cribers are Fischarging important

duties and they are taking a lot of risk in dischar-

ging their duties and sometimes dét is also injurious
: L ]

A contd. * e
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to their eyes.’ 8o, they recommended that their

. bay scale should be equated with the pay scale of

the Draftsmen. The Departmental Officers are
“the competent authorltles to assess the work
of- these categories of employees. They themselves

after going through the nature of work of the

Scribers and the Draftsﬁen,_reoommended that

" the pay scale of the Seribers should be increased

.

on par with the Draftsmen. When the Government

increasedvthe.pay scales of the Draftsmen basing

on the Awards, what prévented the Government to

act upon the recommendation made by the officers

of the Geological Survey of India who knows the

work of the petitioners, who knows the risk

involved in their work'intimately and recommended

" to increase their pay scales on par with the

Draftsmen. The Government has not shown any

‘reason for not accepting the recommendation of

the Department."

s

From above, it istquite clear that ttis scribing work
is rather more sophlstlcate and superlor and it is also
observed 1n the said Judgement- and Order that the Drafts—
man of Geological Survey of India who are finally granted
relief of revzsed higher pay scale as. demanded by the
'present appllcants are being observed in the said judge -
ment in paragraph 1 that this Draftsman of Geological
Survey of India are imparted a special training in
Suryey of India eo enablelthem to undertake the scribing

work. Therefore‘it'caﬁ be emphatically argued that the

Contd...
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Draftsman of Survey of India who were all along enjoying
higher pay scale since 1.1,1973 than those Draftsman of

CPWD now deserves rather a higher pay scale (revised)

which was granted to CPWD Draftsman following the Office
Memorandum dated 10.10.94 for grant of such revised

pay scale of R, 425-700 (revised 1400-2300) to the Drafts-
man Grade II to all the Central Govt. offices. Therefore,
the present applicants are squarely covered by the Office
Memorandum dated 19,10.1994 which is also admitted by the
respondents in the recommendation letter dated 16.2.1995
addressed to the Secretary, Government of India, Department
of Science &'Technology and the grant of revised pay scale
deserves to be allowed to the applicants. The applicants
also beg to state that since the Office Memorandum of

the Government of India, dated 19.10.94 has waived the
recruitment qualification, now the respondents cannot

make any more distinction on the ground of recruitment
qualification, The present applicants are not aware regardin
the order dated 1.7.94 passed in 0.A, No, 943, 976 and

1459 by the Ernakulam Bench of the Central Administrative
Tribunal,

PARAWISE REPLY TO THE WRITTEN STATEMENT

1, That the appliéﬁnts categorically deny the
statement made in paragrabhs 8,9,10, 11 and 13 of the
written statement andg further beg to state that even
before passing the order dated 31.1,96 the Surveyor
General of India has strongly recommended for grant

of higher pay scale of k. 425-700 (revised 1400-2300)
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vide his lettér dated‘16.2.95 addressed to the Secretary;

“Government of India, Department of Science and Technology

Therefore claim of the present applicants for grant of
hlgh pay scale appears to be admltted S a bona fide

claim by the burveyor @eneral _Of Indieg dnd the appllcants

further claim that they are entrusted with more SOphlStl—
cated work which 1s 'superior in nature. Details of Wthh
has been elanorately stated in parograph 6.10 of the
Orlolnal Appllcatlon and reiterates the statement in thlé
regard made above in reply to the brief history as well
as in rhe Orﬁginal Application, and it is further declare
that the O.M. dated 11.9.87 is also applicable to the
present applicants as.the same has been in a specific
term cranted the bEQLflt of hlgher pay scale to all the
51mllquy placed araftsman serving in other Ministry's/
Deptt's of the Qovernment of India vide paragraph of

Memorandum dated 11.9.87, The releVdnt portion of paragrap}

3 of the 0, h dated 11.9.87 is quot@a below :

"The guestion of extension of the benefit of
the judgement of the Supreﬁe Court to rhe
‘similarly placed Draughtsman in other Ministrre
‘Departments of the Government'of India has
 been under consideration’ of the Government.
President is now pleased to decide that the
Draughtsmen as were in the pay scale of
Rs. 330-560 based on the recommendations of the
Third Central Pay Commission as referred to in
pararl above, may be given‘the scale of Rs,425-
700 notionally frbm_l.1.1973 and actuall from

1.9.873"
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Therefore the-applicante are SOuarely covered even in
terms of OM dated 11.9.87 but they are being deprlved

by the authorltles from grant of the benefit of higher
pay scale and it is further reiterates by the applicants
that the nature of job performs by the Draftsman of
Survey of India father more spphisticated and superior
than those of Draftsman of CPWD and therefore only
Mioistry of Finance.vide their letter dated 19.3,1977
reviewed the pay scale of Draftsman of Survéy of India
which was initially recommended by thiﬁgentrel Fay
Comm1381on and was pleased to grant higher pay scale by
the Ministry of Finance with'effect from 1;1,1973 recog-
nising_the ekill and quality of works of the present
applicants whereas the Draftsman of CP.D at the relevant
time ‘were in a lower pay scale than those of the present
applicants. Therefore when the C.F.4.D. Draftsman are

allowed to higher pay scale following the arbitration

Award vide Office Mamorandum dated 13.3.84 the present

-.appllcants also 51multaneously entitled to higher revised

pay scale than those draftsman of Cp: D xxexeﬁmxe and w1th
this view of 1ntentlon only the subsequent O.M. dated
19.10.94 was issued-by the Government of India therefore
there is no Justification on the part of the respondents
to deny the bona fide claim of the oresent applicahts for
revised higher Pay scale.

{ The respondents adiiit that the trainees are
given rigorous.training forAggz year in feir drawing and
scribing vide lines 10 and 11 of the written statement.

‘“here 1s alwqys certain ulTLeronces of job requirement

-among . the various oroanlsatlons of Central Governmmht
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working as Draftsman eveh then the Govt. of India,
W

allowed to grant of hlgher revised pay scale to all the
Draftsman in- all tHe Offlces/aepartments of Govt. of
India. lherefore if theres is little difference of "job
requlrement of Survey of India, Braftsman and C.B.W.D

' Draftsmen, the,same shouléfge the -strict criteria for
grant of revised pay scale in.terms of O.M. &t. 19.10.94.
Otherwise, there would be nobnecessity of Office
Meﬁorandum dated 19.10.94. | |

Though the residency peried is 5 years in
- Grade II for promotion to Grade I, normally the chance

for promotion occurs after a minimum period of 15 years.

-The Order dated.19.10.94_contains placement of
scales after a period of certain number of years in
eachiSCale. It is not replacement of eCales as stated.

.'Before go;ng'through the O.M. dated 19.,10.%4 it is
essential to go through the background of this decision
'byvreferring’to‘the respert of J.C.M. Committe issued

by the Department of Personnel and Tralnlnc (gca) vide

No. 3/5/92 JCA. .

There is always, certain differences of job:
‘requirement from one organisation to other organisation
gben under the'Central Govt. so that this cannot be
strictly a crlterla for determlnatlon for grant of higher
pay scale.
' :WM'SQM‘
Trac1nc means copy;ng on a transueeﬁt paper

lald over the orlglnal and not draw;ng the orlglnal

itself. Hence the word "resembles" cannot be accepted.
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The statements of respondents also did not
throw any light on any point as (i) the result of
the censideration for appl;cability is not stated;
(1i) details of repercussions such as from which quarter
and on what grounds (iii) wherther consultations were
actually took place with various Nodal Ministries etc.

are not explained,

If the nomenclature has no bearing then the
statement made by the respondents in the absence of
information without documentary evidence as stated

above cannot be taken into account,

‘The humble submission of the applicants that
neither the job pattern nor the so-called criteria
for recruitment qualification of the applicants are
similar with those of DRDO Draftsmen. Hence applicants
are unable to explain the relevance for making this
statement here. Further the Respondents have tried to
mislead the Court by suppressing the fact implementation
but the 0.M., dated 19.,10.94 have now been implemented

in Ministry of Defence vide letter dated 15,9,95,

It is amply clear from pare 3 of the letter
dated 16.2.95 that the Respondents having left with no -
base for implementing the scales (as awarded to Draftsmen)
in respect of other topographical cadres, an attempt has
now been made by the respondents to deprive the benefits
to the Draftsmen forgetting DST's letter on Cadre Review
Report dated 30.1.1996 where Draftsmen are no more under

topographical cadee.
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When one of ‘the Directors working in éurvey of India
have agreed and reéommended the revision of"scales of
Draftsman Grade II from 205-280 to 425-700, the applicants
could not find any reason now for rejection of the same
by the éespondénts and particularly when Surveyor General
has st{ongly récommended the revision of pay scale vide
letter dated 16.2.1995. If the Director North Eastern
Circle's reply is to be given due weightage then it is not
Jjustifiable to ignore the recommendations of Director Wester
Circle a§ both of are equally responsible officers and form
part and pércei of the Government whichvis to consider mmar
the case of the applicants, Moreover both are functioning as
appointing -authority foerroup 'C' having full knowledge
about the rules for appointment and also the job requirement
of Group *C* personnel; It can never be expected that in
Government of India departments officers having the duties o
appdinting authority may be indifferent capabilities/ignor-
ance of. rules and regulations and functions and responsibi-

‘lities of the department.

From the letter dated 16.2,1995 of Surveyor Genéral

it was given to understand that the department is satisfied
regarding the claim of revised scales of Draftsmen but now
the reply of the Respondents states otherwise. Therefore it
means that no set of principiés are laid down for implementa-
tiop of orders of Nodal Ministries.Earlier the Surveyor Gene-
ral has strongly recommended for grant of revised pay scale
now a Director repiying on behalf of him says otherwise,
without showing any satisfactory grounds of rejection in

the letter dated 31.1.1996, except emphasising on recruitment

qualification and job requirement which is explained in

Contd...
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details as above, and the reasohing shown in the impugned
‘letter dated 31.1.1996 is contradictory to the letter dated
16,02,1995 through which, the grant of revised higher pay
scale recommended strongly by the Surveyor General of India
to’the_Secretary,»Department of Science and Technology; In
the impmgned letter dated 31.1.96 the respondents unnecess-
arily given much emphasis to recruitment qualification

which is already waived'by the Government of India, thoﬁgh
O.M, dated 19.10.94 and further attempt of the respondents
sought to be made on the basis of jab requirment, it is
already explained above that the nature of work perform

by the present applicants are of superior nature which would
be evident from the photographs of drawing materials, scribin
instruments and the books and pamphlets normally used by the
applicants. Therefore the impugned letter dated 31.1.1996

is liable to be set aside and quashed,

A photograph of instruments and list of book etc.
are annexed as Annexure-

That the scribing work is more injurious to the
eye-sight and it would be evident from the Manual that the
scribing would definitely throw‘light about the nature of
job done by the Draftsman in Survey of India and the same
would definitely disapprove the'gontents of the respondents

!that draftsman in Survey of India are doing néat tracing.
The quality of work and accuracy of work would be evident
from the Mxmdak topo maps published by Survey of India. The

- applicants grged to produce different kind of maps and topo-

sheets before the Hon'ble Tribunal alongwith the gyllabus of
course No. 14@-Cartogtaphy Technicial and the copy of the

certificate,
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The Draftsman of Survey of india are entrusted
with fair‘drawing,'scribing, tracing, neat tracing and
further details has been elaborately stated in paragraph
6.10 of the Original &pplication. Therefore the designation
of Draftsmanlhas been rightly awarded by the respondents
now they cannot make any differential treatment towards the
applicants who are serving as Dfaftsman in Survey of India
solely with the intention to deny the benefit of revised
higher péy scale. The Hon'ble Tribunal be pleased to direct
the respondents to produce the cadre review report and
Circular under.43§ before the Tribunal which would provide
information regarding the duties and responsibilities of
thé Draftsman of different cadres and also about the differe
recommendations in‘respect of Draftsman of Survey of India,
It would bg seen that the post of Chief Draftsman is filled
in amongst thé Draftémem Grade I. 1f the Draftsman are doing
neat tracing only tﬁen theywould have not been supervisory
responsibilities even at>Modern Cartographic Centre and
Digital Mapping Centres of Survey of India. It would also
be evident from the Departmental Publications and the Cadre
Review Report that the Draftsman of'Survey of India have beer

termed as Master in Cartography work,

The Draftsman working in Survey of India are doing
fine drawing work on drawing paper on scribe mzke® coated
mycar sheets. Different thickness are to be decided for main-
taining accuracy and alignment of details, instructions
contained in (i) Manual for scribing (ii) Topographical

Hand Book Chapters vi, x, xi (iii)YConventional symbol

Contd...
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tables (iv) Border ¥wx Specimens (v) Professional Orders
etc. are to be followd while drawing/scribing. It is not
mere ﬁeat tracing as stated by the respondents. The litera
meaning of tracing is "Copying on the transtucant paper
laid over the Original®, What the Draftsmen prepare.is the
Original., As cush the applicants beg to submit that the
statements made by the respondents should not be viewed

as a factual positidn. Rather it is misleading, misconceie
ved amounting to suppresssioﬂ of facts. As regard the
training imparted at the Government expenses the applicant
beg to state that there is no training institute which is
imparting tfaining in‘jobs done by the Draftsmen in Survey
of India even a diploma holder in draftsmanship who had
spent from his own pocket is further required to undergo
training again in Survey of India on his appointment to
the depaftment as the knowledge he/she possesses earlier
dé not have any bearing on the jobs performed by Draftsman
in Survey 6f India. There are systems of training whether
it is for Army officers or IAS and allied services etc. ar
being given by the Government of India at his own expendi-
ture and with a prescribed scale of pay. Thus it will be
seen that the contention of the Respondents in this regard
" seems to be not applicable in respect of the applicants.,
Therefore the impugned letter dated 3.1.1.1996 is liable t

be set aside and quashed,

The applicants further beg to state that the
reépondents have again failed to understand that order
dated 19.10;94,pertaining to placement of scale issued, as
there is no scope for further promotions after Grade II

within a reasonable time,

Contd...
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The respondents have also failed to produce
any documentary evidence to show that the above conten-
tion of fhe appiicahts are on presumption and vague. The
respondents cannot deny the fact that the scale of
Grade II Draftsman of Survey of India and CEwWD Draftsman
Grade II prior to 1.1.1973 was ;n the same scale of
Rs. 205-280 therefore the claim of the abplicants is
bona fide and based on factual position. The applicants
further beg to state that as thé allegation of the
respondents regarauing job reqyuirement of vraftsman and
Survey of India and Lraftsman of CPWD are different.
In this connection it may be pointed out that job require-
ment varies from one organisation to another and_same
gannot be eXpected cent‘percent identical. Hence this
comparison regarding the nature of job for the purpose
of granting revised pay scale has no justification rather
as the skill of the Draftsman of the survey of India has
been recognised more superior than the Draftsman of CPWD
in the year 1979 when the Kinistry of finance had granted
higher pay scale to the Draftsman.Grdde IT with effect
from 1.1.1973. Thié itself establish that the Juality of

L»AbﬁAm{,

work and skill of the Draftsman of “urvey of Indiﬁxthan
thos Dréftsman;of CPiD. The Lraftsman of Survey of India
are doing cartographic work including fair drawing,Scribing
work whireas the Draftsman of CPUD does in respect of
building etc and Draftsman working in PrDO and Ordnance
Factory also doing éltogether diffcrent job and fhe
reguirement of job are not similar to thos with CPWD

Draftsman even then the Draftsman in different establishment
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and CPWD are.treated at par sohthere'is no reasonable
ground bto deny the same benefit by granting of higher
bay scale (revised) to the present applicants. The

respondents have miserably failed to state the reasonable

| grOunds'for-fejection of the legitimate claim of the

app1icants for granting of higher rev1sed pay scale in
the 1mpuoned letter dated 31.1.96., The O.M. dated 11.9.87
was also applicable to similarly situated Draftsmen
wcrking’in Organisation/Departments of the Central.Govern-

ment. Word "Similar" which was dealt with Hon'ble Central

Administrative Tribunal, Calcutta Bench Judgement

‘in O. A No 66/99 s also support the case of the preser

applicants. Moreover 1f Draftsmen hav1ng pay scale of

Rs, 330-560 can be placed to the pay scale of Rs. 425-700
then there is no justification to deny the said legitimate
benefit to the present appiicants who areipresently in

d 1350 —2A80)
the pay scale of Rs. 425~600 (&49& ) when both CPwD

™
’

Draftsman and Draftsman of burvey of India Grade II were
in the same pay scale of Bs. 205-280 before 3rd Central

Pay Commission i.e. 1.1.1973,

2. ‘That w1th regards to the statement mac in
paragraph 14,15, 16, 17,18 and 19 of the written statement
the applicants categorically deny.the same and further

beg to state that the present app1icants claim the benefit

- of higher revmsed pay scale only on the bais of nomencla-

-ture ‘rather the claim of the present applicants is based
on the basis of factual_pbsitien whether the'applicants
performing the more cdmplicated and sophisticated and
very high quality of drawing'and‘scribing works in addi-

tion to the works which is stated in detail in the

.
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paragraph 6,10 of the Original uppllcatlon and it is
further stated that the applicants are Squarely covered
by the decision of the Hon'ble Supreme Court passed in
ClVll Rule No. 3121 of 1981 and the Judgement of the
Hon' ble Central Admlnlstratlve Trlbunal Calcutta Bench
passed in-0.A. No. 458/86 and &lso by the Judgement dated
3.2.95 passed in 0.A. No. 5/e09, |
The respondents now cannot make any dlstlnctlon

on the ground -O0f recruitment, quallflcatlon and also on

the ground that the cFwD Draftsman are engineering

'Draftsman rather it‘is admitted by the respondents in

paragraph 19 of the written Statement that even the

englneerlng oraftsman are worklng 1n other organisations

appllcants w1th those draftsman of CPWD. The appllcants
relterate thelr statement made in the Orlglnal Applvcatlo,an.
The appllcants also beg to state that in all u

* Central Governmmht organlsatlons using the nomenclature

of Draftsman and nowhere 1t is Waltten englneerlng

B~

Draftsman as alleged by the respondents. In this connection

necessary clarification in this regard. Therefore the

contentions'of the respondents cannot be accep+ed The
respondents “have mlserably failed to p01nt out that in

q
urvey of Indla the job of progectlon proof, correctlons are;

belng done by the Draftsman of - Survey OL India and their

-
L4 .

3
S
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sﬁétement fﬁat ﬁhe epplicants are doing “neat.tracing"
are’eategofieally denied by the applicahts. The exact
meaning of wo#d tracing'is copying on a transculent paper
laid down on tﬂe original_drawing‘on a plain paper which
would‘be_tfeated as original. Be it stated that only com=-
pilation is being done by tracing in Susey of India;

By ﬂentloneng the word “neat trdc1ng" the respondents seem
to have trlea to lebel the applicants as tracers. This is
not based on the factual position and cannet be accepted
-otherwise the nomenclature drafteman used in the organi-
sation of Survey of India during the last 229 years
would be mea;n;izgs as the respondents are trying to make
dlfLerentlatlon on the ground of JOb requirement of the
Draftsmant of’ CPJD as well as w1th the present applicants
whereas the Q.L. dt. 19.10.94 thus nowhere mentlonee about
the similarity of job wifh that of CPwD;'Noreover all the
depertﬁents:may not have similar jobs for the Draftsman
cadre as suchttﬁe job requifement'cannot'ﬁe compared to
eecﬁ other. It .is very muck painful to state that the
oldest certegraphic department have vendered to degrade the
persons working:the cagtogrephic work by not ohly lebelling
them as a feeatAtracer' but inad&ertantly have aiso conveye
their ignorance about the job pattern of braftsman, working
in the Survey of India. Therefore the applicants cannot
accept the'statement of the‘respondents that the job ought
to have similarity as the some is not there in the O.M.

dated 19.10.94. The respondents have miserably failed to

state categoricelly that the long listed Jjobs furnished

i
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by the applicants are.not based on factual position.

If any of the JObS listed out is not carried out by the
bresent applicants, it sould have been p01n+céy%; the
respondents. In the absence of the same, it should be
treated that the applicants claim is based on facts

and justifiable. It is further clarified that the jobs

done by Draftsman Grade II of CPWD and that of Survey of

‘Indla are both at the same degree of capability in

their respective field. The intention of the applicants
isAto stresé the capability of Draftsman at a particular
Grade and not to stress the nature of jobs as the
applicants are fully aware of the fact that the job
pattern is different and can never.be compared with

each other. The applicants would further BIaxxfy like to
clafify the jobs done éy'draftsman in 5urveylof India

is of cartography in nature and they cannot be treated

as inferior to other draftsman serving in other Central

‘Govt. Organisation rather the work of the present appli-

‘cants are superior in nature and entitled to rather

a higher pay scale than those of . Draftsman of CPWD.A Gﬁ%Aﬁ%ﬁ
It is really a plty that the responoent% have vendered
to condemn their own employees just to deny the benefit
of higher revised pay scale. If the work of the present
applicants are inferior apd~tha;—e¥ea% their products
would not have been purchused by othor orgaz nlsdtlons If
the product of the applicents are inferior then the said
!,(,.S—QLJ"}CJS—\‘DW
products cannot be of any value and utilised for the
M}N fie 'v—wﬁb\/v, - ®

publlc\as it would have no utility. It is regretted to

submit that the respondents have failed to take pain to
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go through the Judgement of Calcutta Bench and to

furnish their comments and it is implied that they have

nothing to state against implementation of O.M. dt. 19.10.94

in Survey of India. The applicants are constrained to

repeat that the O.M. dated 19.10,94 does not mention anything
about the recruitment qualifications etc. In the absence of
any documentary préof made available to the applicants to
show as how the case was represé@nted before the Fourth
Central Pay Commis;ion and the reasons given by them for
rejection by the Commission and the same canﬁot,be accepted,
The applicants also beg to state that the spirit of the O.M,
dated 19,10.94 is not taken into broper perspective by the
respondeﬁts. The contenﬁs were not fully and properly under-
stood by the authorities. If a Ferro Printer becomes eligible
for promotion as Draftsman who is technically unqualified,
after passing a Deptt. test & & years service then there is
no reason that the Draftsman doing cartographic work cannot
be treated at par with Draftsman working in other organisa-

tion/department of the Central Government,

3. That the applicants categoriéally deny the statement
made in paragraphs 20, 21, 22, 23, 24, and 25 of the
written statement and further beg to statethat no
satisfactory reason has been stated or distinction can

be made by the respondents for non-extension of the benefit
of higher revised pay scale as enumerated in O,M, dated
13.3.84; 11.9.87 as well as to the O.M, dated 19.10.94 by
the respondents and respondents also failed to make out °
any significant distinction between the present applicants

and the Draftsman of the CPWP and also with the Draftsman
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working in the other Central Government offices ratheﬁ@
the Surveyor General of India vide his letter dated

16. 2 95 very strongly recommended for granting of hJoher
ray scale to the prcqent a»pllcants in terms of the

0.M. dated 19.10.94 even hefore passing the impugned
order dated 31.1.96. On that:score alone the application
is desefves to be allowed with costs, and particularly
when the x3AIBH reépondents have recognised the higher
vquallty of work and sklll of the preSCnt aupxlcants

by granting hlgher pay scale by the Government of India,
‘Ministry of Finance, after reviewing the pay scale
recommended by the 3rd Central ray Commission vide
Finance Minisﬁry's letter dated 19.3.1977 with effect
from l 1. 1973 and the resyondents theniselves admltted
that the presentvappllcants havéazizrusted with the work
of fair 6rawin and scribing in acédition to the work
stated in paragraph 6.10 of théyOriginal Application 
which has alrcady been held by the Hon'ble Tribunal

of Hyderabad Bench is more superiorvthan those of drawing
works performed. by thé Crwh Draftsman in the Original |

Application in reply to this above mentioned paragraphs.

The applicants further beg to state that the O.M.
‘dated 13.3.84 pertains to revision of scalés, for Drafts-
men who were esrlier a; %.A205~28O to 425?700. As the
Draftsmen who were also at la. 205—280 ought to have been
givén the benefit of higher pay scale. It is amply clear
that the scale of k. 205—280 were also provided to )

Draftsmen working in “urvey of India, considering the

fact that the nature of jobs arc similar. If any decision
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had already been taken at a particular time, then this

should continue further, Simply beacuse the Draftsmen

(who were at B, 205-280 at one stage) are benefitted at

a later stage with higher scale of Rs. 452-600 the whole

issue of the past decisions cannot be éranted to the
present appliéants. As the respbmdents have not refuted
the fact that at one stage the Draftsmmn in CPWD were at

a lower scale than those of Draftsmen in Survey of India
and now they are at a higher scale in spite of the fact
that there were no material changes in the job pattern
instead qualification has been increased to the present
applicant, ngrefore it is violative of Articlel4 and
16.of the Constitution of India and discriﬁinatory and it
is also violative of natural justice to downgrade the scale
of Draftéman who were all along at ‘higher level/scale. The
respondents in this case have failed to verify the statement
made by the applicants in the Original.Application in
paragraph 6.19 and by simply stating 'No Coﬁments' do

not speak well. Functional justification is not a criteria
for implemenfing any Government orders‘until and unless
such things are to be taken into consideration by the
implementing authority that too with orders by the issuing
authority. When the issuing authority, in this application
the Ministry’of Finance has not mentioned anything to this
effect in their O.M. dated 19,10,94, it-means that the
issuing authority had alréady gone deep into this aspect

and the implementing authority has nothing to do with

about the applicability on the basis of any justification,



It ié an esfablished fagt thatzggg’person with same
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nomenclature working in various aepartments doing/ -
performing &grioﬁs types of,jobs according to . a parti-
cuaar fequirement in a ?articular office. It is strange
to note that the Re;pondents have failed to understand
khiﬁh that so far as imparting‘training at Go&ernment
exﬁenses the awlllcants state thot there does exist
a lot of instances where the training is imparted at
Gowernment expenses. The applicants beg to submitAthat.
, Py
even IAS gnd allied services o ficers are given tralnlng
at the Government costs. Therefore it seems that the
‘respondents forget the fact that all the training given
by Survey of Iﬁdia to Governinent employees at its
Training Institute, Hyéﬂerbhd are at Government's cost
oﬁly. gven those officers who are sent abroa& for
training were also at the Government expenses. Normally
if -any training is givén at Qoyernment expéhses,Athe
beneficiers.should have been bound to serve in the
Goverhment_for a certain period of years so that their,
services are utilised and the costs compensated. ihen
there Was no’criteria in the 0., dated.19 10.94 ahout
the sourve of . tlalplng, the applicants fallea to under~
stand as to whay made the Respondents to mention fhis
aspect here. The wraftsmen working in CP.. are dealing‘
archiﬁecture,_thbsa in Survey of India in Cartoéraphy
ahd in Ordiﬁance Factories in respect of 1nstrumenb/equ1pm

ments. Here it is not -O0ssinle toucompare them with each

other. The respondents mentioned that they are masters



in their own field, and they cannot replace each others®
owrk in any other department except of their own. The

applicants feel that by dragging the nature of jobs done
by Draftsmen in CPWD into this case, the Réspondents are

trying to mislead the Hon'ble Tribunal,

The word 'substantiél repercussions' is not

fully elaborated as to what sort of repercussion and by
who. Further nothing is stated about the discussions held
with Nodal Ministries. Unless and untill a categorical
statement is issued by the Competent Authorities to the
effect that the*order dated 19.10,94 cannot be implemented
in respect of Draftsmen working in Survey of India and
that too with reasonable justiﬁications the Respondents

should not venture to paint a vague picture.

The applicants further beg to state that the
respondents failed to go deep into the order dated 19.10.
94, It is very much clear that the above orders is mainly
" to waive the criteria of educational qualifications and to
consider the length of services for placement in a particu-

lar scale,

The applicants further beg to state that the
Respondents.have miserably failed to go through the O.M,
dated 19.10,.94 aﬁd the earlier proceedings leading to
iséuance of this Order, The respondents may therefore,
éhould go through the Ministry of Finance letter Nos. F-5
(59)E.III/82 dated 13.3.84; (ii) No. 34£5/92/JCA dated 22.3,94
and (iii) No. 13(1)/IC/91 dated 19,10.94 again because tntil

these aforesaid letters studied together the orders dated

Contd.....
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19,10.94 cannot be.clarified/understood properly. The
main theme of’the:meéting of JCM was to give weiéhtage_
on account of services for eligibility for placement in
a’particular scale..The relaxation of recruitment rules
was a concession given by the Government. When all the
decisions arriwed at JCM legyel are implemented in all the’
Departmené; of Government of India, as to why this parti-
.cular decis;on could not be implemented in the Survey of
India. It is also submitted that on perusal of S.G's
letter No. J-7162/2158-Arbitration dated 16.2.95, it
| would be seen that the respondents had no objection to
implément the order dated 19.10,94. The‘respondeﬁts
instead of pleading tﬁe case of other cadres doing similar t
job, with the concerned Ministries, the respondents have
wronglf chooseﬂ this step to degrade the Draftsmen and

pPleading for not allowing the case of the applicants.

4, ' That the applicants beg to state’ that it not
correct that the IVth Central Pay Commission did not
recommend the case of the present applicants rather it
would be evident from the regport of the IVth Central

Pay Cémmission incorporated in chapter 11 under paragraph
>11.13 and 11.14'and 11.15 wherein it is specifically -
stated that Draftsmen who are not at present in'the
existing scale of Rs.- 330-560, &25-~700, 550-2882 750 and
Rss 700-900 may be given the revised scale suggested in .
Chapter & in the first instance and then re-fitted by the
Ministries and depaftments into one of”thé appropriate
scalse'éivén above, fhe relevant portions are qubied

below :
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?11.15 In Maréh 1984, go?efnment issued orders

for revision of pay scales of draftsmen in all
government of India offices on the basis on an
award given by the‘poard of Arbitration in respect
of draftsmen of Central Public Works Department. As
per these orders, the draftsmen were to be placed
in tﬁe‘folloﬁing three scalée in all government

offices provided the recruitment gualifications

were similar to those prescribed for draftsmen

of CPWD

i) - Draftsman, grade I Rs. 550-~750
ii) draftsman, grade II Rse 425-700
iii) draftsman, grade ITT Rse 330-560

In addition, there are ﬁosfs of draftsmen in the
highe:'scales of Rs. 700~900 in come departmeﬁts and
the pay scale of R, 840-1040 is applicable to a few
posts in railway production units only, The Board
of Arbitration has also given an award in Augﬁst,
1985 for grant of pay scale off Rs, £40-1040 to
draftémem working in the Research and Development
Ofganisation and the Directorate General of Inspection
under Ministry of Defence. The demand for introduc-
tion of the same scale of pay in respect of draftse
men wo;king in other organisations of the Ministry
of defence has been rejected by the Board. The award

of the Board of Arbitration is under consideration,

11.14 Apart from the above scales of pay, the
remaining posts of draftsmen are distributed in
‘other scales of pay also and the instructions issued

by government in March, 1984 do not cover them.

Contd...
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11.15> After taking into consideration all the
relevant factors and the revisions of pay scales

. of draftsmen which would have BxkmE been carried
out in different ministries/departments ih pursuancé
of governmené orders of March, 1984, we recommend
that draftsmen in the existing scale of Rs. 330-560
k. 425-700, B, 550-750 and k. 700-900 may be given
the appropriate replacement scales proposed in
Chapter 8, The few posts of draftsmen in the scale
of R. B840-1040 and all posts on other scales of pay
may be.gimilarly.placed in the scales_proposed in

. Chapter &, Draftsmen who are not at present in fhe
above scales of pay may be given the revised scales
suggestéd in chapter 8 in the first instance and

then refitted by the ministries and departments into

one of the four appropriate scales given above",

From above, it is quite clear that the applicants were

at the time of recommendation in the scale of R, 425-600
therefo}e‘they shéuld_first to be shifted in the revised
scale of B, 1350200 in terms of Chapter 8 of tﬁe recommen=
dation of the IV Central Pay Commission and thereafter
they should be re-fitted in the scale mf in any of the
suitable pPay scale out of the'fourlpay scales suggested

in Chapter 11, Therefore under the facts and circumstances
since the appliéahts were already in the higher pay scale
of B, 425-600 since i.1.1973 they ought to have been re=-
fitted in the pay scale of R. 1400-2300, Be it stated that
if the III Central Pay Commission and II Central Pay

Commission recommendations is taken into consideration

e

Contdo LI Y
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alongwith the Office Memorandum dated 19,10.94 in that
event the case.of the applicants ate squarely covered
and they are entitled to be refitted in the scale of
Rse 425-700 (revised Bs, 1400-2300). Rather present
applicants are entitled to be fitted next higher scale
than that of k 245-700 whereas in this case the present

v applicants are claiming for extension of higher pPay scale

of R, 425-700 (revised s, 1400-2300)., In the IVth meeting
of the Committee of the National Council which was held
on 2é.3.94 had very elaborately examined the matter of
grant of nigher pay scale for draftsmen in details and
it is also observed in the said meeting dated 22.3,94
that the draftsmen working in different organisations of
Central Government are not having uniform recruitment rules

at the entry stage and the educational qualification also

not similar for draftsmen in all the Central Government

organisations and therefore the experience also laid down
is one of the main criteria in tne matter of extension of
higher revised pay scale in terms of o, M. dated 19,10, 94
and it would been seen from the minutes of the meeting
that the official side had never raised or insisted as
regard similar job requirement in the event of granting
higher pay scale(revised). The applicants urged to pProduce
the minutes of the meeding dt. 22.3.94 of the meeting of
the National Council on the scale of draftsmen before the

Hon'ble Tribunal at the time final hearing,

5. M That the applicants further beg to state that the
allegation of the respondents ag regard applicability of
O.M. dated 19,10.94 is x&gixdxxconflned to engineering
draftsmen is totally false, baseless angd misleading., It ig

nowhere stated in the 0.M, dated 19.10.94 that the revised
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higher pay scale is exclusively confined to the draftsmen
of éngineering department rather it is specifically

stated that draftsmen are working in all Government

of India offices. Therefore Suryey of India is an
organisation under the Govt. of India only. Therefore
draftsmen of Survey of India cannot be denied.the benefit
of 0.M. dated 19.10.94 since they are working as draftsmen
under the Govt. of gmdd#ia, India. It would be evident from
the judgeménf of the Hon'ble Supreme Court passed in

Civil Appeal No. 1433/95 decided 6n 20,7.95 where the
benefit of O.M. dated 13.3.84 has been discussed and

it is heldlby the‘Hon'ble.Supreme Court that the draftsmen
of Ordnance Factories the revision of pay scales on the
basis of the O.M, dated 13,.3.84, In this connection it may
be stated that 0.M. dated 19.10.94 has also been discussed
by the Hon'ble Supreme Court in the aforesaid Jjudgement,
Be it stated that the joblrequirement of the_draftsmen of -
Ordnance Factory and draftsmen in the EME Army based

: worksh&psfin the éME althougﬁsvaries'even then the same
was extended on the ground of historical parity of pay
scale since the present applicants who were also enjoyed
identicai pay scale with CPWD draftsmeﬁ and also enjoyed -
higher pay'scale since 1973 cannot be discriminated in the
matter of granting high pay scale in £erms of O.M. dated
19,10.94 otherwise the same would be violative of Artical

14 and 16 of the Constitution of India,

.Under the fécts ana circumsfances stated above, the
applicants ére fully confident that the Hon'ble Tribunal
would be certainly awarded justice to the applicants
based on the factual position of the applicants and the

application is deserves to be allowed with costs.

1
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The following relevant documents and Judgements

and orders are annéxed hereto by the applicants for

kind perusal'of the Hon'ble Tribunal which would support

the case of the present'applicants regarding granting of

higher revised pay scale of . 425-700 (revised Rs. 1400~

2300) and the same aré'marked as Annexures 1,2,3,4,5,s,

7, and & respectively,

4.

Detail particulars of Annexures

Recommendation letter dated 16.2.98 issued
by the Surveyor General of India,

Report of the Committee of the National Council
on scale of Draftsmen dt, 22,3,1994,

Judgement & Order of the Hon'ble Supreme Court
Passed in Civil Appeal Nos., 1433 of 1995 dated
20.7.,199%,

Judgement and Order passed in 0.A, 66/89 by
the Hon'ble Hyderabad Bench of Central Adminige
trative Tribunal dated 11,4,199%,

Circular Order No., 439 (Administrative)
dated 1.8,1950,

Course No, 140 Cartography Technician.

Judgement & Order Passed in 0,A, 5/89 by the
Hon'ble XNemsdaxBenak Ahmedabad Bench of the
Central Administrative Tribunal on 3.2,1995,

" List of Books & Cherts and Tables used by

the Draftsmen of Survey of .India,
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VERIFICATION

I,'Shri:7“/$9’“' jzaw’ son of

: A~ . :
La4ﬁ¢nj{.ﬂ;kp@ged about 4( years, working as Surveyor

- Grade II in the Surbey of Indis, Shillong, =g one of

the applicants in the O.A. duly authorised by the other
applicants to verify this rejoinder to the 0figinal

Application in reply to the written statement and

- declare that the statements made in this rejoinder are

true to my knowledge and belief.
I sign this verification on this the /0¥ day

of December, 1996, at Guwahati.

forr—

. o . 1 R Signature
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ST adu faarr THROUGH cOUMIIR A (o)
SURVEY OF_INDIA . sy

SURVEYOR GENERAL'S OFFICE
ST T Ho 39, post BOX No. 37,
é{ﬂqﬂ—m48oox(Goyo)—~tnTH?
DEHRA DUN~248001 (u.r.) ——1unia,
WA Dated, \b Fobrumary 1996
\// . - 19 (u% Sake),

The Secrotary te the Govt . of India,
Mimistry of Sciemce amg Techrology, -
éDepartment of Sclence and Techmology)
Ta . )

(Attentiom;lﬁhri R.C.Gupta, Desk Officer )

MY ISION 018 PAY SCALR 07 DRAFTSHAN GRADE T_AND 13T
CEG %‘Jﬁh SHPTA OFFTCES ON THE BASTS OF "Fr[lﬁ AATD
gzﬁ D QP ARBITHATICN IR THE CA%@‘ ‘:o'F"c“zm" RAL_PUBLIC

HORKG DEPARTM RNG

*seeaasa -

Hir,

He.13(1) ~-IC/93 dated 10.10.94 recelwed with the DSTFe 1att
No.1-~12/93-Cdn gt 1st Nevember,1994(00€y erclésed for reagy
reremr\_ca)/. I have the homour to brimg to

Vith referemce to Miaistry of Finamce lettep

ar

the Xind rnotice

of the Deprrtmert thae followlieg poiots with regard to tho

implementation of the directions givenm thoreinm; : :

pr

4
o

et e e

!

(1) In Barvey of Indin, Draftsmon are recruited
having Intermodiate vith Mathg ag oducational
quelificatioms and they are imparteq Inhouse trainimg

ler two years at Survey Traiminsg Institute Hyderabad
inm Cartegrephy., ‘ :

(11) After succossrul completionm of traimimg thoy are
clagsifled anm Draftgman, Grade IV. On completion of
thres years 1na grade IV ard subject te qualifying

the trade test (Departus utal, BExaniration), they are
preotod az Drafhoearr Grads IXXe Agein aftar tus
JSAls on quad ifyivg the trade Lept, they are pronched
&2 Draftseen Grade IXs After completing 5 years in
Erede YI they begone 2ligible for pronotion to
Draftomam Div.,X,

(it1)The Thirg Pay Counlasion reconnended the following
denles for Div.II and Div.I stafrf of Survey of India
83 por pace Nos.126 & 127 of Vol.II, Part YI of the

Pry Conmispion's Report (photo  copy enclosed); Sl

;n¢444 | . © 00002 ennae

S e LSO

fwwuexwxad-‘—l } g
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ol
Urade v I 260-4.30 g T
Grado IV i A
| L B e
Grade IIX | 330560 v SO oA P
Grade II X P ,w;/f&ﬁ/;r,‘-' S 7 |
. - ‘:vc “\:D;J_ - ,\ |
Div.I 425 =700 AR N\
These seales vere further Tevlsel ag umdep: ;%
Grage JII 330«480% L _ - ;;
7 Grade IX £265=600Y ‘vige Miristry of Finance |ﬁ
lotter No.F.42(8) /74:1¢ dt.19th Mareh 1977(copy enclosed) amg |o
these weére made effective WeBof, 1.1.63. B
e - The scale of Div I was revised to 425-750 vide DST'g ' il
N latter No.22-11/81-SMP dated sth March,lgﬂs (copy encloged), W;
iy Thig revislon wA8 ‘based om Arbitrution Avard and wag affective Lg
o from 14th Maroh,19g0, 1
Thus, after the above revisign the ultinate sceiog ?j
available %o the Survey of Imdia Div.II and Div,I starf o
Lefore the Fourth Pay.Conmission Wera as glven beloy; :
| T.TW7,1pt (Traimees) ~260~350 ff
Draftamen Grade I ~260e420
Draftsmon Orage IIrT =330 =480 ! -
Sraltgmen Grade 1T ~455-800 ‘J
Draftsme: Div,.I =425 =750 P
(1¥) After IVth pa

revizsd mg under:

TuT.T,'B!* (Traimoeg)
Draftamen Grade IV
Draftumen Grade III
Draftsmen Grade II
Draftsmen Div.I

(v) Tho secales giv

- ®f dated 19th Ootobear,1994 re

grades of Dralt

In Surroy of Indlas

| Origine] Scales Revised 3gales

R “\\ ‘ . . '

: e Draught gmer Grado IIT ' 260430 230~-550
Draughtsaon Grade IX 330-550v 425700 V/
Drauzhtsmen Grade I 425-700

2o From the above 1t ls
reviased the ¥arious pay jou
Teconmoendeg oy the Thirgd pa
- of Indir theso have been
i As ‘such thg Departnent ig
S Draftsmen Brade 11
Tl

(M

roviged as
Yequastnd

;xﬁottwa,zﬁaxwx

e Survoy

-3Ror ave difterant Lo

Seon that Govt,
les of the Drufyg
¥ Comni gsion but

43 plvan in the lott

Y Commission these sgulag werg

~850-1400
-975-1540
=1200-1800

=~1350<-2200

~1400-2600

ce'lettef.
T yvarious
the ome prevolant

proeduced” below fo

550-750

of India has
SMOeR originpally
in casa of Survaey

%iven in para 1(31L) abovs,
O split the scuxle of
or of 3%%h Ugtober, 1994

of India saales of”

o

e —— .

i
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o
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s
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" 330-480 and 425-500 80 that these may be inm

plenerted 4n
Survey of India a;so Wedols 1.11.83.

The split scales are suggested a® under

Qeiginal Boales  Hevised Soaleg

Draftswan Grada 171 320--30 -  425-300
Draftaaan Grade IX 380-560 i 425-700

ITf the above suggzeated ScRles &re approved then the

Survey of India's Draftsmen will Ue placed in the follewing
gokless ' , : .

Before IV Pay Aftef IV pay

. Comal ssiom Commission
T.T,.T.'3' (Trainess) «50«350 , 350 -1400
Draftsmen Grade IV =~330~360 1200.2040
Draftamen Grade 111 ~425-500 1350=2200
Draftsmen Grade II =425 700 1400-2300
Prafisnen Gradp i ~550=750 1600.-~-2580

83 It 4s 8130 breupht 4s the notice of the Department

that 1a 8urvey of Irdid theve are other trades 11ika
Planethblerﬂ/ﬁir‘ﬁurvay Drﬂftsma&fEOpo Auxiliary[?opo Couputors
wilo are also recrulted, trained angd promoted em the same
lines ag DMan, The Job of the Draftsman 1s Cartography
throughout a year wheXoas Plamotablerg and Adr Survey Draftsnon
“otes carry out  survey work during the field gemson and

during the recess they alse carry out oartographic work as

done by the Draftsmen, Aqg Such 1t 13 requestad that these

orders may also be made applicable to the othep Tope trades

of Survey of India as their pay scales and rosponsibilities’
2re aimllar to that of Draftamom, '

o

Yours faithfully,
N

e O

AN\
( Ma,'ts?;};"!.'l}..’fd;: )

DIRESTOR, (A3 .& FINANCE)
for SURVEY.O}A\(}ENER{LL OF INDIA,
. \
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’#ﬁ Depurtment of Personnel & Training
t (JCA Division)
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: Drartsmen—= CompIiance of Governnent

vus ubtachud ol Tices "™ vay Tield on £2, 3,94 under
tuu chaizmauship ol Jnri I, Venkatesau beoretqrjftxpenditure)

¢+.  The 4th mccting of the Committee of the
towotaell -ou” VSTaTe o

o . fhe me sl iy was uhtenucu by Lhe following representatives

e 3 vy Lhc taf't, uide und Oxficial Mde.-—
.,1,1 EER R e ; :
"‘.zc..i__sluo . 9fiicial Hide
S/bhri ",,;:..JﬁQ - "S/shri
Y l. JUM.Purohit t ..l 1. g.s. Mathur | JS(E) , DOP&T
;* n2rip, . Shanna.f T e, D.JWarup, S(Pers)
"3'3 -‘?:’ "0.P., Gupta - .‘_:; . - 3. G.C,Bhandari,Js,M/o U.D.
v 4. s Madhusudan PRS- SO N Vishwanathan Adv, Rly,Bd.
8 T .:' . 6. M.S.Xhan, ED,, Rly. Board °
‘;iﬁ;. Cne, surendra Singh, Dir., Defence
i S ialiei. - 7. BLT Datt, ,Dir(JCA), DOP&T
4?ﬁ,ﬁ_fu.uyh' 8. 'smt R,Iyer, DS(P&A), DOP&T
R . 9.7 V.S:'hakral, US,.D/o A&C
T i ... 10. B.Kumar, US, M/o Finance
2{1 ' The Lommittee~had earlier met on three oocasions.

In“the 1dirst.meeting  of the Commitriece held on 8.4. 92,both
“*‘tho OLficiul.Side angl'theStalf Side had put forth thelr
“views on’ the Gemand.” The meeting had concluded with the
. .request by Chairman to“the Staff Side to formulate firm views
“‘on.thr whut: exactly is: required to be done 1,e, whether the

E' SLaIr Side desired o .
ngx".*ﬂ i)x Houificatiou of the 1984 order dated 13 3. 84
ii) suo of a claxiiicutoxy ordor; or

!umu\ 111) the implementation of .the order as it is, by issue.
tiebus M of sul table dlrectives to‘Ministries/Departments
'vrin“ W whlch have Jot, done S0, _ I

' ‘ ...-ooZ/"

or
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.532.2 " In the second meeti held on 28 10 92, it v
Lﬂu.t. ] R ng dt*

t‘

- vt T Lt - 2 . .
BN ~= - .t PR 4

‘47?3;"- : (i) ’All iinds tiics/bfptvtmenL must udopt unilormﬁerr&it-.?
2 g, ment! rules at_the satry stage for.all future recrLitmeni
‘f“'i(}i)"OJLiciql ‘st do’ woulu ‘exani e’ whether the 0.14.- Gated

13,3.84 ‘could Pe amendeu ®: “8s’ ‘to glve’ some. weight
: to e"polience. o : e b : ) %Y 3
«f(Iii)‘ The Ottxcial Side would hdve another looh at the -

A

\,hwg“ii “demand ‘of the Stafl:Side to'glvé effect to the revision

lu,;of pr ‘scales noLionilly irom l ll 73 th JCtual beneflt
q,\Ier 16 11,78

'411

£5:3+" In the third meetin§ held oni 20.7. 93 the Ofiicial Side
. indicated that 1t was willing to consider the followin
- Yormulatlons as a patkage which must bo uc»oytod or rc ?ccte

IS
“
o

i
1

}: by the staff Siae in toto: . ] .
[ () In resgoct of past ¢ases in organisations where
: . " ., recruitment qualifications prescribed in the rules of
. : - v recrultment for the posts of Uraftsmen have not begn
! : ... similar to the qualifications prescribed in the rules
o . .. . of recruitmeit for Uraftsmen in CPWD and on that account
. e their scales of pay have nol been revised at par with =~
i il vt scales-of Draftsmen in CPWD, the incumbents of: the
' ;:L" ST gosbs ol Draftsmen inesuch organlsations imay be. allowed
Tttt the welghtauge on account of service rendered for
!, T TR W AR placement:in various scales of pay as follows: T
;ﬂ ‘ ;hgbﬁ.iy.ﬂ(d) ¢iElegibility for placement from the 7 years
' : e g - povt carrylny scale of I5,975-1540.t0 : —-
b P ;/// l“OO 2040 .
, L (b)' Ellgibilitv lor placement from the : & years
boo o ee wrpEe i s et posthcarrying scale of s, 1230 2040 —_—
s o to fs.1400-2300 ' y
Flooeo- s o (e ). Dilgibllity for placement_from the : 4 years
e S Tl s s postiearniylng scale of ks, 1400 -2300 | ——
i PERRWEES ,_y;. 0-fs, 1600~ 2660 | e , ‘
el e [ LML’”,u.ﬂ byt IR
S 3"Q§J“i,£ﬂi"' .""i Oncé they are placed in the regular scale,
: G further promotions would be agulst ‘avallable vacancies
: in higher grade and in-eccordance with the normal
Lttt eliaibility criteria laid down in the recruitment rules.
N R A (ii) As rL/ards the dcmand to glve . effect to the revised
ol upna ) iy (popay. sca lesifromsearlier date, the 0fficlpl Side had ;
RS ,',‘.-,,1;'pointeo -out :that the decision to glve effect to the :
N R -revision of .pay scales notiorally from 13,5,82 with .
PR "+ - actual benefit from’ lm;;_gg“quvdiscussed and aoceo§3§
T ~by the staff Slde. It was, therefiore, not proper
LA ior the StJff stde to ask for the Lhange of date of
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o No . HC, JQ/91/36~7 duted 11,9,93 had sug,ostud the N
oo L following c¢hangea 1n the velphtogo on wccount of
{7 . ia. .. StGrvlice rendercd for placement invarlous scales of
‘ -/ .~': ST pﬂy.:-. -
/ 37" (a) Eligibility for placement from the posts: 3 years
I} ; carrylng scale of #.875-1540 to R.1200-
P i, .40, 0 T
. -+« (b) :El1gibility for plucement {rom the post : 2 vears
' gi;a“.‘f ~* carrylng scale of R,1200-2040 to
ISR ’\“ i B.'1400-2300 ! - - :
¢ {:_;%g;(c) . Ellgibility for placement from the post : 2 years
. oyt e Ucarrylng scele. of s, 1400-2300 to i :
f. . I5,1600-2660., _
i . In addition, the Stafl. slde also reiteratced that the
: .+ pay scales of Vraltemen should be notlonally (ixed
2 “ vwith effect from 1.11,73 W th uctual beneflt from. .
g 16.11.,78. - / :
1 ¢! . !
!ﬁﬂ“-, 3, In tho mecting held gn 22,3.94,-the Of)riclal Side
1:+ " explained that,strictly speald.y,the employees who did not
: ‘ave the edacacional qualification, were not eligible for
18 @y scales at par with the braftsmen in CPWD, The substi-
ation of educational qualification by experience was, therefore,
“major relexation,” Tne humber of yeirs of service Frescribed b
T placement in the next higher post was bused on the gulde-
MK “nes issued by the Uepuitment of Persoibel & Truining in 75
-+ ~T, 1984, In view of this, the 0fiicial Sidé relterated
1 - Ehey volld not be in a position to make .any change 1iu
hy frer made in the meeting cf this Committee’held an
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'“.ﬁ{:?.number'ofﬁjudgements which The tove

ey RNl S AU S )
. ' - o I s e
v - 3 3 1 -

hat they

Side and would revert as soon as their ddscussions *© -

/ "0 would 1like to study the package.offercd by t he Official
are completed., | The gstaf. Slde vidae their letter

“{
. ,:/'
%;"4r' order now, The Staff Sidz had responded t
Y,
;e

CLT93e s
-7 LWEES The. Staff side :stated that thé absence ol .recrultment
o0 ulesidin certiin Ministries/Departments wag an-adwinbstrative
i+ “ailure.for vhich<the _ciiffloyees should not-be penclised, -
Za% jecondly,” the:-substitution for experlence of ‘educational
. qualification was an interpretation given in the avard :
. of the Board of Arbltration, _rurther, there hau been 2 large
ronent had implemented.
thut would now b3 luft to:

T omat

C & at g aur A
T I

: Mherefore, the numbers of- employoves th
ncessio.d would -be few and far between

S s i be- covercd under the con

i1 237 and they should not be peunlised just because they have not
ca el CrBhe to Court. - fhemptufl Slde,therelore desired thuat the g
ﬁ§,§g~ﬁquI§htagelon account of .service for gligibilit; for placement
“Zl. :';""‘-' from : the ) post ca rrying S C:\lt S ol fb, o 5-.1540 t o RS, 1200" 2'040 '
et . . - - . | . : . .
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e ‘ v Ehat . fucl thet the cxdsting *
>§§ . 5.  1The chai rman., Fegpondod that th'i.‘, e wae ot
' "> recrultment rules were belng relaxed as a cod SR uat Lo
LN . I ‘ & R At ¢
“being adequately appreciated by the opafl Sl‘L. Lo muss e i
re that the rel.axation in the ramindd v

.. remembered, he sald, be tho paldilines
- W e e furt . e thu gralutil S
‘1 .rules cannob pe. suzh as to furtber d.lu &

X ules ug tlds would dufcib the

' : such recruitment rules us . ule
' ' ‘52¥§rgt?%¢se for which.the guldellnes dre'presirlgudécce)t
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SERVICES LAW REPORTER 1995(4)

mentioning the title of the subordinate legislation. We do not think that there
is room for implying anything in this behaif.

9.  Section 8 of the 1994 does not in express terms save the said Regula-
tions, nor does it mention them. Sefion 8 only protects the remuncration,
terms and conditions and rights and privileges of those who were m Air
India’s employment when the 1994 Act camc into force. Such saving is
undoubtedly “to quicten doubts” of those Air India employees who were then
in service. What is enacted in Section 8 does not cover thosc employees who
joined Air India’s service after the 1994 Act came into force. The Limited
saving enacted in Section 8 does not, in our opinion, extend to the said

Regulations.
10.  Holding as we do that the said Regulations ccased to be cffective on

" 29th Januvary, 1994, the very foundation of Air India's case no longer exists.

No consideration of other arguments is, therefore, necessary.

11.  The appeal, accerdingly, fails and is dismissed with costs.
Appeal dismissed.

SUPREME COURT OF INDIA
Before:- S.C. Agrawal and S. Saghir Ahmad, JJ.
Civil Appeal No. 1433 of 1995/ Decided on 20.7.1995

Unior of India and Ors. - .
Versus

Appcllants

Shri Debashis Kar & Ors. Respondents
{With Civil Appcal No. 2125-33/93, S.L.P. (C) Nos. 8502-94/87,
22016/93, Review Petitions (c) Nos. 857-58/91) °

Constitution of India, Article 16-Pay-Revision of pay of Draughtsmen in
Ordnance factories—Draughtsmen are entitled to revised pay scale in
accordance with Olfice Memorandum of 13th March, 1984-Moerely because
of promotional post for a Draughtsmen in Ordnance Factories was in
the scale of Rs. 425-700 cannot be a justification for denying the revision
_ of pay scales on the basis of Office Memorandum-They are otherwise
entitled to it—-Office Memorandum dated 13th March 1984 applicable to
Draughtsmen in Ordnance Factories as and they are entitle to revised

pay scales. N
The Trbunal has obscrved that the scheme of training of draughtsmen
at ATS Ambarnatih was laid down in the Ministry of Dcfenee’s letter of
November 14, 1969 which prescribes the various entrance qualifications end the
curriculum and the period of mraining and that the entrance qualification is
matricuiation with two years’' practical experience in Tools Room or 1-1j2 years’
Draugiisman’s course of I1.T.1 and that after selection 2- 1/2 years’ taining is
given which includes' six months’ working in factories and that according to

clayse 10 of the Scheme a draughisman trainee will be graded either for the {
post of Senior Draughtsman or Draughtsman and that the Scheme nowhere lays ;
down that those trainees can be posted as Tracers. According to the Tribundl, !
the qualifications prescribed for draughtsmen in Ordnance Factories are similar ;

or cquivaient to those prescribed jor recruitment in C.P.W.D. The Tribunal has
held that the decision of the Ordnance Factory Board based on the Sub-
Committee report that the applicants (respondents herein) should be cquafﬁd
with Tracers and Draughtsman Grade III of C.P.W.D. was fallacious. In

context, it would be relevant to mention that as per the pay scales fixed 0”
the baszs of report of the Fzrst FPay Commzsszon of ]947 there was no differenceé 1
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in the pay scales of Draughtsmen and Trocers in the Ordnance Factories and
the pay scales of Draughtsmen and Tracers in CP.W.D. Senior Draughisman
in the Ordnance Factones and Draughtsman in the CP.W.D. were placed in
the pay scale of Rs. 150-225, Draugitsman in the Ordnance Facories and
Assistant Dmuganman in CP.WD. were pIaced in the scale of Rs. 100-185
and Tracers in Ordnance Factories as well as in CP.W.D. were placed in the
| scale of Rs. 60-150. On the basis of the report of the Second Pay Commission
in 1959 there was a slight modificasion in the pay scale of Senior Drau
in Ordnance Fuctonies. Tracers in the Ordnunce Factones and C.P.W.D. were
placed in the same pay scale of Rs. 110-200 and Draughtsmen in Ordnance
- 1 Factones and Assistant Draughtsmen C.P.W.D. were placed in the same pay
, scale of Rs. 150-240. Senior Draughtsmen in Ordnance Factories were ploced
in the pay scale of Rs. 205-280 while Draughtsmen in C.P.W.D. were placed
in the pay scale of Rs. 180-380. By Notification dated September 1, 1965, there
was change in the designation of posts of drawing office siaff in CP.W.D. and
Draughtsman was designated as Draughtsman Grade 1, Assistant Draughtsman
was desingated as Draughtsmen Grade II and Tracer was designated cs
Dreighisman Grade 1. Thereafter on thé bacis of the repont of the Third Fay
Commission in 1973, Tracer in the Ordnance Factories and Draughismen Grade
Il in CP.W.D. were placed in the same pay scale of Rs. 260430, Droughtsmen
in Ornance Factories and Draughtsmen Grade Il in C.P.W.D. were placed in
1 the same pay scale of Rs. 330-560 and Senior Draughtsmen in Grdnance
Fac ones and the Draughtsmen Grade I in CP.W.D. were placed in the same
. pa) cale of Rs. 425-700. This would show that Tracer in Ordnance Factonies
i has all along becn treated cs equivaicnt to Tracer/Draughtsman Grade Il in
» CPW.D. and Draughtsman in Ordnence Fuctories has all anng been treated
s as eguivalent 1o Assistant Draught.m.an/Draug}erman Grade il in CPW.D. As ;
‘a result of the revision of pay scaies in CP.W.D. on the basis of the Award |
of the Board of Arbitration, the pay scale of Draughtsman Grade Il wes revised
"to Rs. 330-560, while that of Draughtsman Grade Il was revised to Rs. 425700
“and of Draughtsman Grade I was revised to Rs.-550-750. The denial of similar e
revision of pay scale to Draughtsmen in Ordnance Factories would result in ‘\A .
their being down-graded to the level of Tracer/Draugthman Grade NI in
iC PWD. Office Mermorandum dated March 13, 1984 cannot, in our opinion,
;bc construed as having such an effect. (Para 14)

. AL e s — —

Shn N.N. Goswami, the leamed senior counsel appearing in suppon of the
“appeals as well as the Special Leave Petitions and the Review Petitions has
urged that the channel of promotion in Ordnance Factorics is different from
the channel of promotion in CP.W.D. inasmuch as in CP.W.D. there is no
! Jurther promotion afier a person reaches the scale. of Draughtsman Grade 1
“while in Ordnance Factories a Draughtsman is entitled to be promoted as
“ Chargeman Grade il and thereafter as Chargeman Grade I and as Foreman
and that the_post of Chargeman Grade II which is the promotional post for
.draughtsman was in the pay scale of Rs. 425- 700 and that placement of
Draughtsman in the said pay scale of Rs. 425-700 would result in Draughtsman
being placed at the same level as the promotional post of Chargemaen Grade
Il and, therefore, the benefit of the revision of pay scales under Office
Memorandum dated March 13, 1984 cannot be exended to the Draughtsmen

‘in Ordnance Factories. On behalf of the respondents it is disputed that there
are no promononal chances for Draughtsman Grade I in C.P.W.D. This question

was not agitated in any of the matters before the Tribunal ard we are, therefore,
<unable to entertain this plea urged by S’hn Goswamx on behalf of the
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appellantspetitioners. As regards the post of Chargeman Grade II being o
promotional post for Draughtsman in Ordnance Factories and it being in the .
scale of Rs. 425-700 at the relevant time, we are of the view that merely becayse |
of promotional post for Draughtsmen in Ordnance Factories was in the scale |
of Rs. 425700 cannot be a justification for denying the revision of puy scales
to Draughtsmen and their being placed in the scale of Rs. 425-700 on the basis
of the Office Memorandum dated March 13, 1984 if such Draughtsmen are
otherwise entitled to such revision in the pay scale on the basis of the said

" Memorandum. Moreover, the provisions regarding promotion of Draughtsman

as Chargeman Grade I in Ordnance Factonies was introduced by the Indian
Ordnance Factories Group C Supervisory and Non-Gazetted Cadre (Recruitment
and Conditiors of Service), Rules, 1989 issued vide Notification dc 1 May 4,
1959. The saic Rules are not retrospective in operation. Here we are concemed
with the revision of pay scales with effect from May 13, 1952 on the basis
of the Office remorandum dated March 13, 1984 and, at that time, the said
Rules were not operative. Thercfore, on the basis of the aforesaid Rules
Draughtsmen i Ordnance Factories cannot be denied the benefit of revision
of pay scales on the basis of the Officc Mcmorandum dated March 13, 1984.
The appeals ard the SLPs as well as Review Pelitions relating (o draughtsmen
in Ordnance Factories cr2, thercfore, liable to be dismissed. (Para 15)

The tnbunal has observed that Tracer in the EM.E could not be treated
in any other manner but at par with Grade 11l Draughtsman of C.P.W.D.
keeping in view their recruitment qualificatiions. The Tribunal held that the
bencfit of Office memorandum dated March 13, 1984 had been rightly extended
to Draughtsmer in EM.E. and that its withdrawal was illogical and irrational.
The leamed counsel for the appellants has been unable 10 show thal is the
said view of tne Tribunal suffers from an infirmity which would justify

interference by this Court. (Para 17)
JUDGMENT

S.C. Agrawal, J.--The common question that ariscs for consideration in
these cases is whether Draughtsmen employed in the Ordnance Factories and
the Workshops of E.MM.E in the Ministry of Defence are entitled to have
their pay scales revised onm the basis of the Office Memorandum of the
Government of India, Ministry of Finance/dated March 13, 1984.

2. On the basis of the report of the Third Pay Commission, the pay scales
of Draughtsmen employed in the Central Public Works Department (for shost
‘C.P.W.D.’) of the Government of India were revised in the following manner:

(1) Draughtsman Grade - 1 Rs. 425-700 '

(i) Draughtsman Grade - II Rs. 330-560

(1) Draughtsman Grade - III Rs. 260-430

3. The siad smployees in the C.P.W.D. were not satisfied with the said -

revision and were claiming that they should have been placed on higher pay
scales. This dispute was referred to a Board of Arbitration. The Board of
Arbitration gave the award on June 20, 1980 whereby the pay scales .of
Draughtsmen were revised as under:

(i) Draughtsman Grade I Rs. 550-750

(1) Draughtsman Grade II Rs. 425-700

(i) Draughtsman Grade III Rs. 330-560 .
4. By the award it was directed that the avove mentioned categories of

draughtsmen shall be fixed notiopally in their respective scales of pay as
aforesaid from Jannary 1, 1973, but for computation of arrcars, the date of
reckoning sholl be July 28/29, 1978. In accordnance with the said award ;he
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were revised vide order dated
oyed in departments other than
cales in the light of the revision

pay scales of draughtsmen in CPWD.
November 10, 1980. The draughtsmen empl
CP.WD. claimed the revision of their pay s
of pay scales in the CP.W.D, and oz March 13, 1984 the Governmenl of
India, Ministry of Finance (Departme of Expenditurc), issued an Office
Memorandum whereby it was directed that the scale of pay of Draughtsmen
Grade L, IL, I in the Office/Departmsat of the Government of India, other
than the CP.W.D, may bc revised as per revised scales for CP.W.D.

provided their recruitment qualifications are similar to those prescribed in the
case of Draughtsmen in CP.W.D. zxd those who do not fulfll the said
qualificaitons would continue in the pre- vised scales. Thercupon, the Ministry
of Defence on July 3; 1984 issued an order whercby the user organisations
were requested to take mecessary acion in terms of para 2 of the Office

Memorandum dated March 13; 1984. It appears that in the Ordance Factorics
under the control of the Director Gezeral of Ordnance Factorics (DGOF)
no action was taken to revise the pay scales of draughtsmen as per the Office
Memorandum dated March 13, 198+ A Writ Petition |Civil Order No.
5023(W) of 1985] was filed 1n the Calcutta High Court by somc of the
draughtsmen employed in the Ordnance Factories in the Statc of West Bengal.
The ssid Writ Petiton was disposed of by the High Court by order dated

October 8, 1985 whereby the respondents in the said writ pctition werc
ffice Mcmorahdum datcd March 13,

directed to forthwith implement the O ]
1984 as well as the order of Ministry of Defence dated July 3, 1984 o revise
the pay scales in accordance therewith The said order was clarificd by order
dated July 14, 1986 whercby it was indicated that the order passcd oo October
8, 1985 was restricted to the writ petitioners and the added respondents only.
The Ordnance Factory Board appointed 2 Sub-Committec to go into the
- Matter and on the basis of the report of the Sub- Commitice, the Ordnance

Factory Board in its mecting held on Scptember 9, 1986 dccided that the
qualifications of draughtsmen employzd in the Ordnance Factorics arc not
similar to those of draughtsmen in the C.P.W.D and thercfore, they werc nol
s entitled to. revision of their pay scales as per the Office Mcmorandum dated
March 13, 1984. The petitioncrs in the said writ petition werc informed about
the said decision of the Ordnance Factorics Board by letter dated October '

9, 1986. While the matter was thus pending.consideration beforc the Ordnance
Factory Board, a Writ Petition was filzd in the Madhya Pradesh High Court

by draughtsmen employed in the Ordaance Factories situated in that State
and after the constitution of the Ceatral Administrative Tribunal (for short’
‘the Tribunal’), the said writ petition was transferred to the Jabalpur Bench
of the Tribunal and it was registered as TAA 111/86. Another application
(OA-87/96) was also filed by some of the draughtsmen before the Jabalpur
Bench of the Tribunal Both these applications were disposed of by the
Jabalpur Bench of the Tribunal by judgment dated April 21, 1987 whereby it
was held that the applicants were entitled to be placed at par with Grade II _'
draughtsmen of the C.P.W.D, ie. in revised scale Rs. 425-700, and that if oY
~ there are any individual exceptions amongst the applicants to this general
equation, they should be identified by a suitable departmental committee of
three' Assessors of whom one should be from Management, oné a technical
person of appropriate Jevel from inside the Ordnance Factory and one

technical outsider not connected with the Ordnance Factories of the rank of
ing College, Jabalpur on

Professor or Addl. Professor from Engineer :
Engineering Institute at Roorkee, IOT, Kaapur. The Tribunal rejected the
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contention uged or behall of the respondents in the said applicat:
the applicants de not possess the recruitment quzlificaitons and ¢~
aticast cquivalent to those of grade catcgory I of draughtsman of (
The justificatioas 4na seascas for the decision of the Ordnance Factor

at its mecting held on Scpiember 9, 1986 based on the report
Sub-Committee dated January 24, 1986 and the findings of the Sub-Cr.
that the qualifications of draughtsmen in the Ordnance Factorics ha
treated as corresponding to those of draughtsmen Grade III in C.P.W
not accepted by the Tribunal Special Leave Petitions Nos. 8593-94
filed by the Union of India and others against the said judgmen
Tribunal were dismissed by the order of this Court dated November

but the said order was subscquently sccalled by another order datc.
August, 1993 passed in Review Petition; (Civil) Nos. 84748 of 197L.
respondents in the said Special Leave Petitions have, however, stated th
said dedision of the Tribunal has already been implemented and the appli
in those applications have been allowed the revised pay scale of Rs. 423
with cflect from May 30, 1982 as per Officc Mcmorandum dated Marct
1984 and that the Asscssors Committee which was constituted in pura
of the decision of the Tribunal have found that the applicants ha
qualifications which are cquivalent to thc technical qualification
Draughtsmen Grade II in C.P.W.D,

5. Two applicantions (O.A. No. 569 of 1986 and 570 of 1986) were=ls:
before the Callcutta Bench of the Tribunal by draughtsmen employcd in28
Ordnance Factorics in the Stale of West Bengal whereby a directia
sought for implementation of the Office Mcmorandum of Ministry of Ji
dated March 13, 1984 and the dircction contained in the order dated Jul¥
1984 of the Ministry of Defence after sctting aside the order dated (3€i
9, 1986 passcd by the Ordnance Factories Board. On the said applicatis
the Tribunal on September 13 1987, passed an order for sctting up nf*>3
expert committee to cxamine the recruitment qualifications of draught&mess
the Ordoance Factorics and to cxamine as to whether they can be treal
similar to or higher than the recruitment qualifications of Draughtsman Grsy
1l in C.P.W.D. An Expert Committee was sct up on pursuance of {he-s%
order of the Tribunal and it submitted its report dated December 4:
where-in the Expert Committee opined that the recruitment qualificatifnss
Draughtsmen in the Ordnance Factories is ncither similar to nor highér-©
the recruitment qualifications for Draughtsmen Grade II in the C.P.W.B -7+
said report of the Expert Committee was assailed by the applicants FefS%
the Tribunal bv filing Miscellancous Applications, being M.A. Nos. 04-#¢
84-A of 1927 A. Nos. 569 of 1986 and 570 of 1986 pending befoFe"ts
Tabur-’ al applications as well as the miscellaneous appliGafis
we v the Calcutta Bench of the Tribunal by judgmen! A%
‘lying upon the judgment dated April 21, 1987 -~
“ribunal in T.A.A.No. 111 of 1986 and O.A. ’
ach of the Tribunal quashed the order daf

o),
b %S = report of the Expert Comumittee dated De-
4\%0. % . » applicants in the said applications be gi*
N gog‘?, v on the same lines as the direction gi
4 Lo B8 igment dated April 21, 1987. Special
draughtsme. 2 1 filed by the Union of India and
aforesaid from™ . " Tribunal were dismissed by order -

Petitions Nos. 857-58 of 1991 filed -
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the said order were dismissed by order dated October 25, 1991 but by 2
subsequent order datcd November 28, 1994 the said order dated October 25,
1991 dismissing thc Review Petitions was recalled and the Review Petitions
have been directed to be tagged with the Special Leave Petition Nos. 8593-94

of 1987.
6. Another application (O.A. No. 333 of 1993) was filed before the
Calcutta Bench of the Tribunal by the applicants who were working as
draughtsmen under the control of the General Manager, Ordnance Factory,
Ishapur wherein they sought a direction in terms of the judgment dated 31st
December, 1990 delivered by the Calcutta Bench of the Tribunal in O.A. Nos.
569-570 of 1986 and for a direction to fix their pay in terms of the Office
Memorandum of the Central Government dated March 13, 1984 and order
dated July 3, 1984. The said petition was allowed by the Tribunal by judgment
dated August 1, 1984 and the respondents in the said application were
directed to extend the beucfit of the judgment dated December 31, 1990
delivered by the Tribunal in O.A. Nos. 559 and 570 of 1086 to the applicants
and to fix their pay in terms of the orders of the Central Government dated
March 13, 1984 and July 3, 1984. Civil Appcal No.1443 of 1993 has been filed
by the Union of India and others against the said judgment of the Tribunal.
7. Special Leave Petition (Civil) No. 22016 of 1993 has been filed against
the judgment and order datc
Trbunal in O.A. No. 140 of 1992 filed by applicants who were employed as
draughtsman in the Ordnance Factory at Edumchiram in Mcdak District of
Andhra Pradesh. Following the dccisions of the Jabalpur and Calcutta
Benches aforementioned, the Hydcrabad Bench of the Tribunal has dirccted
that the pay of the applicants, other than applicants Nos. 7, 11 and 17, be
fixed in the revised pay scalc of Draughtsman Grade 11 from the dates of
their respective appointment promotion as draughismen in the said Ordnance
Factory in accordance with the Office Mcmorandum dated March 13, 1954.

8. In accordance with order of the Ministry of Defence dated July 3, 1984
orders were passed on August 14, 1984 and February 15, 1985 revising the
pay scales in accordance with the Officc Mcmorandum dated March 13, 1984
“but by a subsequent order of E.MM.E. Records dated October 3C, 1986 on the
basis of which other orders were passed by the respective Commandants of
the Base Workshops the said orders were rescinded and the benefit of the
revised pay scales which had been «xtended was withdrawn. A number of
applications were filed before the Trit unal by the draughtsmen in Army Base
Workshops, E.M.E. which were dispcsed of by the Principal Bench of the
Tribunal by judgment dated May 15, 1992 wherceby the orders of EME.
Records dated 30th October, 1986 and subscquent orders issued by the
respective Commandants of the respective Base Workshops in pursuance of
the said order of the EM.E. Records, Secunderabad have been quashed and
it has directed that the applicants in the applications before the Tribunal be
placed in their revised scale of pay as per Office Mcmorandum dated March
13, 1984 notionally with effect from May 13, 1982 and that the actual benefit
be allowed with effect from November 1, 1983. CA. Nos. 2125-33 of 1993 have
been filed by the Union of India against the said judgment of the Tribunal.

9. Though by order dated April 7, 1994 S.L.P. Nos. 8593-94 of 1987 were
directed to be listed after the decision in C.A. Nos. 2125-33 of 1993 but since

the said SLPs are directed against t
the Tribunal dated April 21, 1987 which forms the basis for the judgments

b

e’

L%

d Junc 23, 1993 of the Hydcrabad Bench of the

he judgment of the Jabalpur Bench of -
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of other Benches of the Tribunals in other connected matters, we have taken
up SLPs Nos. 859394 of 1987 along with these matters and have heard the
said SLPs also and the same are being disposed of by this judzment. 3
10.  The narration of the fads referred to above wouid show that all these
matters relate to revision of pay of draughtsmen employed in the Ministry of
Defence of the Government of India and except the r&pondcnts in C.A. Nos.
212533 of 1993, the respondents in the other matters arc all cmployed as
draughtsmen in the various Ordnance Factories under the Ordnance Factories
Board and the Respondents in C.ANos. 2125-33 of 1993 are draughtsmen
employed in the Army Base Workshops under the EME. In the impugned
judgments the various Benches of the Tribunal have taken the view that the
qualifications which were required for appointment of draughtsmen in the #
Ordnance Factories ‘as well as in the Army Base Workshops in the EM.E. i
were equivalent to the qualifications which were prescribed for appointment X
on the post of Draughtsman Grade I in the CP.W.D. and therefore, the k
respondents who were placed in the pay scale of Rs. 335-560 on the basis of

the report of the Third Pay Commission were entitled to be placed in the
revised pay scale of Rs. 425-700 in accordance with the Office Memorandum

of the Ministry of Finance dated March 13, 1984. On behalf of the Union of
India and other appellants in the appeals and petitioners in the Special Leave

Petitions- and the Revicw Petitions, the said view of the Tribunal has been
assailed and it has been urged that the qualifications for appointment on the
post of draughtsman in the Ordnance Factories and the Army Base
Workshops of the E.M.E. cannot be treated as equivalent to the qualifications
for appointment on the post of Draughtsman Grade II in C.P.W.D. and
thercfore, the said respondents are not entitiéd to the benchit of revision of
pay on the basis of the Officc Memorandum dated March 13, 1984.

11.  During the pendency of these cases in this' Court the Government of
India, Ministry of Finance has issued ar Office Memorandum dated October
19, 1994 which is reproduced as under:
“OFFICE MEMORANDUM

Subject : Revision of pay scales of Draughtsmen Grade I, II and I in

all Government of India offices on the basis of the Awasd of

the Board of Arbitration in the case of Central Public Works

=/ Department. / " '
= The undersigned is directed to refer to his Department’s O.MNoF."
i 5.(59)-E.ILU2 dated 13384 on the subject mentionéd above and to say
= that a"Committee of the National Council*(JCM) was set up to consider
.i ‘the request of the staff side that the following scales of pay, allowed
; to the Draughtsman Grade I, I and I0 working in CPWD on the basis
of the Award of Board of Arbitration may be extended to Draughtsman
Grade I, I and III irrespective of their recruitment qualification, in all

‘Government of India -offices:

Revised Scale on the b;i.SiS

N Original Scale
'i (Rsix_] of the Award (Rs) - .
! Draughtsman 425-700 550-750 . ]
’ Grade I - : , f
; Draughtsman . . 330-560 425-700 : )
b Grade II ' . ' ;
= Draughtsman =~ 260-430 330-560 ‘ 4
Grade 111 s
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). The President is now pleased to decide that the Draughtsman

5rade I, I & I in offices/dcpartments of the Governmert of India other
'han in CPWD may also be placed in the scale of pay mentioned above

.ubject to the following: : .
(a) Minimum period of service for placement 7 years -
from the post carrying scalc'of Rs.

975-1540 to Rs. 1200-2040 (pre-revised
~ Rs. 260-430 to Rs. 330-560)

(b) Minimum period of service from placement S yecars

from the post carrying scale of Rs. -
~ 1200-2040 to Rs. 1400-2300 (pre-revised

Rs. 330-560 to Rs. 425-700)

(¢) Minimum period of service for placement 4 years

from the post carrying scale of Rs.

1400-2300 to Rs. 1600-2600 (pre-revised

Rs. 425-700 to Rs. 550-750)

% 3, Once the Draughtsman ar¢ placed in the regular scales, further

lable vacancies in higher grade

promotions would be made against aval
~_ and in accordance with the normal eligibility criteria laid down in the

recruitment rules.
4. The bencfit of this revision of scales of pay would be given with

effect from 13.5.82 notionally and actually from 1.11.83.
d/-

(Shyam Sunder)

Under Sccretary to the Governmeat of India.”
2, By the said office memorandum, the Government of lndia, after
rousidering the request of the staff sidc that the scales of pay, allowed to
“ithz Draughtsmen Grade 1, II and III working in CP.WD. on the basis of
nqhe above Award of Board of Arbitration may bc extended to Draughtsmen
S rade 1, 11 and I irrespective of their recruitment  qualifications in all
= (Government of India Offices, has decided that Draughtsmen Grade 1, IT and
=111 in offices/departmeats of the Government of India other than in CP.W.D.
Lomay also be placed in the revised scales of pay on the basis of the award
=zubject to certain minimum period of scrvice as mentioncd in the clauses (a),

() and (c) in para 2 of the Office Mcmorandum. ist
~ of scales of pay under the Office Memorandum dated 19th October, 1994 has
n=en gIven retrospectively with cffect from the same dates as was givea by
Officc Memorandum dated March 13, 1984, ie., from May 13, 1982
onally and actually from 1st November, 1983. In respect of draughtsmen

fulfilled the requirement rclating to the period of Service mentioned 1o
said Office Memorandum dated 19th October, 1994 on the relevant date
question whether their recruitment qualifications were similar to thosc in

case of draughtsmen’ in C.P.W.D. would pot arisc and they would be
ed to the revised pay scales as granted to the draughtsmen in CP.WD.

sptective of their recruitment  qualifications. But in respect of those

aghtsmen who did not/fulfil the requirement relating to the period of

icc prescribed in para 2 of the Office Mecmorandum dated 19th October,
+ the question whether their recruitment qualifications are similar to those
idered for the

cribed for draughtsmen in CP.WD. is required to be cons!
of deciding whether they are cntitled to the bencfit of the revision

pay scales as per the Officc Memorandum dated March 13, 1984.
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13. We will first take up the case of draughtsmen in the Ordnance
Factories. In C.P.W.D. the qualifications for dircct appointment on the post
of Draughtsman Grade II is Certificate or Diploma in Civil, Mechanical or
Electrical Engineering from a recognised Institution with 6 months’ practical .
training plus additional one year’ employment experience in an organisation
or firm of repute and the posts not filled by direct recruitment are filled :
primarily by appointment of Draughtsmen Trainees. The Jabalpur Bench of
the Tribunal, in its judgment dated April 21, 1987 has stated that it has
been admitted by the Ordnance Factories Board that the relevant recruitment
rules, namely SRO 4 of 1956, is silent on the mode of filling posts of
draughtsmen and that the practice followed by the Ordnance .Factory Board
is as follows:
; “by gradation of ‘D’ men trainees on successful completion of training
as per scheme for the training of D’ men at ATS/OFTI Ambarnath
‘ "~ introduced vide M of D letter referred to above. Posts of D'men
in O.F's arc filled primarily by appointment of D'man Trainces.
However, a few posts are also filled by promotion of Tracers with
muumum 3 ycars cxperience in that trade.”
14 The Tribunal has obscrved that the scheme of training of draughtsmen
at. ATS Ambarnath was laid down in the Ministry of Defence’s letier of .
: November 14, 1969 which prescribes the various entrance qualifications and
' the curriculum and the period of training and that the entrance qualification
is matricuiation with two years' practical expericnce in Tools Room or 1-1/2
years’ Draughtsman’s course of IT.I and that afier sclection 2- 1/2 years'
taining is given which includes six months’ working in factories and that '
according to clause 10 of the Scheme a draughtsman traince will be graded '
either for the post of Senior Draughtsman or Draughtsman and that the
Scheme nowhere lays down that those trainecs can be posted as Tracers.
According to the Tribunal, the qualifications prescribed for draughtsmen in
Ordnance Factories arc similar or cquivalent to those prescribed for
recruitment in CP.W.D. The Tribunal bas held that the decision of the
. Ordnance Factory Board based on the Sub-Committee rcport that the appli-
cants (respondents herein) should be equated with Tracers and Draughtsman
Grade 11 of C.P.W.D. was fallacious. In this context, it would be relevant to
meation that as per the pay scales fixed on the basis of report of the First
Pay Commission of 1947 there was no difference in the pay scales of
Draughtsmen and Tracers in the Ordnance Factories and the pay scales of
Draughtsmen and Tracers in C.P.W.D. Scnior Draughtsman in the Ordnance
Factories and Draughtsman in the C.P.W.D. were placed in the pay scale of
Rs. 150-225, Draughtsman in the Ordnance Facfories and Assistant
Draughtsman in C.P.W.D. were placed in the scale of Rs. 100-185 and Tracers
in Ordnance Factories as well as in C.P.W.D. were placed in the scale of ;
Rs. 60-150. On the basis of the report of the Second Pay Commission in 1959 f
there was a slight modification in the pay scale of Secnior Draughtsman in
Ordnance Factories. Tracers in the Ordnance Factorics and C.P.W.D. were
placed in the same pay scale of Rs. 110-200 and Draughtsmen in Ordnance
Facfories and Assistant Draughtsmen C.P.W.D. were placed in the same pay
scale of Rs. 150-240. Senior Draughtsmen in Ordnance Factories were placed
in the pay scale of Rs. 205-280 while Draughtsmen in C.P.W.D. were placed
in the pay scale of Rs. 180-380. By Notification dated Scptember 1, 1965,
there was change in the designation of posts of drawing office staff in
CPWD. and Draughtsman was dcsignated as Draughtsman Grade I,
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Assictant Driughtsman was desicgated as Draughtsmen Grade 1T and Traker
Grade 1. Thercafier on the basis of the

was gesignated as Draughtsman
repoft of the Third Pay Commission in 1973, Tracer in the Ordnance
Factories and Draughtsmen Grade I in C.P.W.D. were placed ip the same

pay scale of Rs. 260-430, Dranghtsmen in Ordnance Factories and
‘Draughtsmen Grade II in C.P.W.D. weze placed in the same pay scale of Rs.

i -2 Ordnance Factories and the Draughtsmen
Grade I in CP.W.D. were placed in the same pay scale of Rs. 425-700. This
would show that Tracer in Ordnasce Factories has all along been treated as
equivalent to Tracer/Draughtsman Grade T in C.P.W.D. and Draughtsman

in Ordnance Factorics has all along been treated as equivalent to Assistant
csult of the revision

 Draughtsraan/Draughtsman Grade Il in CP.WD. Asar

of pay scales in CP.W.D. on the basis of the Award of the Board of

- Arbitration, the “pay scale of Draughtsman Grade III was revised to Rs.
330-560, while that of Draughtsman Grade Il was revised to Rs. 425-700 and

ol Draughtsman Grade 1 was revised 1o Rs. 550-750. The denial of similar

revision of pay scale to Draugstsmen in Ordnance Factories would resuil in

their bing down-graded to the level of Tracer/Draughtsman Grade III in

C.F.W.D. Officc Memorandum dated March 13, 1984 cannot, in our opinion,

be construcd as having such an cffect.
15.  Shri N.N. Goswami, the learned scnior counscl appearing in support

of the appcals as well as the Special Leave Petitions and the Review Petitions
has urged that the channcl of promotion in Ordnance Factories is different
inasmuch as in C.P.W.D. there

from the channel of promotion in C.P.W.D.
_is ‘no further promotion after a person reaches the scale of Draughtsman
Grade 1 while in Ordnance Factoncs a Draughtsman 1s catitled to be

promoted as Chargeman Grade 11 and thereafter as Chargeman Grade 1 and
as .Foreman and that thc post of Chargeman Grade 1l which is the
the pay scale of Rs. 425- 700 and

promotional post for draughtsman was in
_that placcment of Draughtsman io the said pay scale of Rs. 425-700 would
result in Draughtsman being placed at the same lcvel as the promotional post

" of Chargeman Grade II and, thercfore, the benefit of the revision of pay
scales under Office Memorandum dated March 13, 1984 cannot be extended
_ to the Draughtsmen in Ordnance Factories. On behall of the respondents it
is disputed that there are no promotional cbances for Draughtsman Grade 1

“ in C.P.W.D. This qucstion was 1ot agitated in any of the matters before the
Tribunal and we are, therefore, unable to entertain this plca urged by Shri

Goswami on bchalf of the appellants/petitioners.” As regards the post of
Chargeman Grade I being a promotional post for Draughtsman in Ordnance

. Factorics and it being in the scale of Rs. 425-700 at the rclevant time, we.
are of the view that merely because of promotional post for Draughtsmen in

Ordoance Factories was in the scale of Rs. 425-700 cannot be a justification

for denying the revision of pay scales to Draughtsmen and their being placed

_in the scale of Rs. 425-700 on the basis of the Officc Mcmorandum dated
‘March 13, 1984 if such Draughtsmen are otherwise entitled to such revision
" in the ‘pay scale on the basis of the said Memorandum. Moreover, the
provisions regarding promotion of Draughtsman as Chargeman Grade II in
_ Ordnance Factories was introduced by the Indian Ordnance Factorics Group
C Supervisory and Non-Gazetted Cadre (Recruitment and Conditions of

Service), Rules, 1989 issued vide Notification dated May 4, 1989. The said
Rules are not retrospective in operation. Here we are concerned with the

- tevision of pay scales with effect from May 13, 1982 on the basis of the Officc
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Mcmorandum dated March 13, 1984 and, at that time, the said Rules were
not operative. Therefore, on the basis of the aforesaid Rules Draughtsmen in
Ordnance Factories cannot be denied the benefit of revision of pay scales on
the basis of the Officc Memorandum dated March 13, 1984. The appeals and
the SLPs as well as Review Petitions relating to draughtsmen in Ordnance
Factories are, therefore, liable to be dismissed.

16. Dealing with draughtsmen in the Army Base Workshops in the EM.E,
the Principal Bench of the Tribunal has observed that in the EM.E. for
the post of draughtsman, the qualifications that are prescribed are
"Matriculation or its equivalent with two years Diploma in draughtsmanship
Mechanical or its equivalent." The Tribunal has referred to the Report of the
Third Pay Comission wherein, while dealing with draughtsmen who were in
the pay scale of Rs. 150-240 (as per report of Second Pay Commission) it is
stated: -
 “Gi)  for the mext higher grade of Rs. 150-240 the requirement is
generally a Diploma in Draughtsmanship or an equivalent qualification
in Architecture (both of 2 years’ duration after Matticulation).”
17. The tribunal has observed that Tracer in the EM.E could not be
treated in any other manner but at par with Grade IIl Draughtsman of
C.P.W.D. keepirg in view their recruitment qualificatiions. The Tribunal held
that the benefit of Office memorandum dated March 13, 1984 had been rightly
extended to Draughtsmen in EM.E. and that its withdrawal was illogical and
jrrational. The learned counscl for the appellants bas been unable to show
that is the said view of the Tribunal suffers from an nfirmity which would
justify interfercnce by this Court, .

18. Civil Appeal Nos. 1433 of 1986, 2125-33 of 1993 as well as S.L.Ps.
(Civil) Nos. 8593-94 of 1987, 22016 of 1993 and Review Petitions (Civil) Nos.
#37-58 of 1991 arc accordingly dismissed but in the facts and circumstances

of the case, the parties arc Icft to bear their own costs. ’
‘ ' Petitions dismissed.
PUNJAB AND HARYANA HIGH COURT (D.B.)
Bcfore:- S.P. Kurdukar, CJ. and Swatanter Kumar, J.
C.W.P. No. 1487 of 1995 / Decided on 18.4.1995
Frabhjot Wahi : Petitioner
VYersus

through its Registrar and others Respondents

For the Petitioner : Mr. H.S. Giani, Sr. Advocate with Mr. G S. Virdi, Advocate.

For the Respondents : Mr. P.S. Patwalia, Advocate.

{Constitution of India, Article 14 and 226-Evidence Act 1872, Section -115-
Edumtion/Adnﬁssion—EstoppeJ—-Admission to Graduate Course in Dental
Sdence-Admission in violation of the rules and regulations as the student
did ot appear in the entrance examination--By securing admission in

. Violation of rules, no legitimate right vests in the candidate to continue
with the admission--No equity in favour of the applicant, as such, the
principle of estoppel canpot be invoked. ' (Paras 16 and 17)

.ves referred :

Bina Philopose v. State of Kerala, 1992 (Sup.) (3) SCC 95.

Shri Krishan v. Kurukshetra University, Kurukshctra, AIR 1976 SC 376.
Sanathan Gauda . Berhampur University, AIR 1990 SC 1075, .
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.and Rs,1400-2300 (RSRP) with effect from the

CQORAM:

Hon'ble Shri J.Narasimha Murthy, Member (Judl,)

Hon'ble Shriy R.Balasubramahian, Member (Admn.)

.

JUDGMENT OF THE DIVISTON BENCH D}'-} TVERED BY THE HOM'RiLE
SHRI J.NARAS IMHA MURI‘HY MEMBER (Juptc IAL)

This 1s a petition fileg by the pnriftonpfsjra}ga ‘

relief to’revise their pay sCales 0t 5, 330-560 ag thibr

Scribers to that of R5.425-700 with effect from 13.5,1985

option in indivxdual cases, as was donP in the case of the

Draftsmen in the grade of Rs,330-~ 560 and cuash the letter

No,J- 11011/11/87-M 2 dated 8.12.1988 and lettof No.J, 11011/

11/87/M.2, dated 19,8, 1987 issued by the Ministry of S

ot (‘Pl &

Mines, Department of Mines, New Delh{, directing’ the

respondents to grant the pay scales of m.425-100 wxd (R3)

‘respective dateg

to the appliqants herein, with all conseocuential bhenefits

and

such as arrears of pay and #llovwences/fikation of pay ‘ete.

Brief facts of the Case are as follows: -

The petition T3 NCTe D Are wo g King ans Seriboera in

the Map Printing DlVJSlon 0f. the beo]onig@lhﬁdrvey of India

’ e

-
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at Hyderabad, Tre first aoplicant was initially appoint

as Junior Scriber {n the pav scale of ®, 330-560 on

25.6.197?. lhereafter, he wes promoted as Senior Scribe.

Cl

in the pfy scale of Rs,425-640 and hc.was further promotec

i
;$w}%ﬁﬁf as Head Fériber in the pay scale of Rs.550-750, The 2nd
? }FJ&@TIH ‘ applican%!was intially approinted as Junior Scriber in thc
W“hlr' &' pay scale}of Rs, 330-560 with ef{ogt from 6.4.1976 and was .
Eq&: QW promoted!as Senior Scriber ih‘the Pay scale of m.425—640.
“‘ | | The applﬁcants Nos. 3, 4, S5 and 5 have Lwen appolnted as
| ;J ! : Junior Séribers in the pay scale‘or R5. 330560 with erfecﬂ
; ! + from 5.7}1?79, 18.7.1979, 31.10.;970 and March 1976 respe
ctively. !The Map Printinq'ﬁross'of Geélogical_Survey of !
India, Hyderabad ha;,3 grades of Scribers viz., lead |
Scriber, Fenior Scriber and Junior Scriber with recruitme:
. rﬁles similar to Senior Technical Assistant (Drawing OFfic
N ] Junior T(éhnical Assistant (Drawinqioffice) and Draftsman
: A w}l under D;f%?ng Pffice stream of the Geological Survey of
.wbﬁmﬁﬁ%§% ‘vfﬁfﬁgﬁﬂpgesrformed by the Scribeﬂ is sﬁmilar and
ﬁgﬂﬁﬁ?ﬁl“l Ll#éﬁ%hakj?$k%§rforwed by th?LDﬁ?ftSmﬁn. The.
!Wl{ﬁ;gﬂéy' \”rﬁggﬁgg#éﬂqrulés fo%ithe §q{i%1?g sgream and the
AN S T | . ! e R i i
!\Fiﬁggyyi ﬁfi?%ﬁgﬁﬁgﬁébk??itﬁdd?{5! zféglog;caltﬁurvey of
ﬁjﬁ&?%ﬁ} ; j£ﬁ9§t1?'%|t46al qt’tWTwnndry'%int" ofiboth the
W e braving [oectet | strehm ana,
hif‘h ‘”:- TV{ ra'ssﬂin in' r«wing tfice Serﬁm and‘Junio
‘,' ﬁi !rhe Scrlbino Stream lhw only difFeremxebeing
jéﬁ'hf}. ‘?§H~ ?Fafﬁﬁman isiDinlomd in Dr?ftsmanqhip w1th
I%HLw{ﬁ&i' %cﬂ:}:;llﬁﬁi‘%ragt c?l KIPWI?G?F in’Map drawing
fk%?Lﬁ%ﬁy féﬁta‘ "ﬁy‘crigéélﬁfrhe ;eé% of the posts of
: ﬂésﬁd§' ée strégm‘j e., Junior @echnicql Assistanr't and
) ﬁﬁ&{uﬁ:' nhcal Assistant are prom%tiun posts. Similarly
‘ug lmnhnq<(v‘ ' |
\ Wi sun!;
|

Senior Scriber and Head Scriber are also

The posts of Drafteman, Junior Technical

v A/’/ .
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Assistantgand Sénfor Technical Assistant carry the pay
scale of %,260-400, 330-560 and 425-700 respectively which
wére subseguently revised., ' The rosts of Junior Scriber
and Senior Scriber and llead Scriber carry the scales of
Rs.330-560, 425-640 and 550-750 respectively. Thus, the

post of Junior Scriber in the Scribing stream carries

a higher scale of pay i.e,, .330-560 than that of the

Draftsman of the Drawing Offjce stream which was only

&.260—400. Nhile the hn"ic funet10n> of hoth the Gcrjhv

and Draftsman are similar i.e., map makinq, there

is
[ S, -

some dlfference in the actnal pruC(es adoptcd hy each

ocrlblng is a modern and modi ied verqinn

of Drdftsmnn°nip

employed fOL the rkaoduetion of high qualiLy mnps in

PR

print which recuires additlonal skil] The Draftsman

— Al « e e e

in Geological Survey ¢f India 'is being imparted a special

training in Survey of India to enahle hgm to undertake

the scribing. 1In fact, scrlbnnn can he done hy a Draftvma
&*\‘ -

-

P s e e ——

only after a SDPCiallwﬁd tralninn. On 1he other hdnd a

Scrlber if posted to Drawinq Soction will he able to

perform the dut:vr of a Drafts sman, without any training.

Draftamen from unrve' of India are hyonqht to beﬁloglcdl

_Survey of India _on deputation to work as

Scribers. One
such example is Mr. Phoolchand, who wan subseonecntly repa-

triated,

2, Recognkungthe fact that Scribing is a most sophi -

sticated function, the initial recruitment to the Scribhing
stream is made in the pay scale of P, 330-560 with the -

designation of Junior Scriber wherecas the initial recruit-

D L
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ment to the post of.Draftsman in the Drawing Office stream
carries the pay scale of Rs.260-400 only. The pay scale of
Dréftsman has been upgraded fgom Rs.260-400 to Rs,330-560
following an arbitration award with effect from 13.5.1982
and further revised to Rs,425-700 with effect from 1,11.1983
on the basgs of the'Central Public Works Department award
vide Ministry of Steel & Mines, Department of Mines, letter
dated 1.7.1985 and it was implemented by the Director

General, Geological Survey of India, Calcutta vide his

letter dated 15.10.1985 on the Fasis of the Covernment of

India Office Memo dnt:d 13.3.1984, As a result, the
Draftsman who joined originally in the grade of Rs. 260- 400
is placed in the grade of %.425-700 (Rs. 1400-2300 RERDP)
whereas the Scribers (Junior) who joined in & higher
scale of Rs,330-560 (now Rs. 1200-2040 RSRP) remained in
lower scale even af;er 7 to 10 years of service. Thus,

a superior post once:iis now being treated as inferior post.
| ' i
[ i

'

3. Aggrieved by the denial of revised pay scale of
Rs.425-700, the Scrlbers submitted a representation on
25.3.1986 to the Director General, Ge01001ca1 Survey of

Indla, Calcutta,'reauestlng for grant of revised pay scale

by |
on par with the Draﬁtsman stream of the Geolog:cal Survey

» JOHN SU
’ sn‘tt:lt TARY
bUF“r LA

“ ORI

U he
|

offIndia on the ba.s*,i;s of the CPWD Award, followed by a

reminder dated 12,6.1986. Thereafter, the, Director General,
¥
Gedlogical Survey of India, Calcutta, addressed a letter

dated 15.1.1987 to the Ministry of Steel & Mines, Department

of;Mines, New Delhi, requesting to consider the case of

pay disparity between Drawing Office stream and Scribing

stream and convey approval at an nwes early date, Since,
to the PDirector General,

there was no reply from the Ministry/ the Scribors cf

Geological Survey of Indxa submiticd a representation to

KAR) [& -
R
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the Ministry of sreel & Mines on 16.7.1987 fo1 oweq by
reminders dated 16, 11,1987 and 3.3, 1988 soek1ng redressal
of their grievance regarding disperity of pay scales of
Scriber (Junior) and Draftsman (Junior), ‘No action was
taken by the Ministry in the matter,. In the meeting
held on 15.4,1988 with the Geoloqical Survey of India
Emoloyees Association, a recogn1sed Union, a point was
raised regarding noq-implementation of the CPWD Award for
Scribers., The officials informed that e Miniﬁtry
clarified vigde thelir letter dated 19.8,1087 that ..the
Scribing stream 1s not covered undnr the CPWD Award for
Draftsman. The saig letter dated 19.8.1987 was not commy-

nicared to the applicants so far,

4, The Director General, Geological Survey of India,
Calcutta, oncCe again wrote a letter on 25, 4.1988 to the
Ministry of Steel & Mines to reconsider their stand on the
question of exﬁend1ng the benefits of Cpwp Award for Draft-
man to Scribiﬁg stream also hut the SAMe Was rejocted by

the Ministry vide their letter dateq 8.12,1988, Two

scribing work v1de Offlce Order dated 21,9,1987, One

Draftsman from Lucknow was sént for trainznq in scr bing

work at Map Prlnting Division, Hydorabad vide 1etter dated
——

——————

16.6.1988, Though the scribing is congidered to be more

sophisticated and strenuous work than that of the Draftsman-
ship, the scribers of Geolooical Survey of lndia are not "
treated on par with the Draftsmen of Geoloqical Survey of
India in the matter of grant of pay s5cates. Though the
Scribers discharge the ddties of almost similﬁr and identical

to that of the Draftsmen of Geoloaical Surves of Tndia, just

becaUSe they are not designated_as Draftsmen, the Scribers
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-5, The rejection of the Ministry to grant the pay

ﬂ

~to the 4th Pay Commission by the authorities in this regard,

are discriminated in the matter of nay scales, In fact,
t. !

; there were proposals to merge the cadres of Draftsman ind

Scriber by the Départment.

scale of the Draftsman to the Scribers is not on the ground
that they are not entitled to the said pay scales but on
the ground that the 4th Central Pay Commission did not

recommend., In fact, the required information was furnt shed

but it appears that the matter has been ignored by the

. ,
{Comnission on the ground that the information was helated.,
: g

116 and 39(d) of the Constitution of India being arbitrary

'

SECR
sunvEy
{
§

Therefore, the denial of the said pay scales to the Sgriher

of Geological Survey of India is violative of Articles 14,

and discriminatory. Hence, the petiti-ners filed this

petition for the above said relief, B

|

16. The respondents filed a counter with the‘follgggng

1
| i

contentions: - : P |

| | |

The Appllcant No 1 was appointed as Head Scriber in
Geoloqical Survey'of Indla in the pay scale of m 550-750 '

with effect from 23.11.1977 while the Applicant No.2 was

appointed as Scrihber (Senior) in the pay scale of Rs.425-640

with effect from 1.4.1976. The othrr anplicants have bheen

i . .
appointed as Scribers (Junior) as claimed. The Geoloqical

|

Survey of India is having three grades in its Map Printing:

‘IPress, Hyderabad viz,, Head Scriber, Senior Scriber and

Junior Scriber and in its Drowing tream thirce grades viz,,

Senior Technical Assistant (Drawing Office), Junior Technical

ETARY o I AN e

|

. O |



R U,

Assistant (Drawing Office) and Draftsinan. The' pay scales
and the recruitment rules for each of these cadres are
t - . o
shown in the statement enclosed to thotounter, . Thouneh

t ;’
there is some similarity in the recruitment rules,
insofar as the minimum educational cualifications are
F*ncerned, there is significant difference in technical

i&ualificétions and experience. The essential technical
J

qualifications for the various.grades in the Drawing stream

as mentioned in the recruitment rules is sine queonon for i

recruitment against any post in the stream, whereas there is

no such stipulation in the recruitment rules of the Scribing

' stream. Thus, the Draftsman is more ourllfled technlcally

.than the Scrlber ab-initio. .

T e e et

’i . Draftsmen,

'W. With regard to the joks performed by the Sgrlbrrs and[

i
?t 1s stated that the job .conients of both the streams

Telong to different snecialities and cannot be eduated. ,
' ‘ |

Fhe Scribing job recuires for reproduction of maps hy printing
bhile'the Draftsman's Jjob recuires drawing and preparation P
?f all types of maps to given specifications. Regarding

i

trainlng of DraftSmen in scrlblng by denntinq th(m to the

aurvey of India, it is stated that this had become necessary

At e

to cope up with the workload in the Map Prlht1ng D1v1q)on

and due to shortage of Scribers, As per the recommendations
of the IIIrd Pay Cowmission, the pa3y scales of Draftsman
Grades II and III were fixed at %.260-430 but not fs, 240-400

.and the pay scales of Draftsman Grade-I was fixed at fs,330-

";60 Subseauently, as ner the recommmndations of the Review

Fommlttee, the pay scales of the Draftsman Grade— I, II and

- III were mrrged into single scale of rs,330-560 and designated

I | .

| /
L~ ee..9
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OIRCULAR ORDER No. 439 (Administrative )
Dated the Tst August 1900

( Corrected up to 30th September 1964 )

SUBJECT

QUALIFICATIONS AND TRADE TESTS
FOR -
CLASS III TECHNICAL PERSONNEL

. ‘—"'—'_’s—.

PUBLISHED BY ORDER OF
" THE SURYEYOR GENERAL OF INDIA

e st st .

PRINTED! AT THE SURVEY OF INDIA oFriIoEs ( P.z.0. ), DEIRA DIN, 1964
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GrOUP A.—TOPOGRAPHICAL ESTABLISHMENT. Drvisiox I1 )

‘v‘\—v' -
. j - Trades Classification Qualifications and,or tests ) i
b . S
GRADES]TV 710 II 7\
N\
3. Drafisman Gradenv’, {4) Must be capable of accurate and reli.
Tyvpe ‘B, able work of a simple nature, includ- .

ing typing on a fair sheet, and must
be fit to’ he empluved on productive
work.

(4i) Should have knowledge of drawing of
scales ( diagonal ).

(#17) Should know the ww of proportional
compass,

fiv) Should have kiuowledse of plotling of
points. .

{v) Should know the use of Pantograph
and Planimeter.

(i) Showld be a capable hand printer.

WGrade B D (i) Should know the tse of grid lables,
) projection and line drawing of grid
original, .
(15) Should bé very gool at all classes of
« drawing on a fair shcet, including
ornamentation and hill features. .

i (¥51) Should have knowledge of projection and |
plotting of topo. sheets.

T A iv) Should have a rudimentary knowledge of
reproduction methods.

% (v) Should have & fair knowledge and ex-

- perience of yping. -
. (vi) Elementary knowledge of compilation

of Geographical maps.

-

e — e

A

.

Mrade III: (i) Should be well above the average in
’ . accuracy,speed and intelligence. )
{#%) Should be able to complete o grid original

without supervision.
(#ii) Should have a thorough knowledge of
: ; . . % ._topo. compilation and should be
- : ; . ., - .. Tcupable " of preliminary examination

L of topo. sheets, ~—————- —mmm o e

7('3'0) Should have a working knowledge of
~ - Chapter VI—Topo. Handbook. -

N\ .7 (v) Should have a general knowledge of
- /w : : - - . reproduction methods. . o
Séf ' - {vi) Should be a good typer. -~

. Nots :—Items in italics are for actyal v

}\){ ‘ Kt ) practical tests.

T e et - e e

e
-

-
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T:gdes , Classizcation Qualifications and/or tests
1

(tii) Should be able to extract figures from
Type ‘A’ Projection tables and carry out the
. projection of any small scale map on

any Pm:xm(so" (U\mb(ﬁ Canical

3. Draftsmar Grade 111,

Corrigendu= No. 12(b ), dated 14 September, 1970 to Circular Order
No. 439 (Adm.), zated 1-8-1950 (corrected upto 30th September, 1964)

Page 11 ( Drafisman Tupe 4" )—
For the exsung stilement against Grade [I substitule the l'ullowing
qualitications and or tests '
- Grade 1. (i) Should be capable of thorough exam.

}'nation of all Topugraphicnl maps,
(#6) Should have a thorough knowledge of
T.H.B. Chapter VI and Chapter X1,

(i) Should be able to understang, intcrpret
and explain professiona] orders,
“(iv) Should be capable of training T.Ts.T.
‘B’ ( Draftsmen )
~(v) Should be capable of taking action on
(a) Reprints (b) Re-issues {c) Fresh
compilation of Topographical and Geo-
graphical maps,
“"(vi) Should be able to deal with routine
Correspondence, compile the wvarioys
Fair Drawing Technical returns and
write History sheets and Publication
e’ instructions. .
(vit) Should be able to assist in Supervision,

Nols :—Items underlized are for actual practical test.

‘ . %
. — e . ,
ca . P ‘ -~ e -
Cem A ¢
P
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A
* Course No.140 - Cartography Technician-

Objective: To impart basic training in the preparatton of Cartographic
onglmls fon printing maps, for employment as Draftsman

ﬂtgrbxhty The course is meant for persons who have passed 'lnte'rmediafe

* examination with Mathematics, or its equivalent, and have aptitude for cartographic work.

Duration: : 1 year.
Course capacity: 20.
Training Method: The participants will be given thorough training in cartographic

praclices by conventional ink-drawing and modern scribing techniques. They will be taught
handling and adjustment of all types of drawing and scribing tools. The training will consist of
lectures, demonstration and practical exercises with emphasis on acqumng skill for mdmdual
work. :

Course Syllabus: .

% .
Organisation of the Survey of India.-Zonal, Regional and spec1al Clrcles/ Directorates; field
anid slatic units; technical, ministerial and other sections. '

Cartographic Mathematics.-Arithmelic, algebra, geometry and 'tr,igonometry.

Fundamentals of Surveymg Principles and methods of ground and aerial surveys.

Photogrammetry, photo interpretation.

Cartographic concepts.- Definitions. Elements of map. Introduction to Computer‘
Assisted Cartography and Digitization (PC based systems). -

Topographical maps.- Projections, scales, symbols, Lambertgﬁd relief representation and
map lettering. Graphic communication : Graphic image, visual perception, visual varlables .

colour in cartography. Semiology. Legibility, contrast and exaggeration.

1

Cartographic techriiques.- Base materials, instruments, inks and pens. Drawing of point,
line and area symbols and relief features. Lettering methods. Advantages of scribing techniques.
Base materials, instruments. Scribing procedure. Preparation of line ongmals and tint originals.
Lettering by stick-ups. Photo- laboratory processes. Huntenan system of transllteratxon of

spellings of names.

Topographical fairmapping.- source materials, preparatory work, Fairdrawing of outline,
contour, tree and name originals and marginal applique slips for topo maps. Town guide maps,
and engineering project maps. Examination and submission of sheets. Preparation of colour
patterns and grid onqmal Disposal of records. Compilation of degree sheets. Examination of
proofs. : :




S | A,
T o A
9. S S 4650

Geographical falrmappmg - Preparation, compxla‘non drawmg, examination and submis-
sion for pnntmg

Thematic mapping.-Definitions. Base maps, scale, map pro;ectlon Qualltatwe and
quant]tahve mapping, point, line and area symbols

H
1

Reprography techniques.-Process camera and photography Preparanon of press p]ates

Pyaving and printing procedures and presses Rub-on provmg
!

Unit Adgninistraﬁon.-Administraiion in Drawing Offices.
Civl Senvice rules - Departmental Circular Orders.
- Duties and responsibilities of draftsman. Preparahon of contlngent ‘bills. Reports and

~ returns.”

i
i
i
'
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. CENTRAL
e - AHMEOABAD BENCH

NlSTRATlVE

0.4.NO. 5 oF 1989 - ,
o L setod. « ~ | ‘ :
- ' . | i
' o 1 X
~ )
OATE OF OEClSlON 3.2, 1995 .

ot o —t Lt
. ’

s K Joshi X ars Pe'mlonar s

Advocate for the Petitioner (8)

Mr. Shatlesh Brahmbhatt e

Versus

n °4f.2.r3_c_1_i_a_.§_,_'9£.§..._ e ..__Rosvondems

Unio
Vc. Axil Kureéshi, S Advocate tor the Respondent ()
CORAM \‘ - %



.. 1. 5hri f.¥%. Joshi
: 2. Shri 8.J. Mo di™
I 4, Shri ®.S. 3hatt .

2. Census Employees Assoc iation N
’ Gujarat, (Through its General N
' .gecretary Shri K.K.Patel, . - % ;

' . pirectorate of Census Joper ation, -

Kerawala Euilding,l
—~: J.5. Hospital, y
‘gfiiSbridge, Khmedabad.’ ; A‘pplicant

: . 5

—py—— "

(AMvoczzesr Mo Shailesh arahmbhatt) : | : ‘. o

versus.

1. Unicn of indlia, .
{tiz-ice -xo be served throuch

\
.
. . m— —y —
e .
K

the Secretary. Ministry of 1'
Home, New. Celni). ! | - N
- : |
L I N
<2, The Secrctary,. ; ‘v 1 ‘1 :
~  Mimistry.of Finance, | : B |
" New Delhi. : N / ! E - 1
: ‘ ' : I
- 3. Trie Reglstrar General, Indla, . . , | :
Keta House Annexe, . . | ;
X . 24, Mansingh Road, . N , | ‘ ‘ ¢
: New Telhi. . -, . | : L . |
i 3. Degsuty Director of Census, . « o
.. Operation, Gujarat, ‘ : . - C :
- . Kerawala suilding, - - | -1 .
Ozpt V.S. Hospital, - : \ S
EZ lisbridce, Ah_mcdabad- S Rcsponeen}ts. I .
P . s ) : . I'.
(Advocates Mr.Axil Fureshi) \ I i
. . [l ) l
L . : | | e
7 RAL ORDER \ - .
L S - o T
- i 0.A.No. 5 OF 1989 _ l L ,
Date: 3.2.1995. |~ BRI
! ter ..
. . ) 3 B . |- e
Per: Hon'ble kMr, N.B. Patel, Vice Chairman. i * 1 '
I ) - . . .__. ) i ) ’ i ' ‘

. .The appliCan;ts' learnird advocate Mr. Brahmbhatt ' : 1 b
S, o . [
_states thet the Government cf India (Ministry of Finallnce)‘ i [

o T : , 1 .
has issued orders No. 13(1)-1C/91 dated Jctcber 19,1994, . - 1 H
- R . N l 3
. He tznders a copy_pf this crger which may be kept on i _ o R
! record. On reading this order,we are of the opinicn ] . \ e
. ~ S R I ﬁ;“iﬁie’i

S eiee. B3/- ' S

1 - 2 . E . '

. . i g ) .

. - { . i H

" an:t o . [':

[ — R
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) +
that it recdresses th:

largely,.if not wholly. Pr. Bhrambhatt statosr that;.lin

3

' : I . Ehe Tty
any event, the gricvunce of the applizants -‘that tu.ro;L

e
sheu'ld belconﬁitionﬁ of minimum service (experience)
R AR N A
for placement in the revired pay-sca.l‘cl“as such a

condition was not there in the ordorudated March 13,1984
unler vhich Draftsmen of the other Ig::epartments were
grant2d benefit of revised pay-s:alé'. Since, however,
the crdér dated Xctober 19, 1994 largly redresses the
grievance of the applicants, we find.'that the J.A now
does not survive. If the applicant;\)\iavn any grievance
in the matter of the cendition regarding experience .
(mlnlm_‘fm. period of service) for placement in the
r:vised pay-scale, they may make representation| ts the
concernec‘i authorities in that behalf. In view of the
developn:ént which has taken place du:ring tht;. pendency
of this J.A as mentionrd above, Mr,. Srahmbhutt states
that the applicants will be satisfied, if necessary
directions/obsarvations are made regard'ing implementa-
ticn of the order dated October 19,1594 within a fixed
:me—limic and 1€ i+ iz jept open to the applicanta to
have rrcourse 3£ such remecy, as may be avaflable ¢
them ender the lav in rvespeét of their temaining
grievance reqarding experience or length of ser-—ice
for pliﬂ:e.ment in the revised pav-scale, Mr. Kureshi
states that 1£ such leave 15 to be granted t2 the
applizants, it should be kept <pen to the Lepartment
also{_;rgé- against anv possible steps, that may be

taken by the a;plican’.s;:i1a: the Tribunal cannot go

ceve. 4/-

a

i~vences of the applicants >
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! ' . .
, . i . } v .o ' . - Y
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. o . | o
penind Arbitratods award. Permizsion to withdrav [T, I
. “ .t . s . i
granted with liberty .to the applicants and the . .o ? o ‘
) ’ 1
T

respondents as stated above. The'responﬂedts are

aitected to implement che orders dated Xxtober 19,1994

»hua the appli:énts as ~arly as possible and preferably

e e & i, =
N

‘" uithin six months from the date of the receipt of 2@
copy of this o-der. J-A stands disposed of .
sccordingly. No order as to costs. . : ‘ . ' '
. o . oo ;
. : - o : ., . i
~ - N ‘ G R
’ Sd/" . 'g 1
. 84/~ . K.B.Patel : ; ‘ '
{ ‘K+Ramamoorthy) c vize Chairman ; : : . ! i
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* LISY GF100KS, CHARTS AND TABLES USED BY DRAUGHTSMAN OF

SURVEY OF INDIA :-

&

(1) do............ Chapter - X
@iy e do............. Chapter - X|
(V) e do ..o Chapter - v
(v)  Auxilliary Table ... Part - |
(vi) ... do ... ... Part - Il
'1) E— do .. Part - v

(viii) Insiruction to Plane Tablers;
(ix) - Pamphlets relating to all kinds of Primary and Secondary GTS, Bench Marks.
(x)- © Naval Hydrographic and Admirablity Chart. |
) (xi) Aéronautical Chart.
(xii)  Magnetic Variation Chart.
(xiii)  Index to Road of 1st and 2nd importance. |
(xiv) Professional Orders / Govt. Notifications / Gazetteers.
(xv)  Map Catlogue. o
(xvi) Imperial Gazetteer of India and State Gazetteers. |'
(xvii) History of Indian Railways. |
(xviii) Convertion Tables for Matric and FPS. .
(xix) Al Kinds of Geographical Maps, State Maps, Guide Maps, Forest Maps,
o Cantonment Maps, Project Maps, Hydel Project Maps etc.
(xx) . Air Photographs of the Landscape and their Fusion.
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— LIST OF INSTRUMENTS USED BY DRAUGHTME W
| IN_SURVEYOF _INDIA (y
B { 4 (CONVETIONAL METHOD) | 40
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ST OF S sING CINSTRUMENTSUSED - IAY Z3IUNRVEY OF .l.NmA.mMmﬂ

~ SCRIBING TOOLS

. f Y, | Fig. 1 (a)
- | | . 4

woll Pen type gravers Straight-tine gravers

Rigid graver with optic. Building graver (Blade type)

Swivel, gravers

(Blade type) Building praver (Needle type)

s

Motorized dotter

Swivel knife

. ST e——————eam
- | VA AR A= NS Tand

Pen type knife
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ST OF SERIBING INFTR
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v - SCRIBING TOOLS
~ Fig. 1 (a)i
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Blade/needle sharpening set.

Line measuring microscopes

. | ~ 5
Y e
Hand punch
3 7
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1A @ . small big
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